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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES:

(PART I—QUESTIONS AND ANSWERS).
Wednssday, 28rd March, 1949.

The Assembly met in the Assembly Chamber of the Council House at a
uarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V.
Mavalaokar) in the Chair.

STARRED QUESTIONS AND ANSWERS
{a) ORAL ANSWERS
TerapE wiTH TIBET.

“1316. Shrl B. K. Sidhva: (a) Will the Honourable Minister of Commeroe
be pleased to state whether any trade treaty existe between Tibet and India?

(b) What are the artickes mostly exparted from India %0 Tibet and
vicé verea, and what are the &xansport. and communication facilities between
india and Tibet?

= (c) Is it a fact that Tibet Government bad asked for geological aurvey of
Tibet to explore possibilities of finding gold, copper, sulpbur and borax and if
80, with what reeult?

- -

(d) Have any terms been offered by the Tibetan Government to the Govern-
wnent of India for starting transport services end constructing roadways within
3 the Tibesan territory under certain conditions ?

The Honourable Bhri K, C. Heogy: (a) Yea. The trade relations bstween
India and Tibet are gcverned by the Anglo-Tibetan Trade Regulations of 1914.

s (b) Twe statements showing the principal commedities exported to and im-
ported from 'libet are laid on the table of the Houae.

™~ As regards transport @odlisies between Irdia end Tibet, the position t» «as

. follows :

There ure no through motor tramsport facilities for the excbaigs of goods
between Tndia and Tibet. The two road connections to Tibet are as follcws:

(i) National Highway No. 22 i.e. Ambala-Kalka-SimlaB8hipki Pass.—This
vass 8 about 203 miles beyond Simla. Upto Narkenda (40 miles beyond
8imla) the road is motorable. Beyond Narkande Eere is a mule track which
continues into Tibet.

(ii) National Highway No. 31-A i.e. Biliguri-Ganglok (Sikkim).—-This is
motorable throughout. From Gangtok there are two mule tracks (used as trade
routes into Tibet) which go through the Nathula and Jelepia passes on the
-boundary to Sikkim and Bhutan.,

<

As wegards communication facilities between Indis and Titet. the position
iz as follows - .

(1769)
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“Postal,—The Indian Post and Telegraph Department mainteine three posé
oﬁoes at Yatung, Pharijong and Gusngtse. Addressea in other towns of Tibet
geoerally urruuee to receive delivery from theae post offices tbrough their agents
who repost «iich orticlea at the corresponding Tibetan post offices for places
in the intetior of Tibet, after affixing Tibetan postage stamps on them. There
is a mail service between India and Chipna, and Tibet gete some of its msils
vin Chioa.

Telegraphs.—A telegraph line exists upto Lhasa in Tibet vis Darjeeling,
Yatung and Gyangtse and telegrams are exchanged between India and Tibet
over this line, but there ia no telephone commubication.

(c) mud (d). No.
STATEMENT 1
Oommoditics avpoTred from Indig to Tibes
(1) Cotton Piecegoods.
(8 Dym.
{3) Gw.
{4) Trom.

(5) Ban%

(6) Tea

() Provision (Food stuf),

(8) Metals (other than Irom).

(6) Sagar.

(10) Narvotim (tobsorp leaf), dgpr@les, olo.
(11) Hidwa a5d ekim. 2
(1% Staticmry,
——— ¥
STATEMENT II
Oomeodifics smported into India from Fides

(1) Wool eaw.

() Yok toll.

(3) Woollen yara

{4) Woollen carped .

(6) Skin fure. _

6) Miagrals (borax, ecldss, edc.).

(7) Livestock.

(6) Faod atofls. ®

gp—

ghei R. K. Sidbva: What are the principal articles which are exported by
India to Tibet und imported by India fiom Tibet?

The Homoarable Shri K. 0. Neogy: Exports from India to Tibet mainly
copsiats of cotton piecegoods, iron, salt, tea, sugar etc. and imparte fram Tibet
ioto Indis maoinly consist of raw wool, yak taile, woollen ywn, zkin furs and
80 On.

Shri B, K. Sidhva: What is the sbortest route from the U.P. border tu
Tibet and bow many miles ie it?

The HonOurable S8hri K. . Neogy: I am afraid I am Dot in a3 priition #n

give that inforipation.

ghri R. K. Bidhva: The Hoooursble Minister said ths$ the reply %o parts
(o) and (d) is in the pegative. May I know if any other persons or some exparte

—
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have seut a pruposul for a geological survey of this arca of 1ibet stiting thas
there is gold «nd other metnls available there?

The Honcurable 8hrl K, 0. Neogy: I am not aware of any such proposal.

‘X, Shrni ¥ # Xedava B30: May ] koow whether any of these goede are imported
iron: Tilet on bnrtar?

The Honowerahle Shri X. G. Neogy: No. Sir.

Seth Govind Das: The fionourable Minister asid that the trade betwoen
. Tibet and India is governed by the Pact of 1914, Mgy I know whether there has
been any revision of that agreement since then or the same paot still contmues?

»  The Hogourabls Shrxi X. C.-Neogy: The samc continues.

. 8hri R. E. 8idhva: May I know whether a swell known Lama from Lbaan told

~oune of our Cnnstituent Assembly’ Members, Mr. Govind Pant. that there is
_3mple licld in this arca for exploring copper, silver und other metals. if 2 geologi-
¢al survey is ~onducted? Msv I know if the Honourable Minister’'s sttention
bar heea draxr to this?

The Honourable S8hrd K. O NeOgy: I know uotbing about it.

ExrENDIYURE OK ATtomic Rzszaron

#1317. Dr. Mono Mohan Das: Will the Honoursble the Prime ‘Minister be
pleased to stafe what expenditure has eo far been inourred by Government for
- doing atomic research in the country?

- The Hanoorable Shri Jawaharla Nabhru: The expenditure during the srrrend
financial vear jor research ou Atomic Energy will be about rupees three likba.

Dr. Mono Mohen Das: May 1 koow the names of the~scientiste in charge
of the Atomic Research Depsrtment and the location of the Department?

The Honourahle Shri Jawabarlat Newru: The location of the department is

¢ in Delhi, that is it is a part of the department of Scientific Research. The

Atomic Energy Commissioners are Dr. H. C. Bhabba, Chairman, Dr. Bhataa-
v, gar and D~ Irishpan.

8 Dr. Mono Moban Das: Mav I know whether it is possible to maintain a
connecting liok or a close relation between the Atomic Research Department of
our coun:iry and that of other countries of the Commonwealth?

The Honourahle Shri Jawaharlal Nehru: This is rather a carious Gnektion
for me to answer. Naturally we wish to maintain close linka with other scienti-
fic crganisations and other atomic energy commissions as far as possible?

Shrt H, V. Kamath: Is the research in our country diredted towards the
deatructive or comstructive aspecte of atomic energy?

The Homourable Shri Jawaharlal Nehru: It is directed towerde the deve-
Jopment of atornic energy for peaceful purposes. .

8hri H. V. Kamsath: Tn view of the fact that atomic research in perbaps tbe

U. K. nnd definitely m the U.8.A. and U.8.S8.R. is kept a tup secret how ir

it proposed b¥ Government t» train our scientists in nuclear lission aitd ntomic
’_reees:eh in genersl?

The Honourable Shrf Jawaharia) Wehrtt: There are certa:n parts of atomic
energy research which are considered fo be absolutely secret even as beltween
allied countriss  There are other parts which are relatively seoret, that is to eay,
several count:ics ave in possz3sion of those facts, nevertheless they ave treated
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more or Jess ng secret. So ther. are grades of serracy: some parte which ar
abaolut<lv se:ret, as I said, sre mot available to any other country and otber
psrte which sre relatively secret may be available to these who co-operste to-
gethir .

8eth Govind Daa: Which ure the countries that are mnainy belping us in our
research an far es atomic energy is concerned?

The Honourable 8hri Jawabarlal Nehru: That is bardly a question which it
woild be fitting for me te answer. When we are dealing with a number of
countries and seek their co-operation one cunnot mention the main countriea”
in that way.

Mr, Tajarou]l Hosain: 1s there eny factory f;r manufadarizg stom bombs
in India?

The Honowmble Shri Jawaharlal NWebru: No, Sir. We are got thinking in
tern.s of story hombs. We are thirking in ferms of rocesaing verious minerals

out of wkich atomic enemy comes. Probably we shall be subjecting these
minersls to this processing and use the epergy for research work.

8drl 8. V. Krifhnamoortay Rao: Is there any propoeal to start ar: stomic
energy research institute in Indie?

The Honourable 8hri Jawaharlal Nehru: I do not quite understand the
question. We are carrying «n stomic reseerch end this will-grow. Probably
the bendquariers of the research will be in Bombay.

Babu Ramnparayan Singh: To the Imowledge of the Prime Minister bow -
meny: countries are in possession of tbis atomic energy? -

The Honocurable Shri Jawsharial Nehru: I regret I am not in poesassion ¢f
that infarmation.

Pandit Lekahmi Kants Muytra: May [ lnow if the Governrnent of Indis is
finmciug the: study and n=earch of nuclear phyaics in the dfferent universities
in India? ®

The Honoursble Shri Jawaharia) Nekru: Yes, Sir. - ,

Pandit Lakshmi Ksnta Madta: Qutside the Universig Boiencs College,
Cualcutte, are there any otter universities financed by tbe Goverament to carry:
on ressaroh work in puclear physics?

The Honourable 8hri Jawaharial Wehra: 1 culd not give the list of names
but I belirve there sre aome wniversities where such regsar:b 13 being carried
on and they arc belped by the Government of India.

Pandit Lakshmi Eznta Maitra; Is there any co-ordmation?

Sl V, C. Kesava Rao: May I know whether the Government is contzmpla-
#ng t. invite German scientists to assit in our atomio research?

The Honcurable Shri Jawaharlal Nehmi: There is no present imeertion of
»nrv Dartcular person like thet 'ocing invited but we are continually thinking
in terrns —viot merely ip respact of storc energy but of sdentific work generally
—of inviting emipent scientista from sbmad.

Dr. Mono Moban Das: May I krow- whether we bave any crclotron or aux
such instrument for atomic fission or breaking up the stom?

The Honourable Shrl Jawaharm] Hehru: I know there is ome oycbtron in
Csleutta. I am not guite clear whetber there is sny sncb epparstus snywhere
eles in Todia. »
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PorMAaTION OF OVERSZAS Saxrmm CORPORATION

*1318. 8hri V. 0. Kesava B30: (a) Will the Honourable Minister of Cumi-
merce be pleased 1o state whether there is a plan to farm an Overseas Bhipping
Corporation to ply merchant vessels to the Middle-East and the Far-East?

A (b) What is the eapital of the proposed Corporahon and how is it proposed
to be issued?

(c) What is the gross tonnage proposed to be acquired for the Corporation?

The Honourable Shri K. &. Neogy: (a) to (¢). Yes, I would refcr the honour-
‘able membirr tv my answer to Starred Question No. 435 on tho 16th I-Lbruary

1949, and its supplementaries.
Shri V. O, Kesava Rao: May I know whether tbe necessary technical per-
.seunc! needed for running this Corporstlon will be obtained before thia Corpara-
.Lion is started:’ )
-~ The Honourable 8hri K. G. Neogy: Everything necessary will bc dore. - As
a matter of {uct the agreement with the proposed Managing Agects is yet to be
finalised and when the time s ripe the question of engaging scitable paracunel
will certainly be considered.
Shri V. C. Bssava Rgo: May I ask whether the technical personnel are being
truined for this purpose?

The Honourable 8hri X. C. Ne0gy: For which purpose? ! cannot quite
follow the question.

Shri V. C. Kesava Rao: Yor helping the Bhipping Corporation.

.. The Honourable Shti K. C. Neogy: I do not know what kind of #ra'ning is
contemplated. The scheme contemplates a Bomd of Directors on which the
Government will have a ineiority. Then the management—the immediate
management—would he entrusted to an experienced shipping concern. I think
that should suffice for all practical purposes.

4
CoMPENSATION T0 INDIANS POR Lossks I Bumama axp THE Far-East

™ Worip War I1

t. *1319. Shri V. C. Kesava Rao: Will the Honourable the Prime Minister Le
pleased to state what steps have been tasken'to get adequate compensation for
logses sustained by Indian nationals in Burma, and other countries of the Far
East during the last war?

Dr. B, V. Beskar (Deputy Minister of External Affairs): Claims for cc.upen-
sation fur scex sustained by Indian nationals in Burma, Malaya, North Borneo
Sarawnk, Brunei, Siam and Phillippines have been registered by the respcctive
War Damage Claims Comuuissions of those countries. In mspect of damage
sustained n (hina, Indo-China and Netherlands East Indies, the claims of our
national: bave been included in the repatriations claims against Japan before
tbe Far Eastern Commission No compensation bas, bowever, actuslly been
paid by any country. Adeguate representations have been made by the Gov-
ernment of India, where necessary, to the authorities concarned to emsure that,
.in payment of compensation, Indian claimants get their due ehare

»-. Shri Kiskorimphap TripatM: May I know the total losses suffered by Indian
nationals.in the ceuntries referred to?

Dr. B. V. Xegkar: That is extremely difficult to give off-hand. There are
different figures for different countries. For ¢memple with regard to the Far
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Easteru countries it is pot possible to get an actual estimate as the Indisn
nationals there themselves have not yet submited complete figures. With
regard t« certain countres figures can be ad lke Burma and Malaya.

Shry H. V. Kamath: Do the losees referred to in this question pertain to
the period before the British retreat from these countzies or after their re-entcy.
intv them? -

Dr. B. V. Keskar: The' claims for damages are for damages don¢ during
the war, that is before the re-entry of the British.

Shrt Krishna Olendra Sharma: Has any agsurance been received from any
of the countries, Burma, Malaya etc., in regard to the compensation?

Dr. B. V. XKeskar: With regard to Burma and Malays negotiations are
protty fa: advanced and there will be a deciEion very soon. With regard to
:dthar co:imtries T am sorry to say thet the negotistions are not yet eo far

vanced.

Pof. Shibban. LA| Saksena: Is there any time-limit fixed within which the
clain.,s are' to be made ?

Dr. B. V. Keaar: That depends on the different countries. In regard to
certain countrics the War Damage Claims Commission of those countries laa
put. 8 certain tine-limit by which the claims could be put in. But it is not
possible tolesny the same witb regard to all countriee. Every country hns made
itt own mles.

Shri H. V. Kamath: Am I to understand that losses were sustained by
our natiouals during the period between the British retreat from these countries
an(] .their re-entry into them?

Dr B. V, Keskar: Yes. that is right.

Prof. Shibban Ial Saksema: Will the Honourable Minister kindly give the
detcs for the various countries so that people may make claims by the specified
dates? )

Dr. B. V. Kesknr: I think the dates have already expired. The dates were
given and the clainie have been put in most of the countries, but the figures
for all the countries are not awnikble. Figures for some countxies like Burma
und Maiayu avo available but for other countries we have mot been able to ged
the figures. -

BavEry OF INDlaNs IN Marava

+1820. Shti K. V. Xamath: Will the Honourable the Prime Minister be
Pleased to state:

(a) whbether the life and property of Indians in Malaya have been jeuperdis-
ed during the recent disturbances there: if 8o, to what ex tent; and

(b) whether any help has been reguested by or. rendered to Britsin #rom
our country in quelling the disturbance s?

Dr. B. V. Keskar (Deputy Minister of External Affairs): (a) The total loss
of life sustnined by Indians {civiians and police) in the Federation of Mahyu
upto 3lst December. 1943 was 36 and the total pumber of injured. was 49.
32! Ipdians were detasined under the Emergency Regulations in Malays upto
tbiiebd of January 1949, of whom 58 were repatriated to India, at their own
optioh, h
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T'bene bas been no appreciable loss of property of Indiane. Indian labour
Jines and residences on certain estates have been destroyed by tervcriste of
which deteila sre not available.

(bj No, Sir.

8hs B V. Kamath: Has the Britash Colmial Ofﬁee been moved in the
matter of compensation to the relatives or dependants of the victims killed in
the~e dirturbanees?

* Dr. B. V. Keshiar: Where oompensstion i due—with regard o Dog-
Indiane also—there 78 a general rue. There we certainly preec the claims of
Indians also for compcnsaton. .

Shri H. V. Eamath: Has the Government made au approach akeady?

Dr. B. V. Keeliar: It bas beeu made as I said, with regard to those tv whom
com pensation is due But there might be csees of lose of life in which com-
pensation according to the laws of the land might not be due.

8hri Mahavir Tyagi: Are these disturbances political in nature?

Dr. B, V. Eeskar: Yes, they are political in nature, ratber terronist in
nature.

Shrl Mahavir Tyagl: Is it a fact that Gurkha soldiers are om;ioyed by Bri-
tain thace for guelling these diaturbsnces?

Dr. B. V. Keskar: I am not aware whether Gurkha soldiers are em ployed.
Might be.

Shri H. V. Ksmath: What are those types of oases where compensation is
not due am! cannot be claimed?

Dr. B. V. Keskar: ] am sorry 1 would not be able to reply that off-hand;
1 wou!d require notce.

ALLoCcATION OF REFUOEES 70 PROVINGES AND STATRS

*1321, S8&h Govind Das: (a) Will the Homourable Minister of Relief and
Hebabilitation be pleased to atase what is the present position of the alloca-
$ions of refugees made te verous provinces and atate s?

(b) What steps ar being taken to complete such allcations by the Gov-
enment of India?

The Honourable Shri Mohan Lal Baksana: (a) A statement is Jaid on the
table of the House.

(b) Wherever any Region has a larger number of displaced persons thap ite
quota. arrougemenés are being made $o move the excess to other regions.

STATEMENT
Newrder of displored pereros allaatad o asicus Provinas ond Statas.
o i Numbderof re-
B.Ne. Name of Provinoe/State Ageas allocated R k
(i takcbe)
1 . 2 .3 ¢

1 (o) East Punjab 1wm.n) phaa Exceps f:“mp
& entire rurel wani Toheil of
) East Punjab States populstion of Hisese T)umu

Weat  Punjahb
aad rural popu-
iavion of Pun.
jabi axtraotion
frem other
perts of Wes-
terz  Pakisten,
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1 2 3 4

2 TUnpited Previnces . ¥ ¥ 4

8 Boumbay 9 5

4 CP f . i .3

8 Biher : . P 06

6 Oram . : 02

{to begin with) -

T Amam 0 2': .

8 i . : . . . . e 3-

9 mxm ‘ : : : i 05
10 Himarhal Pradesh . . : i 4 . -
11 EKutch 5 . =
12 Madhye Bharat Uniop 2
13 Metaya Union i 1
14 Rajesthun Union . 1
15 Baurashtre Union . 1
18 Vindhye Pradesh 0-6
17 Jaipur . . 1
18 Bikener 0-6
19 Jodh o (L2 ]
b )] Btate Py
81 Jaieatmer : i
22 Reampur Btate .

8eth Govind Das: Is there auy uniformity in every Provinee and state where
thes: refugees are rehabilitatéd, as far as their allowancee are concerned”

The Honoutable Shri Mohan Yal Sakmsna: I do not foliow the quustion.
Bo far as their ielie! ia concerned, there is a8 uniformity. As regards rehabili-
tation, schemes are submitted by the different Governmentr and these are
oonsidered aund reney is given by way of loan or grant.

Seth Govind Das: Are these allowanoes given to the different refugees wc-
cording to the circumstances and market rates and other things prevailin;: in
those parts of th» couniry or the Provinoces where they are rehabilitaded ?

The Honoursble Shri Moban Lal @aksena: I do not yet understaud ae to
what the honourable member meane by allowances. We do not give any allow-
ances. Those who are in the camps are given food and clothing of sbose who
are outeide camps, are granted loans for their rehabilitation.

Sardar Bhopinder Singh Man: Will the Government see that before it sends
more refugees to the Provincer those who have aiready gone there are properly
rehabilitated?

The Houcursbie Shri Mohan Ial SBakeeas: Government ia certainly taking
steps o see that the¥ ere properly rebhabilitated. But there are oocasious when
people come fron Pakistan aud we have to move them to one province or other;
it is not possible to keep them at Waga. We have to move them to camps
where the Government has full arrangement for their feeding and clothing

8hri Deshbandku Gupta: May I know whether it is not @ fect thas theee
allacations have so far betn paper allocations only and nothing has been done
in acvordance with these allocations ao far?

The Honourabls Shri Mohan Lal Saksena: In regard to certain Provinoes
they are no doubt paper allocatioms. For imstance C. P. was to take three
lakhs but up till now they have taken not more than one lakh. Bub in regard

to certain other aieas they are not merely paper allocations. They are making
arrangements for taking them.

8hry Ram Ohandra Upadhyaya: Do Govermment intend to eend mome zaore
refugees to the Masyas Union, and if so how many?
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Ths Hanourable Shri Mohan Lal Sakmans: Yes. There is about two lakh
acres of land availoble there and the Central Governunent is taking charge of
that land aud sending displaced persons there under the direct control and
supervision o® tho Central Government.

8eth Govind Das: Do Government receive periodicai reporta from the
various Provirices where these réfugees have been sent. and will the Goverument
be pleased to elate what percentage of thosc sent to various Provinces have
been rehabilitated up till now?

The Honourable Sh¥i Mohan Lal SakBgna: I am afraid we have not been
receiving regular periodical reporla from the different Governments notwith-

standing the s/nandate. .

Dr. P. S. Deshmuklt: May I know what proportion of the expendiinre is
borne by the Centre and what proportion, if any. by the Provinces?

The Honourable Shri Mohan Lal Saksena: As far as relief and providing of
“tecnnical education i concerned, the Government of lndia pays the whole
amouut of expenditure incurred As regarde rehabilitation schemes and loans
for housing and rehabilitation, the mowey i8 provided by the Centre and the
arrangemert is thet the losses will be shared on a 50-30 basis.

Pandit Lakshmi Xanta Maitra: May I enquire of the Honourable Minieter
what is the latext position with regard to the Provinces of Bihar and Assam as
reyards reception of refugees?

Ths Hooourabls Shri Mohan Lal Sskeena: We have allocated  a certain
number of rcfugees to I3ihar and Assam. So far as Assam is concerued, they
have go$ about 2} lakhe of refugees hut T am norrs to state that they are not
takiog any steps to rehabilitate them. Their conteption is that if they start
camps then ii will be a permapent respeopsibility oo their hands. Otherwise
they will be rehabilitated themselves. We have pressed nn Assam to prepare
schemes for providesg houses wherever pecessary.

Shri B. K. Sidhva: May | know what ie the allocation of refugees to Madras
and whether that allocation has beeo cempleted?

The Honourable Shri Mohan Laf Sakmena: There was no allocation for
Madras but all the same there are about 10,000 refugees there. We have
writtea to all the Provinces saying that wherever there are refugees they have
to be rehabilitated whether we have made allocittion or not. Allocatione were
made with wgard o Provinces uud States where the displaced perzonx were
likely to go.

Shrimati G. Durgabai: May I know whether it is a fact that the refigees
are refusing to go to the Provinces or States where they are asked to 2o, wnd
is it aleo a8 fact tbat it is not for want of willingness on the part of some of
the Provinees that these allocations are not” strictly enforced?

The Hooourable 8hri Mohan Lal Saksara: Iu certain cases, it is true that
refugees have refused #0 go to certain Provioces, but ip such cases we can refusc
to help therr. But there are also Provinces who have refused to make
arrangements for them. For mstance, b the case of Madras the Provincial
Government had offered to rehabilitate about 10,080 persope at the very legio
1UDg.  10.000 persops are there ip relief camps now but po steps have been
taken to rehabilitate them. I hs've already addressed the Honourable Premier
and be has wtitten back astating that he is taking steps to rehabilitate shem.

8hri R3j Bahadur: May 1 koow whether the number of refugees allocated
for rehabilitation in Matsya Union is larger or smaller than the number of
evacuees woh left this area?

Ths Honourable S8hré Mahan Lal Baksans: I think it ie emalier.
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Varuamoxn ofr EvioveEr's PROPERTY

+*1828. shri 8. Nagappa: (a) Will the Honourable Minister of Relief and
Rehabilitation be pleased to state at what stage the valuation of the evacuees’
property is?

(b) Whst is the total value of the pnopertiles of the evacueee who lefé
Pakistap for Tndia so far valued?

'The Honourable Shri Mohan Lal Salmsena: (a) As regards urban immoveable
property the honourable member is referred to my apswer to paxt (a) of Starred
Question Ne. 11¢ by Shri B. N. Munavalli on the 3rd February, 1949, Ae
regards agricultural property po agreement has yet been concluded with Pakis.

tan Government. hul the question is under the copsideration of both the
Domibions.

{b) Does pot arise.

£xPorr LicENeEs

#1323, 8hri 8. Nagappa: Will the Hopourable Minister of Commerce be
pleased to state the total number of export licences that were issued during
the lnst financial year provioce-wise?

The Homourable Shri K. 0. Neogy: Statistics of the pumber of expors
licenoea issued are pot maintained province-wise and the labour and time in-

volved in cellecting thepe atatistica will not be commensurate with the resulis
acbievell.

Co-0PBRATIVE BoCcTETIE® aMONG IRDUSTRAL LABOUBERS N CENTRALLY
ADMTNISTEBED ABEAS *

+#1324. 8hri 8. Nagappa: (s) Will the Hopourable Minister of Labour be
pleaged to stute whether apy attempt bas been made by the Government of
india with reapect to the Centrally administered areas to orgapise co-opera-
ive: societies among the industrial labourers?

‘b) If so. how many such societies have been formed and of what pature?

The Honourable Shri Jagfivan Ram: (a) Attempts to organise co-operstive
societies among industrial workers have been made in Delhi, Ajmer-Merwara,
Coorg and Nimachal Pradesh. -

(b) (i) Forty, two snd four such co-operative societies have ao far been
registered iu Ajmer-Merwara, Cogrg and Himachal Pradesh respectively. In
Delhi their has been no response from industrial workers.

(ii) Th= nature of the co-operative societies in Ajmer-Merwara, Coorg and
Himachal Pradesh ia aa follows:

Afmer-Mercaro—-
‘Woolworkers i ; i
goo\ grading 3 : r
Birimaltere i
Tin and iron Febricetars
Chappal Mapufacturers

2 maand

Torar

+ Answer to this question laid on the table, the questioner being abeent.
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Coorp—
Plantation (Coffes). 1
Motor Transport Industry ) 1
’ Torar 2
Héwochal Frodim ’
Indastrisl Badeties of Weawwrs, Ollmen and 8hosmabere . 3
Industrial Boniety of Lebourere cumisting of Masons and Car. .

Tozar . 4

SELEOTION aRD TRALNDNG OP INDIAN FOBEIGN SERVIOR PERRSONNINL

*1325. SAri Ari Bahadur Guwung: (a) Will the Honourable ‘the Prime
Minieter be plessed to state whether Government have any scbeme ta start a
school for training Indian Foregm Service personnel?

(b) How meny candidates were accepted by the Publié Service Commission
during the year 1948 for the Fareign Ser vice ?

(c) Were all these candidates sekcted through open competition?

Dr. B. V. KEaskar (Deputy Minister of Extemal Aﬁults) (8) Governmen+$
bave no special scheme for starting & separate schog! for treining Indian F
Bervice personnel. They are. however, given some epeeial tmining et :ﬂ
Indian Admin istrative Service Training School iu Delhi. After thie traininog,
which wormally lasts three months, they are sent sbroad for furiber training.
On theic return, they receive practicsl taining in the Ministry of External
AfYair: o the Ministry of Commerce.

(b) and {ct. Namually ull candidates will be selected through open compbu.
tion. HBuot in view of the urgent demand for personnel to fill Foreign Service
appeintments, the Federal Public Service Comucission was asked to select can-
didates suitable for the Yoreign Service. They supplisd a gmded list of 188
caudidates for this purpose. All these were candidates between the ages of
26 and 45 and bud been graded as a vesult of interview by the Commission.
Out of these. 37 bave been selected for appointment %o the Indian Foreign
Berviee. In additian six candidater were appointed to the Indian Foreign
Service ir. 1948 ag a result of the competitive examination held in 19347.

Shri Ari Bahadur Gurung: How meny of them were taken fromn ex-military
pere onnel?

Dr. B. V. Eeskar: There were some such personnel selected also but i am
not able to give the figures off-hand.

8hri R. K. Sdhva: For the purpose of sdection, may I know if any qualif-
cations ar¢ prescribed, and if eo what are those qualifications?

Dr. B. V. Kaskar: There are certain standard qualfications whioh are laid
down for such selections, for example for candidates for the Indian Administra--
tive 'Servics. Ti the same way eertain qualifications are necesssry for candi dates
for the Jndiar Foreign 8ervice. I am eorry I bave not got the details with
me

Shed M. Thumala Rao: In regerd to (a), are there any special experts in
foreign affairs atteebed to the Indian Administrative Training Schonl to @ve
speeisl tzaining on foreign affairs 4o these hoys?
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Dr. B. V. Keskar: In the Indian Administrative 8ervice Training School
they get experience with regard to geperal administration. It is when they
come to tbe Miistry of Extemnal Affars that they get their teaining in forvign

affwirs, but they luwe to undergo & pretty long period in the Externat Atfairs
Mintstry.

Seth Govind Das: is it & fact that the Defence Ministry is going te start
a school it the nenr future where different languages would be taught, aud is
there any proposul far tesching different languages to these candidates before
they are sent to differe nt countries in order to acquaint them with the fanguage
of the country where they ure sent?

Dr. B. V. Kesskar: There is 4 school which has been actually xtarted—it is
not going to b strrted, it bus becn started wiread;—in the Ministry of Defence.
The Ministrv of Yxternal Affais is also collabaating with the Ministey of
DNefetice “n runining the School of Languages and many of the caodidntee or

-even officials of the Foxternel Aflairs Ministrr are sent to this School for learning
forzign language:.

Shrl Mahavr Tyagi: To which country are theae candidates of the Adminis
testive Service Sont for further training, and who foote their bil?

Dr, B. V. Eeskar: The bill is footed by the Governnient and the candidases
are eht to various couotriea ascording to peassity.

Shii M. Tirumala Rao: Has the External Affaire Ministry got suy special
experts: in foreipn affairs to judge whether the students are fully qualified or

pnot. or is tbeir experiemce only from the time when the Department was
started ?

Dr. B. V Ksakar: The. top officiuls of the Extermal Affais Minstry are
certainly experts in foreign affairs—otherwise they would not be at the top
thée—ard they are to judg: whether the students are qualified or not

Shri Jainarain Vyas: May I know whether the competition referred (o in
soswer to (¢ is opun to candidates from Indian States aso, and-if so 15 it on
the saine basis as is applicable to the students from the Provinces?

Dz, B. V. Keakar: I think it is now open to students from Indisn Siates
also—it was not open formerly.

Al
Sussroy 10 NEPAL

*1328. Shri Ari Bahadur Ourung: (a) Wil the Honourable the Prime Miuis-
ter be pleased to state the minount of snmual subsidy psid by the Government
-of India to Nepal?

(b} Is it a fact that this mopey is aléo mcant for the weliare uf the disabled
-Gurkha soldiers releassd from the Government of India service?

Dr. B. V. Keakar (Depuly Ministc:r of Externd Affzirs): (a) The anoua!
subeidv paid by the Government of India to Nepal is rupees ten lakhs

(b) No conditious are attacbed to the payment which make it obligatory on
the Nepa‘ese GGovernment to expend the money on any specific purpase.

8hri A Bahador Gurung: Ia it s fact thet the Government of Indis
very recently prid a sum of Rs. 57 lakhs to the Govemnment of Nepal?
Dr. B. V. Besbar: I am not aware.

Shri Art Babadur Gurung: What is the objeot of thie annual subsidy of
Rs 10 lakbs?
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Or. B. V. Keskar: The Government of Nepal is 8 friendly goverument, wud
we thiok that will belp them.

The Honourshls Shri Jawaharial Nebru: May I add something #o the
nformation given by my colleague.

This subsidy was fixed at the end of the firat World War, pres umsbly for ger-
viees rendered diring that wur. T bat 1s continuing. Bubsequently, at the end of
thz secvnd Warld Wur, a fresh subsidy of 8 similar samount, I think was agreed
to. Then this was capitalised when a lump-sum payment was made to the
Nepalese tjowrnnent. That' was done by the previous government. All thie
was dope by the previous government. I do not know what this sum of Rs. 57
lakhs is. But a lump-sum far exceeding Ra. 57 akha was paid to the Nopal
Government, may be in 1945-46, probally in 1946. That sum was rupposed
to be spent in some productive schema, river valley schemes, etc

Shri Ari Bahadur Gurung: Will the Honoursble the Prime Miniter inform

the House after making enquiries? I mean about this Rs. 57 lakhs: mav be
between Rs, 30 lakbs ond Rs. 60 lakbs.

Dr. B. V. Keskar: That sum bss been paid. If the bonourable member
* wants to know the exact sum, that can be found out. The decision to pay u

certain big lump-sum was taken by tbe previous Government, and it was
capitalised. The exact amount can ba found out.

Shri Mahawir Tyagi: May I koow if this subsidy peid by the Britisn Gov
enmoent is now, after partition, skared by Palkistan Governma}t s well?

Dr. B. V. Eeskar: No, 8ir.

Sbri H, V. Kamath: In spiteof the new ret-up after the 15th August, 1847,
and the new reltins bet ween India and Nepal, bss not this mattar been ra-
considered by the enccessor Governmnt of the British regime?

Dr. B. V. Keskar: It bas been reconsidered, and the subsidy of Iia. 10 lakbs
is 8 re-adjwt>d subsidy. It was not the same before.

Strt H. V. Kamath: Has it been reduced or enbanced?

8bri Ari Behadur Gurung: May I know if the Government is aware that
near about fi'teen per cent. of the Gurkbas serving under the Government of
Iodlia in the Gurkba Regiment ure persons actually born in Indis. 8o I am
usking i the Government proDose to comsider this fact. in relation to the aubaidy
given to the Gowmment of Nepal?

The Honourable Shri Jawabarlal Nebrt: This is au sgreement wrriwed ab
betweenn two Goveroments---the Government of India and the Goverrimeat of
Nepal. The Government of Indis then was not the present government, but
the previbia government. But normslly spesking, the successor government
ho nours such agreements, and therefore we dec.ided tQ honour that agreemend.

Shri Mahavir Tyagi: In view of the fact that t he Gurkhaa were amployed fit
lighting wars for the U.K.—impcrslistic wars; why has not the Government
approazhted the {'. K. Government to share this subsidy ?

Shrt M. Tiromala Rao: Is thee any agreement that 8 certais number of
surkhas will be supplied to tbe Indian army every year?

'Homumble Sbri Jaswaharlal Hehru: Thae sre 8 pumber of Gurkba
noo?:ein tbe Tndan Army. That bas been done by srrspgement, or if you
like, with the knowledge of the Nepalese Go vernment.
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PoRmASE OF MacE®® TooLs BY (OVESNMENT

*1327. Surl 8. V. Edahnamoprthy Rao: (a) Will the Honoursble Minigter of
Commercs be pleased to stite bow many machine tools were purchaged by
Government for () railway; (i) military; (i industries: nnd 1iv) agriculture
departments iu the years 1847 and 1948? a

(b How many of tbem nre of Tndian mannfactun: und how muny of foreign
ruanufachure ?

The HoOourable Shri X. 0. Xeogy: (a) It is vot possible to give rhe infor-
;nlakt)ion iu terme of numbers of machine tools. The value of purchascs 8 as
ollows:

: 15 1948
rd ; Bs. Ba.
Bailwaye 63,11,266 3,16,34,73
Defence 2018 1,533,151
Agriclioe 13,688 1,3,158
63,45,133 $,19,04,038

Infocowtion regarding purchsses by the Industries Department ia not avsilablo
but the vdue is Dot likely %o be appreciable.

(o) Buch zeparate figures for each of the three Departments are ‘ot avail-
able, but tskinﬁ the purcheses made hv the Government of Indin o behalf of
all indentoss, the position is:

1047 1948
Re. Re.
Iadian msavfactore . . 38674 12,690,375
.. - Yoreign maaufsctore . 1,002.18,386 2,96,33,566
x : 1,05,57,00 2,30,23,940

Shri 8. V. Xrishoamoorthy Rao: Sir, is the Government satisfied that the
machine tools imported from abroad would not have been obtained in Indsa
from Indian 108 Dufs ctureve?

The Hovoursble Shri K. 0. Neogy: Generally, that is the position.

Shri 8. V. Ershesmoorthy Rao: Does the Controller of Import: senrutinis>
evers import licunse, for the import of machine tools?

The‘Honomradle Shri K. C. Neogy: I shouid think so,- but I ant not positive
about it

Sarl 8. V. Krthnamourthy Bao: Ig it a fact that the Defence and Railway
Depart nents were the Imgest uaers of machine tools during the war yeara?

The Honcweble Shri K. 0. Neogy: May be eo.

8hri B, Shiva Ract Has my honourable friend any estimate of the number
of machipe tools received by India from Germany ast year, sa part >f repara-
tions?

The Honourable Shrl X. 0. KWeogy: T cannot supply the infomation straighs-
awey.
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Sbrl B. Shiva Bao: Is it a fact that the Committee on the Utilisation of
Diapnsals took stroug exception to the purchase of machine #xle abroad, when
$here was 8 larg> number of machine tools deteriorating in thie country ?

The Honoursble Shri K. O. Neogy: I am afraid my bonourable friend woukl
have :0 addmess that question to the Honourgbic Mhister for Industry. I sm
onneemed only with the import aspect of machipe tools.

Shrl Mahsvir Tyagl: Were these transactiona effected in India or in foreign
countries. and if in foreign countries, may I know whether any Iodian com-
mission agents were emploved, or did only the foreigpers earn the cominissions
out of these purchuses?

The Honourabis Shrt X. 0. Keogy: I do not know how this question ariges.
But | msy ey that there are Government organiations abroad through which
these purchascs sre made, when purchases are not made lcoally.

Shi Madavir Tyag: I wanted to lanow whether the agente employed by thase*
orgenisations are foreign agents or Indians, because age nte sarn crores of rupees
88 commisdion. I want to know whether Indi:ns were employed as the sgente.

The Honourable Shri X. 0. Neogy: I hnve no information.

Shri Bam Chandra Upadbyaya: Were¢ these purchsses made th'ough the
Department or through purchasing agents? e

The Honourable 8 hri K. 0. Heogy: There are pur chasing organiosﬁons in-the
different countries, and I take it that tbese purchases took place localy and
through these agemries. But I may tdl the bonoursble member that this
espect of the question appertaine to the Ministry of Industry and Supply.

Shri Mahavir Tyagl: Are there no Indian agents of the foreign eompsrda:
to supply these articles in India?

The Honowshls Sbri X. O. Neogy: ] heave no information. Commares
Mipistry does not make the purchases.

Rerveees IN OrRua TeansiT Came

*1928. 8hri B. K. 8idhva: (8) Wil the Honourable Minister of Relist and
Rehabilitation be plessed %o state whether any representation from the dis-
placed persons in Okba (Kathiswar) bas been received complaining that ne
arrangement for their removal to » petmwinent camp bas bzen made?

(b) Since bow long have they been in tbe Okha Refugee T'mnsit Cemp?
(c) Have sll fadlities {or food :nd lodging been provided for them ?

(d Is it a fact that they were kept in cold weatber wit hout any euffisient
coverings ?

(e} Wby bave they not been removed to a permavent camr’
The Honowrable Shri Mohan La! Saksena: (a) Yes.

(b) For about three months.

(o) Yes.

{d) No.

(e) Instructions have elready been issued to sbift these displaced persons
#rom Okha to relef camp in Udipur.
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shri B, K. Sidhva: Io reply te (d) the Honourable Minister gave an answer
in tbe negative. May I kow whether any refresentation bas been made to the
Honourable Minister that they have bean kept there without any clothes bon:g
supplied to witbstand the col] weatber:

The Honourwble Shri Mohan Lal Saksena: My information is thad they were
supplizd with blankets. _

Shri R. K. Sidhva: When, Sir? After the expiry of the cold season or
when?

The Honourable Shr{ Mohan Lal Saxsensa: I teke it that they were supplled
whan they arrived there and that was in the cold sesson.

Shri R. K. Sidbva: What was the complaint, Sir, may.l know of shese
refugees? Has the complaint reached the Honourable Mipister?

“The Honourable Shri Mohan Ial Sakeena: The complint was thas they
wanted to be removed to some other permanent camp.

Sl R. K. Sidbva: Did they not suy that tb(') bave mob bad food for a
numlce of days anxl they bad no cbtbes?

The Honourable S8hri Mohan Lal SakSena: I do not bave the coroplsiut
beforz me. Wy bave been reeciving cornplaints and they were refezred to the
Provinc.al or State Govemments which were in charge of the cemp =zt thaed
tiue,

ghrg R. K. Sidhwva: Did | not make a veference and did mot the Homourahie
Ministar say that the Govenment were arranging with the Baroda Govern:
ment . . .

Mr. ‘Speaker: The bonourable n:ember bas the infarmatin in bis poasesginn.
Next questi.n.

WaTER CEARGES FBoM Oo00UPANTS o7 ‘C’' Tyrs CHummmEsms N Lopr Roap,
New Dmrmx

1829, J 8hri Satie Ohandra Samata:
( Suri Basanta Kumar Das:

Wiil the Homourahle Minister ~f Works. Mines and Power be pleased to
state :

(a) the number of ‘C' type chummery quarters in Lodi. Roasd, New Delht;

(b) the rate of water charges from each suwch guarter f:; at present and (i
in 1948;

{c) if there be any increzse iv rate. the reason for the same;

(d) the mte of water charges in other types of chummeries;

(e) what class of officers reside in such chummeries; and

(f what their bighest nud bhwest saliadcs are?

The Homourable Shrl N. V. Gadgil: {a) 480, of which 290 are in the oocu-
pation of maried officers and the remaining two bundred are occupied by sirgle
officers, twe officers occupying one chummery.

(b) ‘The so-called water chiarges slso include charges for eectridty used in
coinmon places, o.g., verandbas, stair cases, dining rooms, kitchens, lsvatories,
etc., sweepers’ pay and tbe cost of c‘leanng materiak.

The present rate is Rs. 9/8/- per chummery the rate in 1948 was Rs. 4/8/-.

(c) The increase is due to increase in the quantity of water and dectricidy
actually eonsmrfed. and the increased chamges for sweepers, etc.
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{d) Its. 89/ p.an. in the case of ‘[bleia Collegs Chummeries. Ks. 8/4/- p-m.
in the case of Jbbetson Road Chummeéries. 1s. 4/7/- p.m. in the case of
Alexandra Place Chummciies.

. {¢) Officers Grawiug less than Ks 600/~ pn.

() Ranging between Rs. 50/- and 475/- p.m.

Shri Salis Chendra Samanta: Is it a faci, Sir, that the refugees who live on
the iop flesor of these cbummeries co:asume more water and electricity end $oe
that reason higher cherges are levied on the officers living below?

The Honourable.Shri N. V. Gadgll: It is ae of the reasons, Bir.

Shri Satis Chandra Samanta: Do Government consider the desirability ot
taking the cbarges of the refugees on the Government’s own head?

The Honourable Shri N. V. Gadgll: The fact is that the refugess do not
. ey,

* Exmsrmrox «or FrM ““INpia Sreaxs” v NEw YoRk

*1390. 8hri R. K. Sidhva: (a) Will the Honoursble the Prime Mister be
pleased #0 state whether the attention of Government bas been drawn to the
news which appeared in almost all the newspapers dated the 26th February,
1940, that the film ‘India Speaks’” «hown in New York wae objected to by

§ the Indians there?
‘ (b} Are Government aware that Indian tudents in New York. protested and
made 8 demonstration outside the cinenir house?
(¢) What steps have Government taken or propese to take in the mattsr?
(d) Will Government take steps t¢ sve that the exhibition of the film is
<topped?
Dr. B. V. Keskar (Deputy Minister of Fxternal Affairs): (a) Yes.
(h) Yes '
(¢) and (#). The flm hag slready been withdrawn from circulation.

shn R. K, Sidhva: May I know, Sir, who are the producers of thia flm,
foreigners or an Indian firm and whether it passed the Ceusor Departanaat be-

fore it was cent to a foreign country?
Dr. B. V. Reghar: It is not a film manufactureg by us, but by foreigners.
Shri R. K. Sidhva: Was it taken in India? =
Dr. B. V. Keskar: It was taken in India. but probsbly long before. It i«
. ot a new thing; it js a thing of some vears back.
Shri R. K. Sidhva: When?
Dz, B. V. Kezksr: I have not got the exact date.

i . V. Ksmath: Did the cultural attache or some educs$ional oftiner
f;_vf Sor embass,y in the U.8.A. see this filo: =ither m Goverpment s mstzuctions

or su0 wrctu and make a report to the Goverament about it?
Dr. B. V. Xeakar: Which Govemment?

Shri H. V. Kamath: Our Government, .
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Dr. B. V. Zeskar: Wik our utivntion was drawn to it, there was no need
fo male a forma) represent:tion, but we drew the attention of the authoridies
concemed, and it ¥ as a result of that that the film bas been witbdrawn. -

Shri H. V. Kamath: Is it » fuct thas several news reels were shown in the -
T, X and U.S.A last vear particularly after the 15t August, 1947 with n
definite propagandist bias against India?

Dr. B. V, Eeskar: I am not awsre.

Mr. Bpeaker: 1t does not arise

ghri R. K. 8idhva: The Deputy Miister said that the fihn bas since been
withdrawn. May I know on what date it was witbdrawn? Is it & fact that

the prod wtion bus been made and in reply to exbibitors, they have stated tbat
they are going to be shown in other cinemas also?

Dx, B. V. Keskar: Whether it is gaing o be showu in other cinemas or nd,
it is a fact that it bas been withdrawn.

8hr] Deshbendbu Gupia: Is it a fact that film producers in Hollywood con:
tinue to produce even today films prejudical to India?

Nr. Spedker: Oxder, order.

Shrt Raj Behadur: What steps do Govermmnent propse to take in respect

of all filme preduced i forign countries which bring a bad name to India
and affect advereely eur reputation?

Dz, B. V. Keskar: ] arn afraid, it is too general to snswer.

8h¢ R. K. 8idhva: May I ask whether Goveroment will take steps t7. see
that these filws produced by the foreigners at least in future be psssed by the
Cenenr before they are taken? Do Government intend to do that?

Dr. B. V. Eedwr: As regards films which are exbibited in fareign lands, it
is not possible for the Indien Censor to test and give a certifi cate.

8hrt Deahbandby Gapta: Is it not a faot that there is an arrangement in the
U.8.A. that films pertaning to a particular country are generally got censored
by the cvltural depurtment of the emb assies? If 80, is our embasy functioninyg

in respect of films that ave being produced tcday and ure they qonsulted in thu
mat ter?

Dr. B. V. Keskar: There is no such arrangement as far aa I am aware for
any country in the U.S.A. Prvately or informelly such things might be done.

PeorectioN Te INDiaw Bisovrr INDUSTRY

*138]1. Shri H. V. Kamath: Will the Haoursble Miniter of Commerte be
pleased to state:

(s) whether it is a fact that the import of biscuits {rom sterlicg sres lﬂ
Leen plaoed in the Open General ldeence: if so. sice when;

(b) whbether Govemnient are aware that the Indisn bisc uit in dustty bas been
adversely affeoted thereby; an

fe) what measures Governent propase to take ) metect the wa bv
cuit industry?

The Honourahls Bhrt K. O. Neogy: (a) Yes; mince 4th Septamber 1048
(b) No such represeutaiion bas bcen receved from the Indudey.
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(c) Gorernnient are at present considering the question as to whetber thare

“18 & prima facic case to refer the claim for protection of the Indian hisauit
ndustry to ths Turifi Board for nwstigition and report.

Shri H. V. Eamath: Wac the impori of foraign biac uita completely <tovped
during the War?

‘The Honoarsde Shri XK. C. Neogy: I am not in a position to say.

i Mahavir Tyagi: May 1 koow, Sk. if these Open General Licence pdicy
with 1egard to foreign biscwits were adopted at the request of the bicuit trader
people in India or at the request of foreign manufacturers?

Ths Honoumble Shri K. O. Neogy: In the interests of the people of .the
Jcontry.

- . Shri Mahavir Tyagi: May [ know Sir, if ac tion bas been taken at the request
"ot foreirn tredesmen. I menn foreign ind wstries?

The Honourable Shri K. C. Neogy. Not ut ali. I may tell the Bouse that
that country’s requirements in respect of bkcuits have been estimated ag
25,000 tons per annum out of which not more than 10,000 to 12,000 tons per

apnum can be expected .to be manufactured by the Indian concerns provided
flour is availible, which is not the cnse alwavs. ’

Shri H. V. Kamath: Wiet jc the pér copife requirement of biscuit, Sir.
. Tho Hondwrsble 8hri K. C. Neogy: T he honours¥ le member might work it
out himself. P

8hri B. K. Sidbva: May i know if the Brittenia Biscuit Factay in Calcutta
i is partly Indien and partly forcign? If it is 8 mixed one, what percentage of it
ir Indian? :
The Eonowsble Shri K. €. Xeogy: I do nt see bow it arisen.
Seth Govind Das: Are there any applicatinms before the Govermment for
baving more biscuit {actories in the country and are some of these appiioations
rejeeted by Qovemment?

The Honomabie Shri K. 0. Weogy: I hsve no informn tion.

Shyi Mahavir Tyagi: I wanted to know the reeson why this Open General
Licence syslem bea been pemnitied. Whnt is the bacis on which these orders
have been placed with foreign firms?

The Hanourable 8hri K. O. Keofy: Becawe the demand in the country
cannot be met from the indigenous menufacto.s. -

o

- VIsIT OF INDIAN AMBASSATOR IN TUBKEY TO PARIS

°1332. Shri H. V. Kamafh: Wil the Honourshle the Prime Minister be
pleased to state:

a) whether the Indian Ambagsrdor in Tudtey recently spent & few dsys

in Psris;

(b) if eo. the purpose of the visit, And whetber permicsion of Government
bad been obtained for tempormrily leaving his charge; and

% {c) the espenditure incurred by him in connection therewith ?
The Hmiowradls Skri Jawaharl) Kaehrw: () No. He did not go to Puria.
®) and (¢). Do pot arise.
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Shri Brajeshwar Prasad: ls iv u facs that be went to London on « private
visit without the pemission of the Government of India? -

“The Honoursble Bhri Jawabarlal Nehru: It is a fact that he went to Loudou,
pot on a private visit. but there was same question of purchasee of barley from
Brazil Our gereral instructions to all Ambassadars are that they should not
move out of their sphere of activity without special permission. Of cowse,
when come sudden energency anses the Ambassador might do so in the hope
of getting pcnmnission subseguent!y us in thi yresent instance. He went mtber
suddenly to Laudon in connectvon with this nurchase of barley from Bmsil aud
before he covld get permission, he reported to us and according vo Jis report
his visit there led to the Govermiment of India shving in this deasl a smu of
over K50,000.

Shri H. V. Kamath: Ig tov telephonik communcation between Aukura and

Delbi 80 inadequute) that he could not get permission before be left Aukara for
London or wherever it was?

The Honourable 8hil Jawaharlal Nebru: I mnnot answer for the telephonie

communications. It is not easy to get in touch with Ankama on these long
distance lives.

Sari Mabavir Tyagi: May I know what is the general rle with regard to
these Minbters in foreign countries, Sir, because, the other,day I read in the

papers ebout our Einbaesy in Sweden also going and caming to Tondon ami
otber places, Sir? s :

The Honourable Shri Jawaharlal Nelru: The mie k. that shey go out of
their .charge after obtaining special psrmission.

Psot. N. G, Rangs: Was he commissioned to bargain for the purcbase of
badey frem Bruzil by India?

The Honourable Bhri Jawaharhl Nehru: I cannot gou into the deails ol the
matter. He bad been connected in Twkey wih the Bruzilisn Embaasy. There
wns 8 chunce of the deal falling through. As a result of bis visit I am informed
thut a saving of £53,000 was made.

Prof. N. G. Ranga: Apart froia the eavings which bhe was instrumental i
making—this could bave been: made somebody else accredited by Govern me nb---
will the Hononrable the Prime Minister be good enough to go into the matter
and give the fullest posible infannatbn in order to remove misapprshension?

The Honousable Shri Jawahsrlal Wehru: I have insde edquiries .into this
mater. )

Prof. N. G. Ranga: Hov is it then that nfer enquiies the Prim« Minister
is not able to say whether this Ambassador who was ststioned in Turkey was
commissioped to purchase barkey from. Brazil tbrowgh London? <

Tha . Hanowahle Shri Jewabarlsl Netwn: There is no. question of com-
missioning anybaly. Our Ambassadar in Turkey has to desl with otker Em-
bassies occasionally. Sometimes some npegotiations or informal suggestions
take place and these ore followed up sometime later.

Prof. N. G. Panga: I wunt definite information as to whe ther the Govern-
ment of Inda thought it best to sand this Amhasagdor to Lomdon in oder %o
negntinte for bark:y with Brazil?

The HMénagable Stei Jawsharial Kehru: I heve akeoly said thet he weat
thete before cbtaining the permission eof the. Governmen! of Inds. Tmmediabely
we heard of it- we acked for further partictlare and have now received them.
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Stri B. V. Xamath: In view of the faot that we bave a fwll-ledged Ambas-
sador in Brazil why was it 80 very necessary or urgent for our Ambasador in
Aplara to go to London for this des} about Brazi barley?

The Honowable Sbri Jawaharil Wehra: The deal was effected in Loridou
aud not in Urazil or in Ankara. Whetber it waa absolutely necesszey or not
can be judged from the zesult. The result was advantageous to us.

CavpITIo® OF EMPLOYEXS IN PRIVATE NEWSPAPER (COMCERNS

+1833. swri H. V. Kamath: Will the Honourable Minister of Labour bhe
gleased to refer to the answer to part (b) of Starred question No. 680 asked
y Shri Kailesh Bebari Lal in the Central Legislative Asssmbly on 20th Novem-
ber, 1944 and also to starred question No. 594 esked by Sbri Gopikrishna Vijaya-
vargiya in the Constituent Assembly of India (Legiletive) on 30th August,
1048, regarding the statistics of private newspa per owners and their employces
with regard %0 rules of leave, list of holidays, salary grades, dearness sall owance,
cenditioos of appdintment otc. and state whether Government propase to take
any further action for the betterment of the condtione of employees of private
owned newspapers? -

The Honourable Bhri Jagjivan Ram: The defects mentioned in the Labour
Tovestigation Commnitte€’ s report on labour conditions in printing presses were
mostly confived ta the private unregulated presses. With the eforcemens of
the Factories Act, 1948, the Employees’ State Insurance Adt, 1948, and the
1ndustri]l Employ ment (Standing Orders) Act, 1946, it is boped that there wil
be materi:d improvement jn the workiog conditions of the atff of privately-
awiesd ne-wspapets.

Govemment propcse to bring in Central Legislation to regulate vhe eondi-
tions of work in all S8hops and Commercial esta blisbments.

Several [rovincial governmente bave already passed Ebop Aashtants or
{Commerdal Undertakihg Act with a view to give protection to workors in com-
mercial establishivonts, Workers in private newspapers can take advantuge
of these Acts.

Government ako intend to aet up tripartite committees for tbe more im.
portant industries in which the Labour Investigation Committee’'s seport iacli-
cated a prima facie case for improvement in working conditions. So far such
industrial committees bave been set up for Plantations, Coal Mining, Cotton
Textiles. Training and Leather Meamufsotories and C¢ment industxzas. The
desir;biit;y of baving such a committec for the pewspaper industry will be
considered .

Visir O AroBaN TBADE DELRGATION

+1334. Sor B. N. Mupavalll: Wil the Honourable Minister of Commeroe
he pleased to state:

(a) whbather #t is & fact that an Afgban trade delegation bad come to India
to finalize a treaty of friendship and commerce with the Indisn Government
especially to securs mill cloth;

(b) if so, whetbar the treaty was tiadized: and
(e) what ere the terms of the said treaty?

The Honouradle Shef K. C. Keogy: (a) An Afgban Trade Delezation came to
Dolhi to discuss the terms of & Treaty of Trade and Commerce witb the Repre-
~enta tives of the Guvernment of India. The trma of the Treaty do not specifi-
cally cover the supply of cloth. The Govermneut of India ba ve however agreeid
to a quota of cloth for Afghenidan.
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(b) and (c). The treaty bea not yet been finalised; sgreement hus howaver
been reached botween the Hepresentatives of the Government of Inclia and the
Afghan Trade Delegation in regard to the terms of the Treaty, which is being
prasented to bab the Governments for accepiance before formal signature.

8eth Govind Das: What are the chief artiles which are going to b» sunt
10 Afgh%rmtan from hese and what are the chief articles that we are going to
reeoive from Afghanistan .J,m,ordlm to the agreement?

The BHonourable 8hri K. ©. Neogy: Tlis particuler trad agreemens does
not specifically refer to any canmodity that may be exchanged in that fashion.
It is n treaty that sccks.to extend to Afehanistan what is known as thc Most-
Favoured-Nation trentment.

Pra. N. G. Ranga: Is the Standing Canmittee attached to the Departmens
peing consulte:d in regard to this matter ?

T he Honouesblc 8Shri X. 0, Neogy: As far as I can recollect. I think this
matter was placed hefore the Committee. But then, as I said, the treaty hae

not yet been fimslised.
8hri H, V. Kamath: Does the exchange rats of the Indian rupee in Afgha
nistan show whether the Rupee has appreciated or depreciated recently?
The Honairable 8hri X. C. Neogy: I csnnot give ah answe? to that question.
8hr! Mabavir Tyagi: May I know what ia oue trade route to Afghanistan ?
The Bonourable Shri K. C. Weogy: It is via Pakisan.
8hri Mabavir Ty¥agi: While pascing through Pakistan territory bave we to
pay any duty to Pakiatan?

The Horoursble 8hri X. . Neogy: Afghanisten, being an indei¢ndend
sovereign country is entitled to the benefite of what is known as the Barcelona
Convontion under which goods in tramit of this hind are free from any kind

of duty.
Dr. P. 8. Degbmukh: May I know the quantity of cloth agreed to be Bent
to Afghanistan?

The Honowsbdle 8hrl K. O, Neogy: We have agreed to give to Afghanistan
40 millon yards for 1949 apart from the quota of 10 milion allotted bué not

yet ufilised.

Varus oF IsorTED 13QUOR
*1385. BaimsN Dakshsayani Velayudban: Will the Honourable Minisber of
Canmerce be pleased to state:
éa) the amount spent on the import of foreign liquor into India in the year
1948;

(b) whether there is any proposal to decrease the import of liquor in the
vext finamial year; and

(c) whet ber liguor is im ported from Dollar countries?

‘The Honourable 8hrl X, O. Keogy: (a) Rs. 75.08,000 represented the valne
of breiga liquor itnported in 1948,

(b) There ia no auch poposal at presant:
() No. " »
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Seth Bovind Das: Iu regard to both price and quantity, was the liquor
tmported in 1447, more er less than in the previous year?

The Honousable Shri K. O, Weogy: T have rot got comparesive figures. But
it seems to me there was an increase in 1947-48 over the figure for 17046-47.
Full fizures far the Liter periods «re not yet available.

Shrimati Dakshayani Velayudhan: May I kuow why there is no propessl to
reduce the itwport in view of the fack that prohibition has been introduced in
reveral Provinces? ®

Th2 Honourable 8hri K. 0, Neogy: } might invite the honourable member's
attention to the fact that the import trude contrel is cxercised only on account
of the foseign excoange problems. This control has nothing to de with the
policy of redhibitiore that might be adopted by this Government in future.

8bri V. C. Kesava Rao: What is the total quantity of liquor imported this
year?

The Honourable Shri B. O. Neogy. I have not got the figures in gallons.

Dr, P, S, Deshmukh: Iy there any scheme to produce similar liquors in
India?

(&) WRITTER ANSWERS

UNEMPIOY YMENT ANDMANPOWER STATISTICS

*1336. Shri P. Eundiraman: (a) Will the Honoursble Miniater of ILabour
be pleased to refer to the answer given to my starred question No. 898 asked on
4th March, 1949 regarding unemployment in India and state whether the Gov-
erument of India bave any intention to bring a legislative measure in the imme-
diate future imaking statistical returns of the unemployed and manpower situa-
tion in India by the Provincial and State Governments compuleory ?

{b) What is the set up of the Directorate General of Resettiement and
¥mployment?

The Homoursble Shri Jegiivan Ram: (a) Whlle the deairability of having
aceurate statisties of tbe extent of unemplovment in India can not be ques-
tioned. there are piuctical difficuities in enforcing legislation of the kind $ug
gested by the bonourable member. This is a matter that will requira very
careful conxideration after acquiring further experience of the working of ¢m-
moyment exchanges in India.

(b} The Directorste-General of Resettlement snd Employment congists of
# Readquartsrs Organisation at New Delhi and 8 Regional Organisation in each
Provinge. The Headqnarters Organisation bas a Director-General at the: head
assisted by a Secretariat staft and three Directorates, ziz.,- of Employment,
Treiving and Publicity. The office at éach Trovincial Headquarters consists of
a Resional Ditector and his staft. In addition, there ar¢ a number of Employ-
ment Exchasges snd Truining Centres in each Provinee which are looked after
by the appropriate Regioual Directer under the coym‘ol and guidance of ths
Dnutm é»nﬂ 2

TRADE SANCTIONS AGATNST SoVTH AFRICA

*1837. Shrj Lakshminasayan Sahu: Wil the-Honowtable the Prime Minis.
¢ bo pleased to state whether the Govexnmert of Indis propose to récousider
¥ae policy of trade sanctions againet teuth Africe?

Dr. B. V. Keatsr (Deputy Mipister of External Afeira): No.



1792 CONGITIURNT ASSKMBLY OF I¥®IA (LEGISLATIVE) [28ED MamcH 194Y9
AOTION AQAINST SOUTE AFRICANS ONDER Recrvmoarry Acr

*1833. 8brl Lakshminarayan &ahu: Will the Hovourable the Prime Minis-
tur be pleised to state the action taken under tbe several chuses of the Recipro-
ity Act against South Africe, with particular reference to the number of Sath
Afrcan Whites who sought ad mission to Indin, and how- meny were admited
wind bow many were excluded?

Dr. B. V. Keakar (Deputy Miuister of tlxternal Affsirs): Governmeut sde
rules under the Reciprocity Act of 1943 (i) declaring all p ps of South African
domicile, who wr Dot of Indian origin, to bc probibited immigrants and regu
lating tbetr entr¥ into India by permits; (ii) prohibiting South Africans of non-
Indan crigin. domiciled in Natal and Transvaal, from acquiting, hirng or oc-
cupying any 3nmovable property in Indis except with the permissian of the
Central Government and (ii) declaring 8ll South Africaus except those domiciled
in the Cape Province, ineligille for election to any local anthority in Indin or
for voting in ths election of any such suthority.

Simce 1st Doeirviober, 1944, which was the date of enforcemeut of the Rules,
130 applientions huve been received, of which 103 have been allowed and 11
rjectsd

SUHEME oF ASSTSTED FaiesamioN oF INDIANS BROM SOUTH Argies

*1330. 8hri LaXrhminarayan 8shu: Will the Honoursble the Yrime Minis ter
Le pleascd te state: ’

(a) whether it is a fact that the 8outh Africkn Government introduced on or
sbout tha Brd March 1949, s new scheme of asskted emigration for South Afri
can Indins; '

(b) if s0, what its terms are,

(c) whether it is 8 fact that under the Cape Town  Agreement tlhie Yndian
asdsted emigrant bad the right of ro-entry into South Africs;

(d) how smany Indians hac] rc.emtcred Sonth Africu since the Cape Town
Agrestent; and W

{e) whether tbe right of rc-entry bas been preserved under the new scheme !

Dr. B. V. Ketker (Deputy Minister of External Affairs): (a) to (c). The
Cape Town Azreeaent provides that for those Indiaps i the Union who mex-
desire to awail themselves of it, the Union (yovernment will organize a sc heme
of assisted emigration to india or other couutries where western standards are
pot mquited. Union domicile will be st after tlree reurs’ continuous absence
from the Union. Kmigran® under the assisted emigrition scheme who desir-
ti retrn to the Unicn within three years will be allowed to do so only on refuni
to the Union Gow:rnment of the cost'of the asistance received by them. No
pew scheme bas been introduced recently by the Uuion Goveroment. Wlast
has bappencd is th:% the Union Government i:ave recently doubled the bonus
which wis admissible to returning emigrants under the old acheme. According
to the information avaitable, 462 persons who returncd to Indis :wder .the
scbeme shive 1927 sought permission for re.entry into South Africa.

UNSTARRED QUESTIONS AND ANSWERS
JxENoss FoR FISEING AT Oxmpa

114. Bbri Satis Cbtandre @ammeta; (a) Will the Homurable Minister of
Agriculturs he pleseed teo state the number of fishing licences for fiahing
at Okhla issued during tbe current vear?
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{b) Isits fact that in 8 number of cases the Execuive Engineer (Agrs Canal)
bas returned the licence fees and refused to Bsue any further licences and if so.
why?

(c) Is it wleo a fact that the practice of issuing daily licences to anglers for
angling st Okhla bas ako been stoppod and i sa why?

(d) Are Gowrnment aware that by stopping the issue of the daily and annusl
fishing Licences for Okhla, they bave deprived a large pumber of people wio
‘used to enjoy and recreate themselves by this hobby of such recrention and
i so, why? ="

The Honourable Shri Jairamdss DoMatram: (s) to (&). The inforration is
beéng collected from the Delhi Administration and the Covernment of the
United Provinces and when received will be pleased on the tdble of the House.

APPLICATIONS REOEIVED YR DELHI AREA UNDER PAYMENT OF Waoes AOr

115. Oh. Ranbir Singk: Wil the Honourable Minister of Labour be
pleased to state:

(l) the number of applications presented to the Authority appointed under
the Payment of Wages Act, 1839, for Delhi Area during the last six mocths;

(b) whether.those applications were disposcd of within the wage pericds (ono
month), and if Dot the reasons therefor;

(c) the dates fixed for hearing cach application and the reasms for adjourn-
ments;

(d) what s Govermheut hauve taken to expedite the disposal of epplice-
tioms and if no%eps ba ve been taken, the reasons therefor; and

(e) whether Government propose to provide by legisktion the period wit hin
which an application must be daposed of ?

The Houpurable 8bri Jagjivan Bam: (a) Eight.’

(b) No.  The applications could not be dispmsed of within the same wage
period as they were submitted s the Authority appointed under the Payment
of Wages Act: affer ite ex piry.

(c} Date of Dale of Reasons, if any, for adjcamment
Institution beariag

1. 201148 2.2.49 ApPlication disposed of oo 2249,

2. 181248 12349 Applicaticn diapcsad nf aon 12340,

3 12149 18349 For wart of notice to tnbd emproyer

4. 131248 2430 Rmployer (Roilnay) hms taben time i ea-
quinag,

6. 131248 R340 Baployer (Bailway) haa taken tme o on-
Games.

7 6. 181048 26-3-49 For wwnt of service of semmans on thr em

plorer. -

7. 181248 30398 For want of wolice to the employer.

8 61248 2449 Case fizxed for evidece.

(d) Necessary action to expedite the disposal of applics tions is invari: REY
taken as far na possible.

(e) The question will be emernimed in connection mth the amendmion: of
the Paymeut of Wages Act when undertakso.
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ArpLicaTioN oF INDUSTRIAL EMPLOYMENT (STANDING OROERS) ACT OF 1946

116. Ch. Ranbir Singh: Will the Honourable Minister of Labour be.
pleased lo state:

(a) the date from which the Industrial Employment (Standing Orders) Act
No. XX of 1946 beeanie vperative:

. (b} the names of the industrial establishments - within Delhi Province to
which it has been made applicable; and

(c) what standing orders are Tiade by theé Association for the control and
management of the Lady Hurdinge Medical College for Wornen and Hospital
for Women and Children, Delhi for ita establishment?

The Honourable Shri Jagjivan Ram: (a) From the 23rd April 1946.
(b) A statemeri containing the information ie attached.

(c) The Iwdustrial Employment (Standing Ordets) Act. 1946, does noi apply

to the Lady Hardinge Medical College and Hospital, and the question, theeefors,
does not arisge.

STATEMENIT

Zist of Imdustrial Basablishments in Deldi Provincs to which the Industrial Smployment
i (8tanding Ovders) Act applies
T. Tndustrisl Fistallistuments in respect of which Standing Orders bave heeo certifiest :
1" Hindustan Timee Press, Ltd., New Delhi. * o .
2) (4. N hezshsan & Sons 1Ad., Patandi Huu‘se‘ New Delhi
13) Westemn Hosiery and General Mills, Ltd., Delhi
(4) Birla Cloth & Gemneral Mills, Ltd., Dethi.
(5) Dolki Iron Works, Chawri Bazar, Delhi.
(6) Delhi Cleth & General Milis; Ltd., Delbi.

(M D. C.E. P. A, Ltd., New Defbiand
DES&TCO Ltd., Delhi.

() Mahabir Cotton Spinning & Weaving Mills Co,, Ltd., Delhi.
(9) Delhi Flouwr Mitls Co., Rochapara Road, Delbi.
(10) Ysicwar Pottéries, Itd, Delhi
{11} Gwalior Potteries, (Delhi), Factory Road, New Dethi
{13) Ganesh Flour Mills {Vegetable Prodncta) Factory, Delhi.
(13) Indian National Airways, Ltd.. Willingdon Air Swation, New Delhi.
{14) Gwalior & Northern India Tracaport Co. Iid., New Delhi.
(16) Ajudbla Textile Milla, Dethi.
{16} Krishna Gold & Bilver Thread Faetory, Tarkmat Gate. Delhi.
(I") Delbi Clotb Milla {’hemical Worke, and

! D. C. M. Vanaspsti Manufactoring Works, Delhi,
(18! Matchwel Electricals (India) Litd. .Subzimandi, Delbi.

“éwnanmi;! Bateblishments of wbigb Standing Orders are under process of centiRen-

{1} Raghn Enginaering Worhe, Delhi. =y
() Trelhi Joint Water & Sewage Board, New Dalhi
(3) Raj Engineering Worles, Delhi

{4) Sawatentva Bbarat Mills, Ltd., Dels

(5) Nations] Printing Worke, Mori Gate, Delh®

{6) New Garage, Ltd., New Delhi.



8HORT NOTICE QUESTTON AND ANSWER

TBREATMENT OF LAND BELONGING TO Nawas BapagaT Aul and Mz laamaT Awz
Kaax v Druit Provivor ss EVAOUEBI 38 ProreaTY

€bri R, K. Sidhva: (2) Will the Honourable Mipister of Relief aud Rehabl-
litation be pleased o state whether tbe iand measuring about 3,00 ucrea
originally belonghig to Nawub Sadakat Ali and IL.iakat Ali in Delhi Provincs
bas heen declured us evacuee propern'?

(b) If so, what 15 the position at present ond if not declared as yet, to whony
does the land belong now?

(c) How many dispiaced persons are likely to be rehabilitated on this area?

(d) Wheo was the land declared as evacuee property and when have ‘dis—
Plac:d persona heen rehbabilitated?

(e) If ot yet rebabilitated what are the reasons for the delay whlch baa
been caus¢d?

The Honovrable Shri Mohan Lal Saksena: (a) Yes; but the agricultural land
ia abiout 1500 acres end not 3000 acres s stated by the hopourable member.

(b) Does’ not- srise.
(c) About 150 families.

b d
(d) The land +sas declared as Evacuee Property in July, 1948 and it has ncé
been ollotted te any displaced persen.

(e) The aliocation of the jand for the Khaﬂi season, 1948-490 (Ocﬁober L)
April) was to bs made in the beginning of Ucteber, 1Ud8. Before silntting
the lunéi it was; decided to take posressinny of it aod orders were accordingly
passed for taking over possession of the land in September 1948. Bir Datar
Bingh liad been in possession oi the land on the strength of the autherity given
by the owners to munage the property ip retuen for a similar arrupogeinent re-
garding 8ir Datur Singh’s property io Pakistun. According to the amendmenta
made ip the East Pubjeb Evacuee (Administratien of Property) Act, 1047
as upplied #o Deihi T'rovince no such tranasction could be eftective without
being contirme} by the Custodian; and Sir Datar 8irgh had madé o application
for confirmation.  Clarification was peeded on certain legal issues and ibe
matter was referred to the Law Ministry. ®p the hesis of their opinion it
was decided #o take possession of the property. Defore poasession could be
taxen however the District Court granted an injuoction o the applicavion of
8ir Datsr 8ingh restraining the Custodian fram disturbing the status guo. The
injunction was vacated about a fortoight ago. A claim was duly fled by Sir
Datar Bingh before the Deputy Custodian incharge of Claims and Restoration
under Bection 7 of ibe East Punjab Evacuee (Administration of Property) Act,
‘1047, This is beiog beard

‘Shri R. K, 8idhva: May I now whether a Government servant can file ‘s -
suit against the Government? Was any ssnction obtained from the Govern-
ment? May I know what ia the reagan?

The Honoursble Shri Mobar Yal Saksens: I would refer the honourable
mernber to the Honeurable the Home Minister o: that point.

. Sardar Bbopinder Rngh Man: Is it a fact ‘hat all landlords in East Puxniab
and elsewhere have been allotted ter acres each while Sir Datar Singh got more
than a thousand acres?

Mr, Speaker: Order. order. That question does ot arise Tegal proceed-
ings are taking place in the matter and the matter i3 in the ~ourt.

Shri. B. K. 8i0hva: Did ot the Honourable Member state that the m,}unc-
Hon hag been. rejected by the Court?

{175)
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The Honourable £hr Mohan Lal SakBona: It is not now in the court. He
‘b tiled a cluim beiore the Assstant Custodian of- Evacuee Property.

ghrl R, K. Sidhva: Dces the suit exist now?

The Hamourable Shri Moaan 1.l S8alaena: The suit bas been disinissed, but
ke has filed u ckim now and I hope tbat claini will be dsposed of in a fow
de s’ time.

Shri R. K. Sidhva: Wil these dispbced persons be rbabilitated now?

The Hmaurable Shri Mohan Lal S8akgena: I bope they will be rebabilitated,
£ there is yet ore month. )

Shri R. K, Sighva: The point is, apart from the question of com pensation,
it he Govermment have declared it to be evacuee property, what is the delay
fn whabilitating these displaced persons?

The Honourable Shri Mohan Ial Saksana: I bave already informel the
ko ourable member that although this properts wus declared evacuee property
#n July, Sir Datsr Singh bal put in some tepants snd therefore we bad to
obs 1in possission of this land from the tenants bebr- any displaced psmons
cot s he put in. When we served a notice on bim, be filed a suit and hrought
0] motion, and, of course, when injunction was granted, we cauld not do any-
€hi 8. “Mow that the njunction bas been rejected and the suit bas ako been
dis aissed, ks bas tiled a claim and that daim is heing heard and i bope it will
be hsp’:sed of is a few days’ time.

S R, K Sidhva: The Honourtble Minisier asked me to refer to the
H< 1autibls the Mome Minister. May I request the Honourable tbe Hame
Mi iinter to make enquiries us to whether o Govemment servant cum file a suit
wi hout the senction of Government?

8. Speaker: Thst is something difierent.

Abr; H. V. Kamath: Has iberc been any other Government servant who
his cxchungod hi; property in Pukistan with the property bere which bappens
te be evacuse property? :

The Honowcatle Shri Moban Il SskSena: I am no: aware of that. Even
it tbis case, it wus not.un exchange of property. Lt was an authority to
manage the property on bebalf of the lundlard. It was not actual exchange

8hrl R. K. Sidhva: Iz it not & fact that the dea! which Sir Dattur Siogh
f a3 presented was repudiated by the owners?

The Honoumble Shri Mohan Lal Sskeena: Yes, it is so.

Prof. N. G. Ranga: Iz it a fact that Sir Datar Smgbs property fost in
West Punjah is worth abaut Re. 1 care?

The Honourable Shri Mohan Lal Saksena: Ii may be, but it does not affeot
he question.

Shrl Mabavir Tyagx Was Liaqut Ali also consulted with regard to the dis-
posal of bs propert;?

. The Hmourahle Shri Mohan Lal Salsena: He wa.: noi cousulted but we
were inforioed that no authaity to adminkter the property bad been giveo.

Begum Alzaz Rasul: May I lovow if the iroperty referred to is ip De\bl
province only or alzo in Muwzafamagar?

The Honourable Shri Moban I.al Salsena: It is only in Ddbi.

8Shri H. V. Kamatli: 15 it a fact that some agricoltural land left by Muslim
avacuees, in ('bntturpsr in Delbi Province was exdmnged by a Gowerament
mnant with his property in Pakitan?

Mr Speaknr: The Honourable Minister bas not the infarmation ¢ith him.

" ¥he Hamonrable Shri Mohan I.al Ssksena: I have not got the information;
af be ¢ives mCopmnation, T weleame it
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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

(PART II-—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)

Wednesday, 28rd March, 1949 > -
e pany
The Assembly mel in the Assembly Chamber of the Council House at a
Quarter to Eleven of the Clock, Mr. Spegker (The Honourable Mr. G. V.
Mavalankar) in the Chair. .
’ it
QUESTIONS AND ANSWERS
(See Part [)
,. Tt b=
11-50 A M.
NON-INCLUSION OF HINDU CODE IN ORDER PAPRR

Srijut Kuladhar Ohalihs (Assam: General) On a point of order, Mr.
Speaker. The Hindu Code was to have been taken up today, end I do not
find it on the Agenda. Has it been taken out by the Secretary himself or by
some arrangement?

Mr. Spesker: As I have often said, In case honourable Members want

{o raige any points, it is better for them just to see mo¢ in my chamber and
I sbali try to explain to them ae to how matters stand. The raising of pointe

in the House by taking up its time lends us nowhere.
8rijut Euladhar Ohaliha: But then......
Mr, Speaker: I am not going to deal with that now

PAPERS LAID ON THE TABLE
AUTUENTICATED SCGEDULES OF AUTHORISED EXPENDITURES-—RAILWAYS
(i) Supplemientary Ezpenditurc for 1048-49.

. (i) Exponditurs for 1949.50
Tbe Bogourable 8hri N. Gopalaswami Agyaogar (Minister of Railwaya
and Transport): Sir, I beg to lay on the table, in pursuance of gub-saction (2)
of soction 85 of the Government of India Act ,1985, as adapted by the Indis_
(Provisional Constitutics:) Order, 19047— . :
(1) an authenticated Schedule of authorised supplementary expenditvre
for the year 1948.49 in respect of the Indian QGovernmeut
Rsilways; and,
(2) an authenticated Schedule of authorised expenditure for the year
1949-60 in respect of the Indisn Government Railways.

in pursasnce of the ;rcvhion»-of Bection 36 of the Government of India Act, 1935, ss
adapted by the India (Provismal Coostitution) Order, 1047 resd wilh sub-section (1) of

(1761
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’

Seclion 35 thereof I, Chakravarti Pisjagopaluchari, (Governor (lencral of India do lierely

ambenticate by my signaturc the following schedule of authorised supplementary expenditure
for the year 1948.49, namely : :

#.CHEDILE
(Amount in thonsands of rupees)
! Supploiuon-  Bupplemen-
' 5 tiry sum  tary grant
roquired mate by
. to meot the
Ho 1ds of Expendituro the expen- Constity- Tosul
- diture ent Assem-
¢ clirged on  bly of Indin
the Revenue (Logial:-
tivo)
& : SN —d 1 =
. '
1. Bailway Board N e 2,62 2,62
2. Audit. . 5 , . . V . : - 3,25 3,26
3 Misellane 18 Exponditurs e “ ® 13,05 13,06
4. O:dinary Working Expensas—Adminiatration . v 33.34 33,84
8. Ordina~y Working Expeaseas—Repairs anud Mainten. % 4,42,96 4,42,96
ance,
€. Ordinary Working Expeaees—--Operuting Staff . W% 24,88 24,88
9. Ordinary Working Expenees—Operation (Fuel) . _- 3,25,38 ‘8,268,338
9. O:linary Working Expensec—Mikcellansous Exypen. v \63.22 63,22
? sen, .
20. P.vy:aents to Indian Bt.tes and Companies .' v 9,28 9,28
4. Appr,pristion to Depreciation Fun . : - . 17524 7,78,24
1¢-A. Withdrawal freom Resarve . S S 3 ais 5,11 5,11
5. Cornstruotion of New Linos . 4 % . e 1,99,78 -1,80,78
8. Op>n Line Worlm--Additions . : ! : 1
C. RATAGOPALACHARI,
Governor-Genergd of India.
New Terur;
The 4th March, 1949, J

‘¥n pursuanee of the provisions of sub section (1) of Bection 35 of the Government of
¥ndis Act, 1935, as adepted by the India (Provisional Cqaspitution) Order, 1947, I, Chakra.
wnrti Rajagopalachari, &ovemor ‘General of India, do hereby autbenticate by my aignatere
4hr Jolowing schedule of expenditure from the revenses of the Dominion in respect of the
Emdian Qevernment Ralways for tho year 1804950, pamely :

ScHEDULE
(Arsount in thousands ¢f rupees)
Hoads of oxpenditure I' Voted ' Charged Totul
1. Riilway B8oard—Revenue . 3 i 3 32.58 s 32,68
<. Aundit-—Rovenue . . Fy. W v 84,77 i 21,77
| Wisestlaneous expenditure Revenne 5 . ~ 46,70 i 46,70
18 W srking expenser—admioistration—~Revenas . 23,21,37 S - 23,21.87

% Working nxphnses-- lRepalrs and Maintenance.-
Hevonuo 49,98,08 49,93,68
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Heads of Expenditure Voted Charged l Total
8. Working expensee~-Operating Stzff - Revenue |, 33,64,31 o 334,64,31
7 Working expenses—Operation (Fuel)— Kevenue 94,28,65 Py 24,28,65
B. Working exponsed —.Operation other tben St..ff -
and Fuel —Revenue. . . 5 . ] 8,064,566 o 8,64,65
9. Working expenses-~Misocellanesur exponses- Re. 20,31,34 e 20,31,34
: venue.
10. Paynents to Indian St.tes and Componies— Re- 1,67,39 oy . 1,67,89
vonue.
11. Working oxpenscs— Appiv prirticri to Deprecias 16,19,33 v 16,19,33
tion Fund- Revonue, .
12. Open Line Works-. Revenue - . . v . 7,65,16 7,66,16
16. Cunatraction of New Lince- Cepits} ind Depre- 4,238,562 i 4,28,82
ciction Fun:i.
16. Open Line Works — Additions-- Cupit i and Bet. 17,65,34 i 17,65,34
toruant Fund.
17. Open Line Worke— Replacen.ents. Ce pite 1, Bet. 40,46,49 S | 40,46,49
tar.nont Fund nud Depreciution Fund.
18. Opsn Line Works— Betterment Furd (Pesserder | o 1
amenities), ) )
19. Capit:l Outl:y on Viz: gipitim Port i F 14,65 o 14,86
Intorest charges . A i i " i 22,88,31 22,88,31

C. RAJAGOPALACHARI,
New Dsuin; Governor-Genergl of India.
The Ath March 1949. .

D —

MOTION RE. ELECTIONS TO STANDING ADVISORY COMMITTE}S

Mr. 8peaker: The honourable the Leader of the House to make the motion
for election to' the Standing Committees. The motion bas aiready been cir-
culated to the Members.

The Honourabie Shri Jawaharlal Wehru (Prime Minister and Leader of the
House): 8ir, I move:
“That this Aseembly—

(a) do proceed to elect, in auch manner as the Honourable the Speéaker may direct,
members {0 serve until the end of the next financial year on Sianding Commitéees to advas
on subjects concerning the under-mentioned Ministries and Department of the Government
of Indis, the numbgr to te so elected in respect of each Miaistry and Department, excluding
the Chairman, Vice-Chairman {if any) end the Government Chiet Whip, being aa follows i\

Ministry of Agriculture . . . : . . . . ; .
Ministry of Comi: a1ve . : . ; ; 4 . . . . 10
Ministry of Cuwsrununicetions . : ; ; . ’ . > . 1o
Ministry of Defence : ; , 2 ‘ . . . . . 10
Ministry of Edue tion | . i . A . o . : .10
Ministry of Extereus) Affvirs . . . . . d : « 1o
Ministry of Fecod . " - . 5 . . . » N ., 10
Mivistry of Health . . 3 . . . . i . i o 10
Ministry of Home Aff.irse . s . . = . . " . 10
Ministry of Indiatry and Supply ’ " . . . . ‘ . 10
Ministry of Infcr.o:tion und Broadcasting ; - T ; . 1o
Mipistry of Labour . v . d . 5 v . . .10
Mimstry of Law . . 2 . . . i . . ‘ . 8
Ministey of Relief and Rehsbilitation s ‘ 2 3 . . 1o
Ministry of St.tos . , . : % . . . . - . lo
Minietry of Transp rrt (other then Roads) . . . : 5 ; . 1o
Minietry of Works, Mines and Power v . " 10
Dopartment of Soientific Rescordd . : ) ' . : &

(b) do adopt the following asnendment to the exiatasg Rulee for ting the constitutin
and praadlura ofthe arid Standing Committees, adopted on the 19th Nuven e, 1847

‘Far RRule 1 of the said Rules, the following be substituted s o

»
. YL (1) TaeCaiir,nan of each Standing Comuittee ahall be theMinister or Minirter of
Btate in chirgo of thus Minstry or Dapartment to which she Committee {8 atteahad,
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[Shri Jawabarlal Nebrs)

(2) Where there iaa Minister of S8tate or Deputy Miaister insuch Ministry otherwise
thi iichargo thereof, he shall be the Vice-Chuirman of the Btunding Committce, s1:d ¢kt1l
aoct a8 Coirinan for any meeting at which the Minister is unable to be preeent. -

{3) The &overnment Chief Whip shall z2ficto be o mem ber of ecch of the Stendirg
Coinmittecs, :

(4) Ifat uny meeting of the Stunding Ccmmittee, tho Cheirn in ne wcllee tle Vice-
Chuirmun, if wny, areunablcto be present, the ;ren bere preecntn oy et ae¢ of fharrdree
to act a8 Chuirsuan for that meeting.

{6) An officor in the Ministry or Department designcted by the Monicio in chuge
“shall o Socrptary to the Bt:uding Committee.”

Mr. Speaker: Motion moved:
“That this Assembly—

(e) do proceed to elect, in such manner a8 the Homourable the Speaker mwmy direct,
members to serve until the onil of ‘ho next fnancial year on Btanding Committees to advise
on subjects converuing the under-mentidned.Ministriea and Department of the Government
of India, the number to Le so elocted in respect of each Minisir:- and Department, excluding
the Chairman, Vice-Chairman (if any) and the Government Chief Whip, being as follows :

-

Ministry of Agrioulture . . ! . . ‘ ) . . . 10
Miniatry of Commerce . . i W . . . A " . 10
Ministry of Communioations . - . . . L . . . 10 .
Ministry of Defence : i ; X 4 % ¥ . ; .olo
Ministry of Ednecation @ i : . ‘ . . = . 10
Minietry of External Affuire * , . » . . . , ‘ . 10
Ministry of Food . . s 4 . : . . . . . 10
Ministry of Health . s i Bt E i . i ; . 1o
Ministry of Homeo Affeirs i ; . . = 8 ‘ i . 10

Ministry of Industry end S8upply = . . . T . A .10
Ministry of Information and Broadeusting . . e . v .« A0
Ministry of Labour : ' : . & 5 oy ' s . 10
Miniatry cf Law . . . . " . ‘ % 3 . b
Ministry cf Relief and Rehabilitation i . . . x . .10

Ministry of 8t.tos . s . . . . . ‘ . ) . 10
Ministry of Transpcrt (other than Roads) . . 3 . . . . 10
Miniatry of Works, Mines and Power i . s i 3 . . 1o
Departinent of Scientific Rescarch | . s . . . . b

(b) d> 1dopt the following ameéndment to the existisig Rulea for regulating the constitition
and proccdure of the ssid Stunding Committese, adopted on tbe lDtg Noverber, 1947 1

Por Rule 1 of the said Rules, the following be substituted: -

“I. (1) The Chairman of each Btanding Committee shall be the Minister or Minister of
St.te in cbarge of the Ministry or Department to whioh the Committee is atSuched.

(3) Where there is &4 Minieter of Btate or Deputy Minieber in such Ministey otherwise
than in charge thersof, he ahall he tho Vice.Chwirman of the Btandiag Committes, and «hall
aot 38 Chiirman forany meetiog ad whiohthe Minister ia unble to be present.

{3) The Gsie@umant Obief Whip shall ex.officio be & member of esch of $be Stqnding
Cummittoes, )

(4) TT 48 sy masting ofthe sundinghCommmeo,eb% Chairman w6 well as the Vios.
Chwirman, if any, are unable to be presen §, the mombeea preeent may elest one of thomsalves
to.aot ;4 Chainnan for that mesting. L

t5) An offiver In the Ministry or Department deaignated by the Miaister incharge
¢'al! he Semret ry o the Btending Cozomitiee.” '
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Shri M. Ananthssayanam Ayyanger (Madras: Gencral): Sir, I would
like to say a few words on this motion. If I muke. any observations, i# is for
the purpose of closer augoointion between the Miuistriee and the Standing
Committees. You will see that the ruies relating to the constitution and
procedure of Standing Committees for Ministties require that the following
subjects shall be laid before the Stauding Committee:

“(1)" Allenon-otficial Bille inzr;duoed or propesed to be introduced in the Assembly and
lagislative propossals which the Ministey concerned intends to undertake.

) . . ’
{2) Reports of Committaes and Commissions (not ngluding unpublishod reports of
Departmental Committees) on which the Assembly s not. adequately represanted.

(3) Major questions of general policy and finanvial proposala.

(4) Annusl Reporta,
> '

(5) With the approval of the Minister in ohargo, any topio of public importance within
the field of the Committee whioli a member of tho Committes may proposs for dis-

cussion.”

I would suggest to the honourable the Leader of the House that along
‘with o motion of this kind, a statement ought to be circulated to the honour-
‘able Merbers regurding each Stunding Committee as to how far, within the
previous year, they were able to carry out their duties..on all or my of these
‘subjects for which the Standing Committees were intendedf. As a matter of
faot, we would like to know how many such meetings were held. In the case
of a certain Standing Cowmittee, a certain number of meetings were held;
‘with respect to certain others only a few were held and so on. 1t may-be
that the Minister did not eull for certain meetings, or such mectings ware
called for and-some of them fell through for want of (uorum ete. We would
like to know before wo elect particular members of the Assembly to the Ad-
visory Commnitiees whether those gentlemen who were members of the
Stunding Committee did take 'a keenn inlerest in the affa'rs of the Standing
Commitiee und also how far the Bills and othur natters that were pluced
before the Touse, before they were initiattd in the llouse, had the approval
or the udvice of the Standing Committee. A statement of that kind should be
crculated to members of the House in order to ennble them to find out how
far these Standing Committees have done their huwsivess and how far, in the
light of experivnce, tbe Standing Committees may he modified. their funclions
may be added to or some of them tuken awsy. This would enable the House
t judge which members muy be returned to the Standing Committees, uid

which not.

We give a number of ruggestions in tbe Stundiug Finance Committee
after the Comm ttee dspose?s of a particular matter relating to the particulnr
Depsurtiment concerned. Financial matt«urs, where the sanction of the TFinance.
Standing Committee hns to be ohtained, are sent to this Cornmittse. In many
cusen we found in the Standing Finance Committee that the advice of the
Standing Commitiee for the Department had not been obtained. We then had
most unwillingly to send back thase proposals to the same Ministry for being
placed before its Standing Committce. That took some time and quite natural-
ly it might be understood ‘that Members of the Standing Fifancg Commilles
unnecessar.ly stood in the way of these proposals being taken up and finish:d.
I am, tberefore, once agsin placing it before the House and for the considerstion
of the I.eader of the }%ouse that no proposnls involving any finauciul commit-
ments, and which need the sanction or approval of the Standing Irinance
Committee, shall e sent to it without its being previously considered by the
Standing Committes of the House relating to that Depurtment. I¢ wiil
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.
strengtlien the hands of the Stiding Ifinance Committee and if there is a
debate ynueh wmiecessury criticisms will be avo.ded.

Nest wa regards the tinnncinl propessals. It is one of the objerts set out,
here that the finmmeinl proposuis for the year ought lo he placell  hefeve “he
Stauding Committee of the Depurtment concerned. You know, 8ir, we have
tuken a1 lot of time during the Budget proposals, individually, referring to
depurtments und four or five clepartments huve also heen rolled into one for
want of time. It woyd have been better if the Standing Committees had
been taken into confidence with respect to the proposals for the vear. I do
not want to be m’aunderstood. 1 do mot wnut thut wuy ituxution proposnls
rhoukl ho pluced before any Commitlee or the Standing Committee of the.
House. That must be within the heart and knowledge of the Finance Minister
slgne und the only other person who 1may also know is the Prime Minister,
and with his permisson, the. Cahinet. That is why afte: ull the office hours
art avef, und ull the busiuess is closed, lat¢ in the evening, ufter 5 .M. the
financiul propwsuls ure place'd before the House.

Tt is however different in respect of the item of expenditure for Detnands
fur Jrants. There is nothing secret nbout it. As a rnntter of fact. so far ns
the "Reilwnys ure concerned, the budget proposals are placed bhefore the
Railway Studing Finunce Conunittec. There, cvery item is seained. My
honourable friend, the honourable Minisiter for Finnnco wus also a Minis.ter on
n previons ocousion in charge of Mailways. 1 wus a Meinber of the Standing
Finnunce Committee for Roilways.  All the Demands for Grants were scrutini-
sed itew uftcr item, into which ten or fifteen Members of this House hud the
advantuge of looking, d¢ud coming to their conclisionk.” That is ‘he (way in
which 1mmch unneeessary hot aiv might he  avoidel anild T suggest that such
gerutiny mght Le brought to bear on such items of expenditmre before they
come 1o the Honse. ;

As far s I know, none of the Budget proposals were pluced before the
Btanding Cemmittees concerucd before they were placed ju u consolidated
statement beforc this House. In future, sotne such steps may be taken and
thei the matter may come before the Standing Finance Committee.

Yesterday, or the day hefore yesterday, wheii I mude a suggestion that
for the Finance Bill a Committee might be appointed to scrutinise the various
Budget proposals, the honourable’ the YFinance Minister suggested from the
other siic: whether it was of the nature of the Estimates Comumittee of the
House of Commons. 1 nodded though I was not in full agreement. and then
be answered on the nssumption that I had in mind only a Committee of that
nature. I am not having a Committee of that nature hecause his predecessor
seid that such a Committee proved, itself uselcas and the only thing that he-
was able to touch was the tobacco tax—frorn the amount that was being spent
on tobacco—one of the smallest matters which would concern the individual.
But it i not for that purpose. I want a real scrutiny. T shall elahorate it
leter on to the Btanding ¥inanse Committoe and to the Finance Minister.
For the present it is enough to state what is in my mind.

This matter has been before this Asaembly for nearly twelve years. When
Bir James Grigg was the Minister in chixge of Finance, he timself circulated
a proposal. He wanted that the Standing Finance Committee ought to have
13 Woox ® Chairman—not the Finance Minister, but a non.official of the

i Houee—~hecause it is the Finanoe Ministet who brings forward a pro-
posal and it is & non-official who will bring to besr a different arpect on the
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issue. Of course the Xinauce Minister will mlso be one of the Members of the
Coinmittee. He could them tuke u dispassionnte view of the matter.- Apurk
fronc the question of who ought to be the Cherman; I huve no porsonal
objection to the  Finance Minister -beiny the Chamman because he has ullig
malely to ourry out their views or rejest thetn. So far as the functioning of
the Committee is cougerned, the Stunding }"nauce Committee. could divide
up the nivety odd demands for grants iuto three groups.  Thirty demands
may be taken first and discusscd and acrutinised threadbure it detuii hefore
they are placed in the list of demdnds fur grunts for a purticu ar yesr.  In' this
way, at least one-third of the demunds, we ¢an be sure, will have ths approvad
and detsiled scrutiny of the Standicg Finance Committee. The next year .
another thirty demands may be tsken up and in the third year anothsr thirty
may be ‘taken.

With regard to the reviews that have been luid before ug, the Minkter =
gharge of tha Department concerned, should also say what measures of econo-
my the Minister concerned tried to initiate, how fav he sueceeded, whut mea-
sures of economy ure possible: und  upurt from that inethe interests®of proper
administrafion, whut appointwents yre necessary ana how the adiwniuisiratiom
may be mnade mnore efficient. 1 fiud a lack of reference in that niater i the
reviews sent to us. Pritnurily the Miwmister aud the Administrative Offcars
under him are the hest pursons suited o make such an examination snd pre-
pare 8 statement to lLe laid hefore the Hnure. I am trying to see that as
far us possible wa get full knowledge of the details of administration so that
we can bring to bear an mtelligent scrutioy on what is tuking place.

1 havo wade such a suggestion to the Honourable Dr. Syama Prasac *
Mookbetjeo, the Minister of Industry and Supply, in whoee Standing Com-
mittee T am a member, with regard to lrispwsals. This has come mn for a
lot of criticism and right eriticism too, froin my friend Mr. Shiva oo, Dis.
posals are to the tune »f Rs. 210 and odd crores. Many other things are
lying lere und there. Ciitinisma have bern mude as to the best use thst cam
be mude of them and the use thai can be made of the reparations from the
foreign countrles. 1 kmow that srticles brought from Germany and Japan ure
lying somnewhere in Bombny. They were brought in more than a year ago
and yet it has wot been decided what is to he .done, %o far as ocontrols sre:
coucerned with respet to iton end steel, etc., in the various deportmernts.
My suggestion wus aceepted but 1 would like that other’ Ministers should
accept similur suggestions and that they should introduce 8 reform in theixr
Standing Committess. .

If there aré saven or eight members of the Stand'ng Committee, distri~
bute the rmsgior items. under any particular Minister over tbe varinus, mesubers.
Ask one man 1o spoeialize in Disposala: usk another to specialize in Cantrolss
ask a third to specislize in steel, gement and essential articles, etc.. nllow hins
contaet with the ofif*ers: let them go into the department and see and koow
how actually it works-—whether it is working properly or not. So nlso suckh
3 distribution could be made in matters relating to the Commerce Ministry.

Therefore. some sueh arrangements might be able to be made, in ‘whisle
¢ase 8 number of questions now raised on the floor of the House will Be -
avolded becatisa the Members. concerned will get to know directly from the
Minister what is hanppening. Apart {rom the Minister beilhmz_ihcm‘ they
will have sn intimate knowledge of the administrstion and this will avoid fhe
arking of unnecessary questions. We will also be able to have first-
knowledge of the work.

As regsrds Foreign Dé'leastiona—-—‘let ns aifume a delegntion bas tn b’e.nﬂ ¢
i to Hava:a_it is the privilege of the Minister in charge to m.ka the: nltimafe
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choize, I do not want to stand i his way of choosing but care must be
taken to see that the Member in charge of that particulan subject in tho
Standing Commiittee is chosen in preterense to others. :

Then the kind of brief thut is sent must be plae:d before the Standing
Committee so that they may give their sdvioo und experienoe and suggest
what matters may be considersd for the delegation.

That will ease the situation and help us to arrive at proper conclusions. A
matter comes before. the House and a number of Members who are members
of the Standing Comamittee need not leave the Minister all alone to justify &
partioular course of act.on taken. 'The Minister has all along to stand up and
justify and there is no seconder. It is all firs in the House and we work like
an opposition although we know what hds happened. At every stage mcmbers
of the Standing Committee are to be taken into confidence. Of course in regurd
to cenigin matters, oertainly in the public interest they ought not to be laid
before the Committee. On ull other matters tho Minister will take the com-
mittees into confidence. These committees are of course open for further
cons.deration during the coming year.

8bri B. Das (Ovissa: General): 8ir, I wish to support .the observations
made by my honourable friend Mr. Ananthasayanam Ayyangar. 1 welcome
the amondments to the rulee whereby it has been laid down that & Stauding
Committee rny be presided over by the Minister himself or s Minister of
State or a Depnty Minister or in their rihsence by an clected member of the
Standing Committee.

Prof. N. @. Renga (Miulrns: General): \hy brring in an elected member?

8hri B. Das: T reccived some of the reports of the Standing Comniittees
where I found that departmental seoretaries had presided. I do not know
how it huppened.® Tt is due to lack of nlertness on the part of the members of
the Stanidng Committee that they wllowed an officinl to preside over the
meetings of the Standing Comuittees. I hupe fhat will not happen aguin.

Mr. Avyangar =aid that (he Budget proposnls of each Ministry should be
‘discusred before the Stunding Comnmittee. T am a member of the Standing
Committee of the W, M. P.  Ministry nnd for’ the lart two sescions had
compelled the Ministry to place their Budget propusals for . the year for
approval of the Standing Cowumitter. This vear on the 27th ¥ebruary the
W. M. P. Ministry placed their Budget proposals i a consolidated form be-
fore the Standing Committes. Howsoever cursory our examination of them
were. atill T mav suy that at least one Ministry conformed to the procedure
which Mr Ajvangar advocated just mow. That has been the intention of this
House. Asx to whether other Min'strier put their proposals before their
Standing Committees or not it ix for the wembers of those committees 10 say.

On one thing I disngree with my bonourable friend Mr. Ayyangar, via.,
that the Standing Fiumce Committee should resolve itself into an Estimates
Commiftee nnd examie the dowands for grants thut would he discussed
under the budget proposals. My vietv—not of yesterday or today—which is
s _long stimiding view is that we will come to that position soon when the whole
House will form itee'f into an Estimates Committee like the House of Com-
mous aud the HHouse will then examine in that Committee the various
demands for gruntss aud the inaveases or decreases sherein.

I am grateful to the variom: Ministers for producing their Ministry's report
on the year's working and placing them before (he House. That is e
thing. If the Speaker retires and the (tairman presides over the ‘Estiratea
Committee of this House every Minister will have to defend the various
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Deinands fur Grante that have to be sanctioned. That was admirshly com-
piled it the blue index hook for the varions Dennnds of Grants under cuch
Ministry. At Committee stage we will not make speeches. We will have to
ask quostions, ask the Minisfer or members of the Standing Cuounitive to
elucidatc points’ as 0 why certain increases had occurred.

-

I ngrec with Mr. Ayyangar that Ministers were yet reluctunt to pluce their
. financial proposils or to take the approva! of their financial proposils from their
Standing Committces. My own expericuce was that at first the Ministry
treated it lichtly. They pciuted out to us that the BStanding Committee
would sunotisn the. financial propusala and our views were required only on
the polwy. - However, the Ministry with which I am conc.ernc3 thought that

the financial proposals will also be approved by the”S8tanding Committee.,

.I do not at all like the idea that the Standing Finange Comuinltitee should
* have a uon-officiul Chairman. It will not work properly and we do not wanf
the Finance Minister to sit under a non-official Chairman and explain the tast
which his Ministry has applied to the financial proposals and why they iucluded

those proposals..........c.........,
Prof N. G, Ranga: What is the position in England?

8hri B. Das: T would rather like the very effecfive practice that is sdopted
everywhere. The Public Acoounts Committee should have a non-ofdcial
Chairman. We have cried for this on the ‘floor of the House for the last 20
years but it was not the intention of the former British Finance Members to
permit too much criticism of their Brit'sh officiale and hence they wanted the
Finance Member to preside over the Puhlic Acoounis Committee. In the
House of Commona the T.ender of the Opposition presides over the Public
Accounts Committee. Unfortinately we ﬁave no party of oppositon. ITow-
ever a non.officinl member should preside aver the Puhlicc Accomnts Commiites
sud we can introduve this salutary praelice till the eleclions uncder the new

Constitution take plrce...:........... .

Prof, N. @, Ranga: Why not have it for tls Sfun.ding Finanee Comm'tiee
also?

8Shrt B. Das: It is for the Finance Ministry {o frame proposnls of taxution
and expenditure. it is cntirely a maiter for the Treasory.  They will not
reveal their taxation propos:ls to us mti! the dav of the presentation of the
Budget. You will thenLave to malce the ¥nance Munter o memher of the
Standing Finance Committee whereas in the Public Acoounts Committee that
question will not arise. The Finance Minister need not he present on the
Puhl'ec Acenunte Comitnittee, where the Auditor (leneral andt the Aecountant
(Generals will unfold the prinoiples or the degree of financial control exercised

by the Finance and other Minstries.

We have had two Budget Sessions. I hope by next year's Budget we
would Iny down how our Budget proposala are to be properly coutrolled. It
will never be controlled by the Ministry with the rew'stunce of the rospeot ve
Swnding Committas. unless there is8 su Fatmntes Comnmittee {o examine
the overall proposals.  T.ook.at the discussion we huve lid this year. With
due rcapect to my collengnes we discusseg not the finsoc:al proposals but only
policiea, We did not look into tbe adequaoy or inadequacy of the financial

proposals...... ............

M. Speaker: T might inv.te the attention of IMnourable, Members to ooe
aspect of tbe Jiscussion. While the matters they are referring to are quite
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relevant. our immediate object is to comsider the proposal as regards election.
w the various comuittees. which the hounourable the Leader of the House
has pluced helore the House, Olservat.ons cam <till be tade as to the changes
desiredl in the functions or the constitution of the Coinmittee without going
inte an claborate debate as to how we should disenss  Budget  propogals or
liow we sheuld scrutinise them and :o on. Otherwise, the dcbate will be an
cudless one: we might tuke. two days for the debate and still come te no con-
clusion.  Members will please see that they do not repeat themselves but
minke their suzgestions shortly. These are in 2 way mniotions almost of a
formal nature and honoursbls Members can at any time bring up proposals
to change the 'rules of Qrocedure of these committ<es. :

They runy make remwrks in short. I think wifficient bas been swid by Mr,
Ananthasaysnamn Ayyangar.

8hri B, Dasg: 1 upologre if 1 overmtepped the I'mite of the Iiesolution. I
support the Rewolution und the amendments to the Itulea that are being pro-.
poseel. I do hope the House will take note of whut T aund my honourable
friend Mr. Anunthaseyunam Avvingur hve spokess tnd that they will suggest
1o the Government to bring forward u lesolution with regard to the other as-
peets of our suggestions relaling to the financial proposals.

Prof. N. G. Ranga: 1 support ahuost every suzgestion that has been miade
hy the two previons speakers hut 1 wish to dissent -from two suggestions
that theéy have wunde.  Mr. Ananthaseyunam Ayyangar suggested that,.each
ouve of the Memhets of the Stouding Committee wany be allotied sote parti-
cular branch of study n connection with the work of any purticular Ministry
anill then he may be expected to get into touch with the permanent officers
amgl sati-fv hiveself th:it evoryvhng is go'ng on well. 1 do not knoww whegles
we can sirnightway accept that zuggestion and I would like the Prime Miris-
ter to evaniiny it Letle vore carefully ntd go into detail hecause there .avs
certiin obvious dangers also nssocinted with it und we should go into it with

grenter care hefore we can possibly nccept it or make -certain amendments
to it.

Secomdly. T connot naree with my hqonournble fr'end Mr. B. Dus when he
said that the Finance Committec need not he prended over by a non-officinl
hut should he presided over hy the Minkter alone. I there is any justficution
at all for a novnfficint Chairmn for the Public Accounts Committee—and I
bad bean 1w Member of that fur over terf years, rnd I am in favour ¢f it—-there
ix equal justification why this Fstimates Committee should nlso he presided
over hy o non-official Chairman.  T'he Fiuvance Minister can be there to lend
his experience and guidunce wnd every possible assistance,

Third's. though I camiat 8ay that I um not in favour of it, I am not quit:e
sure about this amendment that is snggested here, that is part (2) of rule
1 which says: AN

: “‘Where there is & Ministor of 831te ar Doputy Minister in sach Miniatry otherwise shav in
charge thereof; he ehall be tho Vice-Chairthan of the Standing Comamitése, and ehall act as Chain
man_ for any meeting et which the. Minister is unable to be present.”

f can understand if it s snid that the Min'ster should preside and should
he the. Chairman of every Committec. But, 1 cannot understand why the
others should alsv be hreught in there-and given precedence over the non-
officinl thembera of these Commnittees. T think it will be better and it will be
a salutery practice indeed to uive an opportunity to the non-officinls themselves
tc cltet their own Chairman in cese the Minister is not present. In thet c.ase
the Ministry would try his best to be present, and it is only on very rare
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occarions thrat he wiil not be able to be present. Ou the other haud if ths rule
were passed it might come fo pass thnt thes Minster might find come other
work wore important, thercfore might. be abscent und he wight wsk his Deputy
or the Btate Minister to go us permanent Vice-Chairman und go mnd net as
temp.rary €hairman of the Committee. T do not think it is going to be 0 very
sahitary thing.  Anyhow it has got to be further exumiined und | hope the
Primne Minister will give his best cousideration to this apprehension of mine wud
then decide what best to do.

Then, we get only piecemenl inforination or rather bits of pictures ot how
the finances of this gountry wre being. adininistred when there various esti-
mat2u for new propoeals for expenditure are brought up befofe the Finance
Committee. That is why we are all unxious that the whole of the 1De¢mands
gide of our hudget proposnls :hould be brought up before tho I'inance Com-
mittee. n few days before they are actually finalised by the Finance Minister
nund thet he gives an apportunity fo all the members of the Stunding Finaice
Committee to satisfy themselves whether all is well. If they have uny sugges-
tions to make it might be possible for him to mmke oerinin alterntions und
thus bring about u certain amnount of economy. But before dong this thing
thexe i= wmuch to he naid for the snygestion made by my honourahl  frlend
Mr. Ananthaxeyunum Avyangar that. every Depariment should place ite own
Demouds in full before ite own Stunding Committee nnd get its approval.

Linstly, 1 wish to make a suggestion to inyself us well as to my collcugues
in this Houst. that those of us who happen to be Members of any Standing
Committee and who agree to any one of the praposals brought before it onght
to deem it their duty to support those Demands in this House and if we cremot
do ro at least 1ot to oppose them, becnuse it is only fair that the time of {he
House as well as the time of each one of tho Memhers should be ®conomised,
after their go'ug into these things in detail ut one stage and ngreeing to it, by
their continuing be conastent with the decisions that they thetnseives huve
taken in the Standing Comittee. L i

8hri H. V. KEamath (C.P. and Be'ar: General): Sir, it was on the 19:th" of
Novewber 1947 that the leader of the: House hrought before this Housc a
Resolnt'on for the first time in our parlinnientary hiztory for the comstitution
of the Standing Advisory Committees, including Stauding Committeex for the
Ministries of Defence and Foreign Affairs—that is why I say for the first time.
The previous (iommittee on Iefence, to which my honourable friend Lundit
Maitra: inviter my attention. was mersly n Consultative Committee whereas
now we have a full-fledged Advisory Committee like M the other Committees
attached to the varions Ministrics. T do not seek auy chunge in the Tules.
They were adopted und you have rightly suggested that the dehate should be
confined to the working of the Rules. T only wish {0 examine whether these
Rules work in such a way that all the Committees function efliciently, effco-
tivelv and eamest!y. Therefore with that end:in view-I should like to éake
stock of the situation during the Inst. sixtecn und odd months and pluce before
the House certain suggestions with regird to the more ~ efficient and effective
working of these Standing Advisory Corumittecs.

By vour leave, 8ir, I should like to remind the Leader of the® House about.
the statement thiat he made in the Housa on thaf occasion, that is the 19th
of November 1947, when he moved the IResolution here. He suid that he
hoped that the Committees. would meet really to survey the whole scene of
their activities ind not merely confine themse!ves to the problem before them.
He would certainly like to put the whole picture before them and tuke their
help in the matter. There are, however, some exceptions to thia like secreey,
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State policy and similar matters. I moved an amehdment to the Rules sug-
gesting that the Commitiecs should meet at lcast once a quarter. In reply
to thut amendment of mine the 1Ionourable the Leuader ot the House said:

“It is 1ot destrable to fix & number like four in these Rules.  What the
“Rule gays is they should meet at least twice o year. ‘They sy mwet many
more times. I think, however, that to lay down o statutory rule that every
‘Conmi ttee should meet at least four times & year will perhaps be undesirabile
nnd might place some difficulty. Ay s matter of fact (this is the esgenco of
that statement with régard to my emendment) spatt from administrative
matters, if the Members of the Committee themselves want to meect at any
time I am quite sure (that is, the Leader of the House was quite sure) that
they cun meet. They will have the fullest co-operation of the Ministry.’

During the last sixteen months T have had the honour and the privilege. to
serve on twe, of these Standing Committees, numely, the Defence and the
External Affairs and Commonwealth Relations Committees. At the very
‘outsew I must freely admit that the Defence Ministry has co-operated with us
wholeheartedly and have convened a meeting of tho Committee whenever we
wnnted to have one. But, Sir, T amn constained to say \vith the deepest
regret that the. Connnittee attached’ to the External Affiairs and Common-
wealth Relationa Ministry could have functioned far more effectively, far more
efficiently und far more frequently. T have greatly bonefit~d by my sasoois-
tion with the External Affairs Committee, it is true, but now and then I did
feel that this Committce wuas not functioning as best as it might, have done.
The Leuder of the House, 4s I pointed out, stated in November 1947 that the
Committ®es could meet far oftener than twice a year, that as a matter of fact
every time the Members of the Colnmittee wanted to meet they could meet.
1 nmust regretfnlly state heore- that th’s Committee attached to the Ixternal
/Affuirs Minstry, .during the ten months after March 1848—lenv'ng aside
meetings (ring 1lir Session——met only once. The Committce met in March
1948 and then it met in September 1948 and then again only in Febrnary 1949.

8hrl R. K. 8ldhva (C. P. and Berar: General): How many meet'ngs in
all?

8hri H. V. Kamath: One mceting wfter March 1948, excluding the meeting
in March 1948 nud that in Felruary 1946 which were held during the Qpess'on
Only one meeting i®September last.

8hr] R. K. 8idhva: Mauyv 1 be permitted to correct iny hencurable friead,
Sir. from the information that the House bas been supplied with? In reply
to my question it was stated that the External Aflairs Committee met four
tmes during the year.

8hri H. V. Kamath: Durng what period?

8hri R. X. 8idbva: During the onlendar year 1848. This information was
piven by the Deputy Min'ster. ‘The number of mectings heid in 1848 was
four, the’ total number of msetings of the Committeé was ten. Four memlers
attended the first mceting and nine attiended each of the three other meetings
in 1948.

Shri H. V. Eamath: I am talking of the off-session period; from ihe end
of the lart Budget Session till the beeinning of this RBudget Sessu‘m the Com-
mittee met only once and that was in September 1948  During the Inap
Session of the Legislature it 1aet once, perhaps early in August. In spite of
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the fact that I had requested the Leader of the House, the Chairman >f this
(ommittee, in Beptember lagt, that this Commitles might meet oftener
during the of-session periods 0o, ‘to my great regret, sng I am sure f{o the
1cgret of my colleagues on this Cominittee, the Committee did not meet
aguin till February 1949, From Sepfember 1948 to February, 1949 there was
no meeting whatsoever. .

It might be argued that there was perhape nothing. of importance to place
before the QOmmitt.ee. but T am sure my honourable friends do not share that
view, beecause during the six-months from September 1948 to February 1949
many momentous events moved swiftly on the world stage. 1 may mention
ouly a few among theth. There were the developinente in Kashmir, there
were the developnients with regard to  lhe Commonwealth  (onférenen in
London which the Prime Minister atiended in October last. Then there was
subsequently the Asien Conference on ILudounesiu. Then there was o very im-
po:tant question which agitated many of us here, nanely, the execution of
Tojo and his colleagues @z Japan. With regard to the last named subject,
ramely the execut'on of Tojo and his colleagucs, sonic of us members of the
Committee bad met informally becauso we found that no meeling of the
Committes had been called to discuss that or otber matters. Some of us,
insluding the convener of this little group, my friend Seth Govind Das, met
and adopted a resolution on the subject and we requested Seth Govind Das
io pass it on to the proper quarters., I am sure it was sent to the proper
quarters.

Seth Govind Das (C. P. and Berar: General): T received a reply to
thnt also.

8hr] H. V. Xamath: Yes. But in spite of the vdrious events that
happaned during that «ix months period. I am, very regretfully constrained to
gay thnt no meetiug of the Conmittce was ever convened. I may alse mention
that I cesually asked my bonourable friend Dr. Keskar—it was at the end of
Decomber or early in January—whether there was a  proposah to call a
meeting. Unless my memory betrays me, he teld me thut the Session wus
erming to a close, and so we would meet as s00D_ 88 the Budget Beasion
opened.

Shri M. Tirumala Rao (Madras: General): Was he the Deputy Minister
{ben?

Shri H. V. Eamath: Yes. he took charge on 7th or 8th of December, if
I remember aright.

1t might be argued that t js convenient and ecasy to call a meet'ng of ihcse
Committees, when the Assembly is #h session cither as the Constitution-making
body or the law-making body, hut I might point out to the House that from.
early November to the 9th or 10tk of January the Constituent Assembly was
sitting as the Constitution-making body for two months and I fail to see why
it was not thought necessary to call a meeting of the Btanding Cominittee
attached to the External Affsirs Ministry. Even if the Assembly was not in
Session either as the Constitution-making body or the lawmaking body, J
oertainly would make a strong plea before the House and before the Leader
of the House to ree that 8 meeting is convened when important matters catne-
up for placing before the Committee. It might be argued that the Chairmab.
of the Committee is the best judge of what matters are to placed before the
Committes. But in 1947 we changed the procedure. The origial rule before
the House was .‘‘all major questions of general policy on which the Minister ic
charge desires advice of the Committee’ '—that was the rule brought before the
House. It was amended at- the instance of my friend Bhri Apanthasayapam
Ayyangar. That part of 1t which ssid ‘“on which the Minister in desires:
the advice of the Committee™’ was deleted: I suppose the sense of the House
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wus that all questiong*of general policy must ‘be placed before the Comsittee,
But during this period when so many events bappened in India as well us w2 the

outside world, we were not given an opportunity to place our view before the
Clsirman of the Committee. :

The only argument that might be advanced for not calling a meeting of
the standing Coinmittee during the off-session periods i& the question of
mouey. It may be argued that members have to come from all parts of the
country and that it may not be worthwhile to spend so much money on a
ruecting ol the Committee during the off-session period. But I am curprised
it that plen were to be put forward seriously by the Leader of the IHouse. [
do bope, nay, I am sure he would not put forward such a plea that during the
oft-session period Committee mestings should not be convened, because I
linow that he is so very indifferent if not contemptuous towards money anad
money motters that at the Jaipur session of the Congress he even forgot how
much salury he wus drawing. [ am sure be will not put forward this as an
argument before the Homse that money should not be spent like that. When
the cause is worthy no money spent thereon is wasted. If that plea is brought
forwssed o sustain not calling the Committee meetings in the off-scssion

periods, I would only say that it is a sort of a penny-wise and pound-foolish
policy.

Before 1 close I would ray this much that at least in future we should sue
thiit the rules work in such 4 manuner that the Committees will really fultil
the purpore that has been aseigned to themn, that is to say, to serve as a very
&ffizctive linison between. the Legislature and thie Ministries concerned. 1 am
gl to see that there has been 8 new change. I hope it will be for the better
working of these Committees. That change is that the Government Chiel
Whip is now an ez-officic Member of all the Committees.

He, as the entire House knows, is an indefat:gable worker, and tries lo
simdothen things, and to make the relations more cordial, between the Mcm-
ters of the Legislature and the Miniatries concerned. 1 hope he will set as
u icaven so far as some of tho committees and the Ministries are concerned.
I'he Goverument Chief Whip, in future, is c:c-oj]icio, a member of these com.
mittecs, and I hope he will devote a bit of his attention to see that meetings
of the committees are held oftener, at least once every quarter, if not oftener.
I am happy to tell the House here, that the Defence Ministry’s committee on
which 1 had the honour to serve for the it sixiren months, I arg happy to
tell ghe House that the Defence Minister has agreed to a proposal of ours that
thut corumittee should meet st least once in two months, and he has alsy pro-
mited to give us every ussistance in that direction, and also that the «w-opera:
tion of h's officials and Secretaries would be forthcoming so faur as the work

-of the 8tanding Committee is concermed. I hojs other committees of this
Hourées will follow this very pood example set by one of the Membera of the
Cabinet. I would only request the Leader of tha Hous~ that when he brings
forward this rexolution for the gecond time in our history, be will see to it
that under his guidance, and under tho guidance of his colleagues, this impor-
tant work is done more efficicutly in future.

Bhri B. X, Bidhva: Sir, I bave only to say just & word about the attendance
of members in these meetings. '

Mr. Speaker: No further arguments now. Already this has taken ¢5 minufes.
The honourable the Leader of the House.
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The Honourable Shri Jawaharial Nehru: Sir, I feel somewhat bzwildcred at
tbe eloqucrive of Mr. Kamath in this mutter over which® perbaps thirty seconds
spent in mentioning iv to me would have beeu auffioiont, but he has devoted
thirty minutes in tbis House. As a matter of fact, I am astonished, becuuse 1
was under the inistukefi impressivn that the External Affuirs Ministry hud more
meetings of its Standing Conumittee than admost wuy other Mimestry. (An
honourable Member: ‘No'.) May be, but during she lust 12 or nuny be 13 months
we have had eight mettings of the Standing Committee. [t is true the real
criticism hus buven not wbout tbe nimbes of meetings held, but that the zneet-
ings were held at the tine of the session of this Assembiy or the Constitutien
making hody. and not «luring periods when the Parliament wns not mecting.
Now, I esrtainly ucecpt that criticism. It tmay be desirable to hnve beld the
meetings during the off.period. But norinally it is considered obviously con-
vonient to have them: when  Memberss are present here for the meetings.  As a
mattor_of fact, since the session started, we have been meoting roughly every
threc weeks. We have hud, I think, threw meetings during this session, and
we propose to have enetiicr two at leaet, before we part. If it iz necessary,
we cayy have meetings during the off-period also. But it is not « matter for
lengthy arguments. it is for nuy mernber of thet Standing Comniittee to
express his wish, and the thing will be done. (Shri 1. V. Kamath: 1 did
“ruggest to Dr. Keskar once. hut nothing was done’.) 1 just canuot
wnderstimd - why  Mr.  Kamath should fight witb something which docs
not , exist. Mr. Kumanth's speech might have created his impression
abont the Externnl Atfaits Ministry that that Committee did not have enough
weetings. We have had nhout eight meetings during the last thirteen months.
Muyv be tbat they were concentrated within some period. But generally spcak-
ing, T wouldl just like to say that it is cbviously our desire, it is the desire.of
the Government that therc should be the closest co-operation tetwween the
‘Standing Committees and the various ®Ministries, much more than what exist-
ed during the previoua regime. "The only question that arises is how tlat
close co-operation should be brought about—the ways and means. The princi-
ple is admitted, and we wish to enoourage it aa muoh as possible.

Mr. Anacthusayunam Ayyangar made various suggestions. Some other
honourable Members tnade.various suggestions, and | will not take up the
time of the House pow in con (leﬁng eacb one of them in detuil,
except to say thot we shall consider all these ruggestions and T am snee ruy
honourable colleague, the Finance Member will ulso congider the suggestions
made, &3 fur as they relate to his Ministry. and cther suggestions also, and we
shall consider them in detail. We shull, in fact, look into this dohate ,com-
plotsly aguin, to see what points have been miade and refer them to the various
Mimdstries and see what. can be done.  But urima facie, 1 mayv say one thing
abnut what Mr. Ayyangur proposced. to the effect that eah Member of the Com-
Tuitice might have o sepurnte departnient or separate section of the Ministry
to be in his charge.  1If I may suy so, prima fucie, that will involve a great deal

of difficulty-, and instead of helping people, it may very well produce confusion
aird conflicts.

8hri M. Ananthasayanam Ayyangar: May I clear up some misundersiand-
ing? Y dild not want any menmber to he assoointec with the executive manage.
ment, but only to get to know the details of the administration before any
communique from a dapartment, regarding control 18 issued, so that ha may
have n bhetter knowiedge than the other membem. of the matters,

Phe Honourable @hr Jawabarlal Nehru: A, | said, we will exrnine these
propesals. But. thie 18 my first reaction to that proposal.

As far the chainnanship of the oommittees, pérsonally 1 have no chjection
if the Mouse wants to have a non-official Chairman. ut ¥ would beg the

‘Hous, to consider this. and there is s great deal of confusion about this mattee,
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Wae just cannot get over the hang-over from the past. Previously there were
two groups; humanity was divided in India into two groups-the officals and
the non-efficials. DBut thut division does not apply now. My honourable
friend the Finance Mivister and I may be in office, but*we are non-officials.
We are not in service. The real division is permanent services axd others,
That fuct is nvt remembered, and it is apparently thought that any person
who accepts office in any capucity suddenly falls from grace and becomes pol-
luted, and 1 person who does not accept oftice is necessarily highly pure and
urdefiled. Well, 1 do not accept that, I reject that contention corapletely.
But nevartheless, in spite of that. if the House desires that the Chusiiman of
thy se committeea or of myy committee should be--I will not use the word nen-
olficint—should be un elected Chuivinan, 1 do pot mind at all. But personally
T think it. is normally conducive: to ef¥icicut. busincss for the Chairnan to be a
prrseu counccted with the. exccutive apparatus. He docs not exercise any
mors power by beivg there?® e only gives the faets abd places them before
tbe mceting. Jsut ue ] said, it is entirely for the House to decide. 1f the
House wanis the other thing, we «hal have it. . It does not makc a great

difference. 1

8hrl R K, 8idhva: Sir, may I know from the proceedings, whet is the
attendance of the mmemhers? 1 understand except for the %‘-‘ina.nce and In-
dustries Ministries, where the attendance at the meetings were fairly good, for
the other commitiees, there waa less than fifty per cent attendance? Scme
members did not attend at all. BShould not other members be elected?

The Honoursble Shri Jawaherlal Nehru: If the House so desires, I shall
put up @ stalement in the course of theenext few dnys showing how many
mectings of ench Standing Cornmittee were held, and what the atteudance was,
5o thut the House 1nay have the information. But it is rather difficult for me
to give tlie aultendunce of individual members, thur attendance or non-atten-
dance. it i8 up to the Housc to clect such members ng can ccme und onrry

@ the business. X
Mr. Speaker: The question is: ’

«T.at t.is AssPmbly—

{n) do proceed to otect, in such munaner as the Bonourable the Speaker may direct
members to sorve oniil the end of the next financial year on Standing Commitiecs to advise
on robjecls concerning the under-mentioned Ministries and Departnent of the Govenment
of India, the puiubor to be %0 elccted in respect of each Miniztry and Department, exolading
the Chairmen, Vice-Chairman (if any) and the Government Chief Whini being as follows

4 . . . ‘ . 10

Ministry of Agricukute . 3 s ‘
Miistry of Commerce . s § : z . z D10 .
Minitry of Communicatibns . . . . . ‘ : . . 10
Miniatry of Defence - . . : . . ‘ : ; . 10
Ministry of Eduoation . ; ; Z . . ‘ 5 ; T 10
Minigtry of External Affairs . = . i 3 P ; 10
Ministry of Food . 5 s 5 . 10
Minstry of Health . 5 A 2 ¥ 10
Miniatry of Hn%me Affo.ix; - 5 & 5 § . : 3
Mipistey of Industry an PPIY oL ) . ) 5 s 3

Minbtr’f of Ifformation and gmodoutmg . ; ‘ : i . 10
Ministry of Labour o, we G & N s ; 5 .10
Minietry of law . S i . 3 a i 'y
Ministry of Relief and IRehabiltation 5 . B }g

Mipistey of States . . 5 . . ; :
M ng of Transport (otber than Roads) ¥ . S ; >

Ministry of Worke, M ines and Power & . 5 . : .10
Depactment of Soientifio Researod . . . . . ‘ . .
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(b) do adopt the following amendment to the existing Rules for regulating the constitation
end procedure of the eaid Standing (‘oramittees, adopted on the 19th Novernber, 1947.

‘For Rule ! of the said Rules, the following be substituted :

“1. (1) TheChairman of each S8tanding Committes shall bothe Minister or Minister of Btate
in charge of the Ministry or Department to which the Committee is attached.

{2) where there.is a Minigtor of Btate or Deputy Minister in such Ministry otherwise than
inohargo thereof, he shall be the Vice-Chairmasn of the 8tanding Committes, and shall act an
Cheirman for any meoting at whioh the Minister is unable to be present.

{3) Tho Government Chief Whip shull ex.oficio be a member of each of the Standing Oom-
mittess.

(4) If at any meeting of the Btanding Comsnittee, the Chairinan as well as the Vice.Chair
man, if any, are unable to be present, the members present may eleot one of themasives to
aot a# Chairman for that meeting.

(6) An officer in the Ministry or Department designated by the Minister in charge shall be
Beorotary to the Btanding Committee.,”
The wmotion was adopled.

ELECTION TO STANDING FINANCE COMMITITER.
The Honourable Dr. John Matibal (Minister of Finevoce): 8ir, I beg %o

nove:

“That this Assembly do prooted to elect, 1n such manner as may be approved b% the
Honourable the Bpeaker, fourteen members to sorveunder the ohairmanship of the Finano
Minister on the Btanding Finance Committee for the Snancial year 1949.50." .

8ir, with your permission, I would like to make a small rddilion to bring
the terms of this motion into conformity with the motion in regard to the
ether Standing+Committee and T weuld {ike to add at the end the words:

“along with the Government Chief Whip, who shall be an ¢z.0fflcse member."
Mr, 8peaker: The question is:

*"That this Agsembly do peoceed to elect, in uuoh manaer us msy Lie approved by the
Hopourable the Bpnaker, fourteen members to serve under the ohairmanaship of the Finance
Minister on the 8tanding Flinance Committee for the financial year 1949.50 aloag with the
@Government Chief Whip who shall bo an ¢z-offico member."

The motion was adopted.

F

ELECTION TO COMMITTEE ON PUBLIC AbCOUNTS

The Honourable Dr. John Matthal (Minister of Finanoe): S8ir, T beg t
move:

““That the Members of the Asserably do proceed to elect, in the manner cequired by aub-rule
{2) of rule 100 of the Counstituent Aseémbly (Legilative) Rules of Procedure and Conduct of

Buasiaess, eleven members from amobng their number t o be members of the Committee m)\Publio
Aocounts.”

Mr, Speaker: Motios moved:

+*That the Member of the Assemibly do proseed to eleot, in the manaer required by sub
rule (2) of rule 100 of the Constituent Amssnbly (Legislative) Rules of Prooedure and Oonduo
of Business, eleven members from among their aumber to be mambare of the Committes on
Publio Aocoounts '

8hzi B. Daa (Urisea: General): 8ir, I wish to speak on this moticgy Un-
fortunately owing to the beavy work efter the Independence was attnin;: and
ewing to our dual function whereby members of this House are sitting ss
members of the Suvereign Constituent Assembly in the other place and lastly
owing to Jaipur Congress last December, the Public Accounts Com-
mittee has not functioned at all, T admit that it is not the feult of the Public
Accoints Committee. but it is a fact that $his Houase had no opportunity to
examine the appiorriation accounts that are piaced by the honoursble Finanoce
Minister's Ministry and the House does not know what irrdgulariiies in se-
counts have been committed in 1945.46, 1840.47 and 1947.48.
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T'he Constitueat Assembly will meet again from May till August and I de
hope that those members of the House will-be elected a8 members of the
Public Accounts Committee who will exercise & certain amount of sacrifioe of
time and labour and tneet. in the Public Accounts Committer and exemine the
appropriation aceornts at high pressure. But today membets of the House
have no knowledge of irregularities of our accounts. We must see how our
Finanee Ministry bus exercised flnaucial control over the vurious ministries
in the past, what are the irregularities and what ure the present needa in the
Finance Ministry to exercise full financial control over expenditure. This state
of things ig very slnrming and the control of the Publioc Accounts of India, is
at 8 dangeg point. I want {o waru the members of the House that something
should be done to expedite the sitting of the Public Accounts Committee se
that the utate of Public Accounts are revealed in its true perspective.

8hrli R. K, 8idhva (C.P. and Berar: General): Sir, ] was &4 member of
tbis Commitéee last year and the honourable the Finance Miniater lagt even-
ing in his reply to the debate stated that he had called the meetings of Fublio
Accounts Committee and there was hardly any quorum at one meeting
and that at aubsequent meetings there was no quorum. My honournble friend,
Mr. Dus wants to expedite the sitting of the Public Accounts Committee. I
know that be attended the meetings, but we were not able to proceed with
the business because of various reasons. The reasons were that at no meet-
ing all the members were present, that at several meetings no quorum
was there and lastly there owing to some engagements whioh the honourable
the Minister had to attend the meetings were cuncelled by him. The point
that | want to make 1s that it is nobody's fault. I might say most of it is
our fault, hecause the ofticers supplied to us all the information that is requir-
ed in 194546. All these reports, I have received. The point is whether
members could make it convenient to attend those mestings, that is my pcind,
8ir. If we ure not prepared to sit for a longer period for $his Commitbec, 1
feel, after going thmugg the papers, “it will require a number of days, the
members had to sit there and they are not prepared to do so. I think it is
not fair that those members should be elecﬂ.ef on these bodies. I feel it is no
use telling the honourable the Finance Minister that the sisting of the Publio
Accounts Committee should be expedited. I therefore feel that something
should be done in this matter. T wanted to draw the attention of the Prime
Minister on .this subject, but unfortunately I had no time and you did not
permit me. I have experience of these committees and hardly 50 per ceunt.
of the members arc present at the meetings exoepting the committues attach-
ed to the Tndustry sand Bupply Ministry and the Defence Ministry. The
other committees have a very poor record of attendance and I. therefore. feel
$hat unless this thing ie remedied, they are not going %0 meet nor are they
going to expedite. It is really soandalous that the aocounts for so many
vears are pending. '

Mr. Speaker: The honourable member need not now dilate on that point,

Barl R. K. 8i¢hve: I, therefore, desire to draw the attention of the honowr-
atle #he Leader of the House to this matber and I hope he will pay proper
attentlon to this. :

Maulana Hacat Mobani (U.P.: Muslim): I find in this Supplementary
List of Dusinees this thing should be saken up before the commencement of
any other itom under the heading ‘Motions for election to Commiltees’ in this
agenda. Now. they are taking up other maltere.

or. : The honmourahle Member may make sure of his facte and 1
will hear B on the point of order at 2-90 when we re-assemble,
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¢ 8hrl 7. T. Erlahnamachari (Madras: General): I am afraid, I take & rachor

¢ arrions view of the situstion of the accounts, pertsining to the Goverament of

& Indis. I bope the House will remember that when & similar motion was

¥ mude last ycer, the debate was rather heated, for the reason that the Finance

' Minister, wn> occupied the position at that fime was not abie ide/sstely to
explain why no Publio Accounts Committee sat in regard to the uccounts du:-
ing the pre-pwitition period. I think th¢ views expressed on that oocasion
must be on record and I have no doubt that the suocessor Finanze Minister
must have been informed about the views of the House. I hav: heen in-
formed by responsible people that the state of accounts of this Government is
in a perlous condition; sudit is in a rather bad way; the audit depurtment ls
under-staffed; th: officers are either superannuated or completely incapable of
doing their work and such work as is done is unsatisfactory. I think that this so-
rutiny into expenditure by the Public Accounts Committee is completely useless
if tho backbone of the entire Finance Department, namely, the Audit Department
in left to go to rust and ruin. I think an insinuation was contained in & statement
mada by the honourable the Finance Minister yesterday that some mectings could
not be held, becuuse the members did not co-operate. It was the duty of the
Fitiance Minister to inform the House that the Puhlio Acoounts Committes
¢ould not meet, because members would not co-operate. 1 think there the
Finance Minister bas failed in an elementary duty not merely to bimself and to_
the House, but to this Country. - (An honourable Member: ‘He said eo0
yesterday.') .

And he should have come before this House earlier in the session en§ asked
it neoessary for a new Committee to be appointed, when the old Committes
would not function. What is the position in regard to this Committee tbat is
proposed to be instituted? Is this Committee going te scrutinise the previous
years' accounta only or is it going to examine all the sets of accounts that have
not been examined all along. I think the honoursble the Finance “Minister
ought to tell us what exactly the Committee is going to do. Is it going to
take up the accounts, not bitherto looked into and give a full report? Will the
henourable Minister aleo tell us if he has had any consultation with the Auditor
General, who is now functioning? Is the Auditor General able to upproach.
bim? ] understand, that between the ¥inance Minister and the Auditor
General, the Secretariat is functioning as & barrier and the Secretariat refused
to sanction additionsl expenditure such as ie neceseary for this very vital wark
in this Department of the Finance Ministry. I would, therefore, like to ask
these questions of the honourable the Finance Minister at the same time add-
ing’ that T will uct for my part absolve him of full responsibility in thig mattar,
nemely, that he should have come before this House on the day that this
House met and reported to the House that the Publio Accounts Committes will
not meet and what the House proposed to do in the matter. I think that le
an e¢lementary dereliction of duty on the part of the Finance Minister and X
would aleo like to know what. be proposes to do with the past years accounts .
when the new Committee is going to meet.:

The Honourable Dr. John Matthai: Sir, as Jar as the work of the Publio
Aceounte Comunittee is concerned, the matter was oconsidered in some detail
last year. Y have seen the record of the proceedings. As s0On as iny attension
was drawn to it, I took steps, as esrly as I possibly could, $o have meetings of
the Publio Accounts Committee convensd in order that the Departinenit msy
discharge its duty on the lines decided 1ast year. If the meetings of the Publio
Aooounts Committee could not be held. it is & responsibility which must be
shared between me and the Committee. 1 am quite prepared to eccepd
my shara of the responsibility. But it is & responsibility which must
be shared between me and the honoursble Members of this House who sre
membery of that Committee, '

Now, I am quite aware of the decislon in regard .....

»:
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Dr. Bakhahi Tek Ohand (East Punjab: General): Is it not a fact that & meet-
ing was called on the very last day or last two days of the session wben the
Consititution-makiug . body was sitting and that when it was stated that the
_members could no: be present then, but that the meetings might he held five
days later, wer: not the members informed that as the honourable Mixister for
Finance wes busy with something else the meetings oould not be held later on
ard that the whole Finance Department was busy with the Budget and would
be able to find time only after the adoption of the Budget? I agk the honour-
able the Finanee Minister to verify all these facts and place them before the
House before passing on the respensibility to the unfortunate members of the
Public Accounts Committee.

The HonOwrable Dr. Jokn Masthel: T made it perfectly clear that I was yre-
pared to accep; part of the responsibility. 1 share the responsibility. It is
perfectly truz tbat at w certain stage in these happenings, a date that waa fixed
for a particular meeting I had to give up because of some urgent official busi-
ness that I had to attend to.

It is ensentiel that our acoounts should be properly scrutinised and andited,
Refcrence hos been made to the fact thati the staff of the Audit Department. is
-not suffcient for the purpose of meaking an efficient 'and effective scrutiny.
That is a matter of which 1 am fully aware.

Now with regard to the suggestion thaet the Auditor-General is not in a
position to approach me Y may say that it is an entirely unfounded all2gation.
I accept responsibility for the decisions of the Finance Ministry and I repudiate
the allegation as beneath contempt.

As regards the actual work that has been doné in the matter of the prepara.
tion of these accounts for the year 1945-46, it is complete and the accounts
are in th: hands of honourable Members. The preparstion of the Acsounts for
19406.47 have advanced oonsiderably.  Appropriation s¢counts for certal
Ministries are ready and also 8 note on the more important irregularities point-
ed out by the Auditor-Genersl. I am prepared to have all these matters placed
before the Committee as soon as the members are ready to meet. I am en.

« tirely in the hands of the members of the Public Accounte Committee in tbis
matter.

Mr. Speaker+ The question is- \

“That the members of the Aesembly do proceed to elect, in the manner required
by sub.rule (2) of rule 100 of the Constituent Assembly {(I.agislative) Rulea of Proosdure and
O%nduot of Business, eleven mombers from among their nombef to be membera of the
Committee on Public Aococounts.”

The niotion waa adoPted.

¥ N

ELECTIONS TO S8TANDING FINANCE COMMITTEE FOR RAILWAYS
AND CENTRAL ADVISORY COUNCIL FOR RAILWAYS.

Mic, S8poaker: There are three more motions of this type. We may disposs
them of before adjourning for Lunch.

The Fnoursdle 8hri N. Gopalaswami Ayysagar (Minister of Railways and
Teanspnry) ;. 8ir. 1 have gat two motions standing in my name. Perhapa with
your permission T will move them together. I have slightly emended both the
motions in order to bring them into line with the general principle followed o
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sbe wain Resolution which was moved by the honourable the Prime Minister.
I shall move thew: in the amended form. I move:

(¢) +That this Assembly do peruceed to elect in such manner as the Honouruable tlie Speaker
may direot, eleven merabers to eerve under the Chairmansbip of the Minister for Transport and
Reilways, on theo Standing Finance Committee for Railways for tho year commencing lat April

194d. The Minister of State for Tx: rt and Railways and the (fovernment Chief Whip shall
in addition be ex.nficio members of the Committes.’

(s3) *That this Assembly do prooeed to elect in such nmuimer 88 tho Honourable the 8psaker
may direct eight members to serve on the Central Advisory Conncil fog, Railways for the year
commenoing {8t April, 1949, along with ti# eleven mombers of the Standing Finatice Comamittes
for Railways, the Minister for Transport and Railways, tho Minister of State for 'Fransport sond
Railways and the Govornment Chiof Whip all of whom shsll bo ex.ofici o membera. ™

Mr. Speaker: I will put the motion to the House. _
8hri M. Anxnthasa¥anam Ayyangar (Medras: General): I would like to say

a word.
Mr. Speaber: Then the best course would be to take this up after Lunch.

lo the meantimo the motion standing in the name of Honourable Rajkumari
Amrit Kaur may be disposed of.

ELECTION TO CENTRAL COMMITTEE OF TUBF.RCUI/OSIS
ASSOCIATION OF INDIA
The Holourable Rafiumart Amrit Ksur (Minister of Hegjth): I beg o

move:

“That this Assembly do peooceed to elect, in aecb manner aa the Honourable the 8peaker
may direot, two parsons (rom among their number to ssrve on the Central Committee of the
Taberoulosis Amsociation of Indis."

M. Bpeak®r: 1 will put the motion to the House.
The question is:

“That this Amemnbly do proceed to elsct, in auch manner #s the Honourable the 8peaker
divect, two persons (rom among their number to serve on the Central Committes of the
Jubercutomin Asecciation of India.” :

. Bkt H. V., Eamath (C.P. and Berar: General): On a point of information,
it %

Seth Govind Das (C.P. and Berar: General): There is 80 much dissussion
and slso poines of order?

Mx, Bpeaker: Either there is no discussion or there is full discuseion.

I have put the motion to the House. g
The motion was adopted.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re.assemhbled after Lunch at Half Past Two of the Clook,
Mr, 8peaker (The Honodurable Mr. G. V. Mavalankar) in the Chair.

FLECTIONS TO STANDING FI}MNCE COMMITTEE FOR RAILWAYS
AND CENTRAL ADVISORY COUNCIIL. FOR RAILWAYS—concld.

Mr. Bpaador: The question is- -

(§) “That this Amwnbly do procesd toelect in euch manner as the Honourable the Apealssr
may direct, eleveu members to serve, under the Chalrmanship of the Minister for Transport
and Radwave on the# Stendy Finance Committee for Railways for the year oommencing
lst April, 1949. ‘The Minister of 8tate for Transport and Railways and the Goverament
Chiefl Whip shall in sddition be exr-ofRzio members of $he Committes.”

(i) *“That this Amsmpbly do prooceed to elect {n such manner as the Honourable the Speaker
may direct, sight members to setve on the Central Advisory Council for Railweys for the
commeneing 1st APril 1049, slong with the eleven @embers of the Standin g Finanoe Cormrmitiee
for Rafwaya, the Minister for Transport and Railways, the Minister of Btate for Transport
and Reilways, and the Government Chief Whip all of whom shall be ez.o'ﬁ?a mombery

The meotion was adoptsd.



RAILWAYS (TRANSPORT OF GOODS) AMENDMENT BILL.

The Honourable 8hrl K. Santhavam (Minister of State for Railways and
Transport): Sir, I beg to move:

"Thaz the Bill fuether to amend the Railwaya (Transport of Goods) Act, 1947, be taken
into consideration.'

This is & very simple Bijl with a single clause extending the life of the
Transport of Goods Act, 1947, to the end of the next financial year. Thia Bill
wag debated Inst yem*und I would like to move it without any speech whateo-
ever.

. Papdit Lakshm| Kanta Maitra (Wess Bengal: General): Are you nof going
to announoe the dates of these elections?

«
Mr. 8peaker: After this motion is moved, 1 am going to wnnounce. There
is also one little motion for introduction of a Bill, which we Bhall take up.

The Honourabls 8hri K. Santhanam: Sir, I do not know if the House would
like me to go into dgtails of the justification for this extension. Lash yesr,
‘when the Pill cawe up for discussion, ] was one of those who hoped that here
would be no necessity for extending this Bill. But unfortunately the coadi.
tions are such tlu} we cunnot get ulong without this Bill. -

8hri B, Das (Orissa: General): Unfortunately, you have gome to the Gov-
ernment Benches,

The Honourable S8hri K, Santbanam: I propose to anticipate my friend by
quotting myself. Tast vear, I said.

“Tho wnid offect of thin priority crganis: tion is that it duleysull procecdings, 11 3t the
8uno timo, I ain concineed thit thin or@iiistion ciunrnot be saeapped linnecdintely.  Jf thero
Wik 310 Lamin® i1 Moadead abd no food seereity i other  provinets, | would have 1, hasitation
in t:lling the Humoer. bles Minister thut it shoudd he kerspped ininedictety.”

Unfortunstely this yeur, famine has occurrsd in Gujarat and Katbiawar
and now we have to divert all the transport available in the B.R.C.I. to the
supply of food und fodder to this area. There is also a general sciroity of
transport for the transport of goods. Under the Rsilways Act, no Railway
Administration has u right to give any kind of preference o any person or to
any commodity. They have to tuke thin%s as they are offered and carry them
without any regard to the necessity of the countn:iy. Therefore we are forced
to have this powcr to give priority to one commodity over the other. I shall
content myself by euying that during the last year a serious attempt has been
made to overconw the defects of the priority organisation. The following steps
have been taken.

To every Regional Controller of Railway Priorities, an Advisory Committee
has becn attached und these Advisory Committees have on the whole  been
working very well. Al restrictions m the booking of ‘‘smalls’' have besa re-
moved. so that they have been removed from the priority system. Today the
only restriction on the transport of smalls is actual congestion of traffio in any
destination. Otherwise, they arc free to move. .

Again, on many railways. certain davs have been allotted for the movement
of low priority ard non-priority goods, so that their movement may nos be
affected continnously for a long time. '

(1779)
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Again, the Railwny sdministrations have been arranging to carry as much
#ratfic us Jossible by train loads even though they are low priority or non-
priority traffic.

As u result of ail these, the movoment of commodities has been considera-
bly eased. In fuct. in Sout.h Iudia the Railways are able to offer wegons for
all goods that aresoffered. Only they are unable to teke goods to Delhi and
such other plaves owing to congestion in North India. Therefore, it has been
dccidel pructically ¢4 scrap the priority organisation in Madras and hand over
this business to the South ludian Railway and_the M.S.M. Railway to be used
only whern there i wun cmergency; ‘when food nnd other articlee have to be
moved iu priority t. other goods.

Things in Scuth India will now move as before, in u normal manner. - We
bad baped to do the same in the Bombay area also, but unforbunately the
farnine in Gujurat sand Kathiawur has prevented us from taking this messure.
1f fortunntely there ure gond rains in the cugrent. year and the famine situation
alters, we iy he able to remove the priority control in Bombay urea also.
Owing to the ditficulty of moving coal and other articles at Calcutte, wo may
have to rctain the priority organisution at Calcutta a little longer, but I have
every hopu tlat by the end of the next financial vear this organisation will not
be needed.  No one will be happier thun myself if we can scrsp this organisa-
tion nltogether.

8o this is mn uufortunute neccesity. 1 am one of those who think that free
novement. of goode is nbrolutely essential for healthy econony. It i# un-

fortunutie that owing to the exigencies of war and the sbortage of power and’:

other rolling stock. we hive had to resort te this measure. But it is a neovesity
and ao T move that this extension be granted.-

Mr. Speaker: Motion moved: .

“Thol e Bill further to wmend the Rnflways (Tramuprrt of €hiade) Act, 1945, be tnken
int considor tion."

Sbri M. Ananthasdyanam Ayyangar (Madros: General): Regulation of
prioritivs is 8 kind of control. Now the Minister must juatify-the need of such
control. He hns tried to justify it in g particular manner. I ask how many
timee was this coutrol exercised and how with respect of food grains? There
aro aixteen odd ittms in the priorities. = How far hnas it helped in the transport
of food gmins? 1%or instance. chana it is rotting in East Punjab. 1 had a
talk with the Ministers concerned. We found that large quantities are avail-
able there hut though so close to Delhi, that chaa is not allowed to orne into
TDeihi. with the 1esult that prices for ohana here are high. We are hearing this
new word ‘‘hottleneck’ hut I fear it is practically becoming e ‘‘throttle.neck’” |
Pergons in charge of the administration 1nay change, but still grease is neccssnry
and -ull the wheels go o creeking. I would first of all require n report on the
working of the administration of this priorities Act before anv. hononrable Minis-
fer comes forwsr) for a continuance, however short the period may he, thereof.

The Honoursble Shri K. 8anthanam: May I inform the Member that in the
rerort of the Transport Department. there is a scotion dealing with this control.

8hyi M. Ananthessyanam Ayysagar: 1 would like to know from the horour-
shlc Minister whether wagons are turning round more easily than before and
whether the so-called hottlenecks are being removed: whether the man to
whom a wagon i8 supplied still takes wnnnecessarily long time.in loading:
whether the man to whom a wagon is despatched takes the minimum time for
vnloading: whether from the collieries conl i being removed in time. etc.
Every department in tbis country is complsining agamnst this bottleneck and
delry. Now iwwhat steps haze been taken hy the Governmens. What ix the
difference bctween the time when a wagon has been received and the time taken

- 4
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for unloading it? I say that in the collieries persons are given four or fve
wagons and 80 on but only two wagona are used by them but the proper demur-
roege is not charged. If demurrage were charged in a geometrical progression—
for the first kour Rs. 10. for the second hour Rs. 20 for the third hour Ra. 40
and so on, this trouble would disappesr. - ;

Prof, N. G. Ranga (Madras: General): Then there will g be any business.

Shrl M. Ananthasayanam Ayyangar: But there will be business on right lines
and this slackuess will be avoided. Therefore, the question is what are the
steps that have been taken to cut down the wunt of’wagons? On a former oc-
casion I put a question t¢ the honourable Minister and asked him whether it is
necessary to purchase more wagons. 1 was told that it was not necessary bg
do so. But ne would not take steps to see that the wagons went round and
round and that each wagon covered a larger mileage per day than before.

As regards distribution of wagons, evéry control means that there is plaoced
gome power of dizcretion in the hands of the person exercising it. I would
like that wherever a large number of wagons sre used at a station, big or small,
there must be au Advisory Council of sll persons interested in trade for each
station. Take the province of Madras. At the centre i.e. Madras therc is »
Priority Authority who distributes wagons. He says sp many wagons are
avsilable for s particular station. Thereafter it is open to the station mauster
or the goods clerk to allot wagons to individual traders as they like. 1 was
Teken to a station, called Pakala, where there is a workshop to address raillway
emplovees. There an assistant station master told me that owing to war he
was given Rs. 20C per wagon by the merohante. This ocourred a8t a station in
my district frem where mangoes are sent and jaggery ie despatched to Bombay
and Caloutta. Qil also is gent to Calcutts from there. If Ra. 200 is placed
into the hauds of a station rnaster or an assistant station master getting Rs, B85
or Rx. 40, can we expect him to be honest? Then ] discussed ths remedy with
the mnerchants and T talked to the General Manager. A number of tradesmen
enguged in various tiades came. 1 suggested that they should not run up to
the station master and offer to grease him. On the contrary, saked them to-
oonstitute themselves into a Council nnd whatever wagons are supplied they
should allot away themselveg according te the register. If they take the res-
ponsibility, the station master will be all right. I suggested to the District
Traffic Superintendent to agree to this course, it is yet Lo be considered Ly the
Ruilway administration. I am however repeating the suggestion.

Then, 8ir, I would aleo like that some local tribunals must be established to
enquire into oawes of nepotism. The Honourable Dr. Ambedkar said some time
ago in thia House that wherever there ia control and disoretion is vested in the
hands of somebody, the person affected must be able to go to an independent
body which must be able to get.at the records to find out if his csse has been
pasaed over becuuse it is not proper. legitimately or illegitimately for anything
other than biona fide reasons. That alone can insure confidence in the minds of the
public. Not only bas the administration to be pure, but we must make it appear
that it is pure and that is a true safeguard of the interests of the administration.
If accusatinns are levelled sgainst the administration, they may be untrue, But
the administration must take care to see that all possible methods are ad‘opted
to see that people are satisfied. @~ Therefore I suggest a tribunal. Such
tribunals are.established in other departments. I understand in the Com-
munications Departwment they have started 8 complsints section. Cannot
there be a single orgsnized central complsinta section? I agree that there
should be no harassment. A person must be able to give his report to the
oomplaint section and the information must be confidential until the enquiry
in ooneluded. : '

-
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These arc some of the things whioch will certainly meke this priority system
efticient. Bui 8o long ae there is shortage of wagons and it is not possitle to
unload all ¢hiTgs quickiy, there is need for control. I am not against control
so long as tiierc is deficiency of supply of wagons but the control must be
oxergised properly and to the best intereats of the community.

8hri R. K. Sidhva (C.I>. and Berar: General): There must be a8 neceusity
as the honourable Minister stated for continuing this priority but let me el
him, and he knows, that this priority husiness for despatoh of goods by rail has
?ecome a scandal. I will use the mildest word. Priority is on paper. Muny
imes # piiority permit ie issued for the right purpose but these priorities are
cften not used for the purpose they are meant. Several times I have brough$
thie matter to the notice of the honourable Minister. In the last reilway dis-
cussion I quoted him an illustration 8s to how favouritism is shown for the pur-
pose of prwrities und in Carnae Bunder a mukadam sctuully presented his vou-
sighment note for booking goods and he was uot ullowed priority and somwe otter
favourites were allowed. He has given names and ! hope tbe authorities have
taken a note of it. Despite my suggestion during the discussion on the Railway
Pudget, I put a question and yesterday for want of time or because I might
have exceeded my quota, there was no chance for putting & supplementary
queation. I asked whether it was a fact that eertain contractors bad made s
report to the General Manager, B.B".-and C.I. railway sbout favouritism in this
priority business and the auewer was yeS. Then I asked what steps were taken
*and the nuswer was that a protest, alleged to have come from Carnac Bridgo
Daluls and Mul:adams, care of one dalal, who alone signed the complaint, wus.
received. See the idea in between the lines. One man alone has signed, it
as if one nan who gives ali the information should be discounted.. They say
that they hnve received the complaint und the matter is being looked into and
the roply to part (c) is encouraging. He says ‘‘The matter is still under inv-esti-
gation and a further reply will, in due course, be plsoed on she sable of the
House.”© | mention part (b) of the Suestion for the reason that the complaint
wit« made on behall of the Dalals and Mukadams. An advocate sent s notice
to the B.B. and C.I. General Manager. The advocate writes on behalf ot
certain persons and he has mentioned all these pereons.

The honourable Minister stated just now that in Madras there ie now free
booking und all goode are allowed to be booked. But he has not said whether
this applies to both the M. and 8.M. und 8.1. Railways or one of them. The
day before rvesterday I sent a letter to the honourable Railway Minister, 8hri
Gopulaswami Ayvyangar, sending him a letter I had received whish made &
bitter complaint against the M. and B.M., that he offered goods for booking but
they were not allowed to be booked. Speocial traine from other parts of Indiu
are run to carry fund but here the goods are rotting and no fadilities are given
for booking. The replv that I received from the Minister is that he ia maki
enquiries into thie matter. I do not know to what railway wmy honoursble frien
the Minister referred. Did he refer to both the railways in Madras? If that
is so T wonld like to ask himawhat he has to say about the complaint {hat ¥
have just now mentioned. .

T will give you mother jllustration. The Adn#inistrative Officer of the
Financial Rehshilitation Corporation of this Government wanted a Godrej safe
fmun Bemhay. I happen to be a member of the Advisory Board of shat Cor-
paraion. He complained to me that for a number of months he bas bean
wuiting to reccive the safe but due to trameport priority system the aafe could
nat he had  The eafe was urgently required because their transactions were
in lakhs of rupees. He made a report sa ving that he had placed orders hut bad nnt
received the rufe. But they said that despite priority the railways were not
gepared to socept the safe for delivery. The Administrativa Officer referred
e matter to the Railway Board, whosoever it may he. Being § Government
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coucern the Ruilway Board said that the safe could be sent by passenger train.
You enn imagine what will be the difference between goods and passenger
freight rates. When for passienger booking a telegram was sent it was said that
small* bookings to Delhi were closed. The matter was represented again szad
another telegram was sent and again it was eaid that under instructions from
the Iailway Board small bookings could not be @#ccepted. For four imonths
the safe wan not recsived and I do not know whether ultimately it oarue from
any other firiu or was locally purchased. I wanted to illustrate what is the

state of affgirs us fur as the priority system is concerned. ’ ®

1 would like the honourable Minlster to take interest. He knows very well
ubout this matter. I am glad that he personally takes interest in somc mutters.
He swid thut he himgelf fclt like us when he wus au ordinary member of the
Assembly and when he bus become a Minister I am sure he will take interaat.
When we tulk of corruption they say tbat we do not give specific instances but
when specific iustances are mentioned they do uot he?p us. How can you ex-
peet us ¢ be reaponsible members of t.he Government? We are also responaible
and we are aslso purt and porce! of tbia Government. We want to help you.
Kindly see wheu u member writes letiers that you make enquiries. | nm yet
to ses what action he hag taken on the vomglaints I have made.

I wouid suggest thut these priorities whenever they are issued, or wherever
bookings ars open of closed the: amiouucemeuts should be made in their 1lailway
Geazetts and the gazette should be available to the public.. Acceptance notices
and restrictjou notices are published iu the gazette and kept in a corner «f the
milwav office and ara uot uvsiluble to the public, so that much fraud is played
on the iguorauce of the people. The Boibay Steel Stock-holders Assacintion
wrote to the G.1.P, Railway and the B-B. und C.7. to send themi one copy of the
acceptnnta notices and the reply was that this could not be sent. Hcre is ihe
letter from the Goeds Supervisor at Wadi Bunder to the Registered Stock-
holders Aswouintion: I regret we nrc unable to Rend copieg of acceptance
wotices to individnal firms."" The letter was written on beEnlf of the nssoocia-
tion. "This mintter was referred to me and I wrote a letter and perhaps becauss
1 am u rember of the Aseemnbly or becanse T wag a member of the C.A.C. they
sent ine a copy but they said that they were not prepared to send it to individual
firms. If vou do not want to give them free make them buy it. But I would
suggest that this should be available to every ruan. These  nwotices
shoulil he exhibited in all the gonds otfices. so that people will know
thnt from snch and wueh a date goads beolking is clored or open. Now what
happens is that the notice is kept secrst with a railway officinl and this leads to
favonritistu on the gromnl that booking is olosed. ¥veryhody does not represent
to (fovernment. 90 per cent. of cases go hy default. They are hurinessmen and
th:y do not wunt to hother about this. Therefore I am 1naking a suggestiou.
I min in fuvour of continuing the priorities but for the sake ‘«f goodness kindly
‘sec that vour orders nre properly executed. Priomity must mean real priority.

Tac Food Department wag given priority on certain mrticles but they bad
“to report that it is not heirfg followsed in the styvict sense. T cannot forget what
is happening in the name of priorities. There is a good deal of corruption. 1
have personally seeu cases of favouritism under this priority. The snoner it is
stopped the hetter it ix in the interest of the community and the sommeddial
people who want to book their goods. Senrcity of wagon is ther¢ and I am
sure the scarcity will continue for n number of years but for that you eannot
go an extending this priority. 1 bive visited a number of atitions on the G.I.P.
Ruilway. 71 asked one station master to show to me how many wagona wers
bodlied. He was flabhergasted and he had no aunswer to give me. I found
empdy wagons® on the siding and nsked him what he had to eny to that. Hwe
8aid tha$ applications had been received and they were being considered. I
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asked him how long they were lying there I got no satigfaotory reply. I hope
the honourable Miuister will take interest. %0 do not minimise his efforta. 1
would like him to take some practical eteps and see whut he caf do. I have
high regard for Shri Gopalaswami Ayyangur and a combination of him with
our Minister of Btate can work wonders. It is only four months sibce they
have taken charge. 1 hope they will amply prove the justifieation for two
Ministers unde: thie Ministry. This Ministry has u tremendous amount ot work.
I do not know why the Ministry should bother weith Port Trusts. But thab ia
a different matter. They have transport work, ruilway work, petrol and so wn
and <o forth. 1 do not know how they have divided their work but I am not
concerned with it also. What 1 um ooncerned is that this matter should be
looked juto. While we give him support in this they muat understand that next
ear at least they would not come for any furtber extension but thet the legis-
ation wil be repealed.

Prof, Shibban Lal Seksena (U.1’.: General): Bir, I um very glad that mny
honourable friend Mr. S8anthsnam quoted his own words on the last occasion
when he was opposing the Bill und I sympathise with him today when he has

brought this Bill. 1 would not say thst we will not give him one

3 7M. cear's further lease gf lifc for this Act, but | would like to osk him
whether there will ever be an"€nd to these extensions aud if there will Le, what
are ths methods. I would like to know what are the methods which he pro-
poses to adopt so that he mny uot have to come before this House weat year

for another exteuaion.

Just now-my friends have given some exnmpies ahiout this wagon whortugu.
My friend Mr. Ananthasayanum Ayyongdtr muade some pointed snggestionns, I
would like to meke some more suggestions for consideration. First of all I
want to know what is being done to manufacture more wugons in the couniry.
There is not any workshop which is at present produciug uny of the emsentinl
parts like frames and other such parts. What is being done is to put up pimts
for the manufacture of such things and 1 would like to know when we will be

able to manufucture wagone. |

The second thing which I think is more important from the point of view
of immediate use to my honourable friend isx this. 1 wunt to point unt, to him
thet there are thousands of wagons which are lying on the railwny sidings and
gards like the Panagarh grave yard which could be rcolaimed. 1 happen to

¢ the Tresident of the Al Indin Carrikge and Wagon Stuf Coumittee and 1
have apokeu to u number of officers and workers in the railway -workshops.
. Thoy have told me¢ that if the Railways only want to reclaim all the wngons
they can reolaim eusily about 5,008 wagons. Wheun 1 went to Sealdnh on the
E.I. Railway to bold n meewting of the Committee, they toid me that there are
80 many wagone which ure lying idle, which ¢an ne used but which ure not
being uscd beenuse they hxve been condemned without having been brought
to the workshop for repnirs. I would like to tell my honourable friend that a
large number of wagons are being used ae residences. The staff that bas come
from Pekistan is housed in these wagons. The plight of thesc men living in
the wagons is hopeless. They o not like to live thereg It is almost like liviog
in hell. What 1 wish to point out is thet if a wegon which can be ired for
trunsport i¢ heing used for residentinl pirposes it means that we are spending
about Ka. 100 a day or losiig that muoh sum which a wagon in transit will
normally bring per day. 80 when you are ueing & wagon s8 residence vou ase
wasting I3a. 100 a dey. Again, with that manev von can build mneh hetber
bouses. T would like o see that no single wagon is henceforth used for this
purpoae unless it is condemned. I have myself scen #ith my own eyes wagons
being used for this puepose which cen he put on the trsck and whioh can help

{o solve the traneport pmblem.
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Another poini 1 would like to make is that the division of the staff as lovo
department and wagos depurtment ip the workshop is not proper. There are
two departments in the workshop—the loco department and the carriage and
wagon department. ‘T'he men in the loco depurtment are paid better salaries
whereas the men iu the carriage depsrtment who are miscailed train examiners
are not paid odequately. They should be properly designated as carrisge fore-
men and given encouragement und insentive to see that carriages which come
out of the workshops are kept in proper repairs and that whatever wagons which
are lying on the ruilway sidings can be reclaimed are put into proper use. f
the carriage department B separated and made independent and if the people
are also given encoursgement I am sure that much improvement will follow in
the upkeep of carriages and their maintenance and also in reclaiming those
wegons which are lying on the lines. I am sure muny people must have seen

wagons lying on the lines which can be easily reclaimed but which are not being
reclaimed. !

‘There 18 one ether point und that is thefts of the wagons. How do these
thefts occur? I have seen in Gorakbpur that alit fifty wagons losded with
salt were found missing. They were missing for o period of two months and
ooukl not be traced. Ultimately they were [ound lying on a siding somewhere
else. What happened was this. The people who were thieves of these com-
modities tried to throw them on one side so that they may have ample time to
steal. What I wish to point out here is that apart from the amount of goods
lost and claims paid, the wagons remain there for 8 month or twa and every-
day you nre loging Rs. 100 on the wagon itself. If you compare the figures of
the compensation for the goods stolen you will find that such thefts have greatly

increased. Unless you stop these thefts you will not be able w0 increase
wagon turnove: very muoh.

An Emnopurable Member: What about the Railway employees themselves?
Pandit Lakshmj Kanta Majtra: Have any wagons been stolen?

Prof. 8hibban Lal S8aksena: They were, und those bave gone to Pakistan.
One cese came to notice where some goods were sent from Bombay and when
they oame up to Ghaziabad somebody broke the labels and the wagon was sent
to Modinagar. Ther in collusion with the staff the wagons were thrown into
the siding. * Some gentleman took charge of the goods to whom the goods were
not booked and the wagons remained lying there. And all the claizs have been
paid by the Railway. What 1 wish to point out is that besides loss of money
paid es claims for goods lost, the Railways bave lost the use of the wagons.
The matter 1 wus told was being investigated by the C. I. D. I wsnt to see
that proper arrangements are made for watech and ward for finding out who
is respousible for thiz sort of theft. Fifty wugons loaded with salt lying for
two months somewhere and the compensation for logs of gooda being paidf And
the wagons lyinz without being used. Unless a thorough enquiry is mede to

fnd who is responsible %«or this and to ind the gangs who are doing all $hese

thefts, vou will ust be ablle to inorease the wagon turmover.

About corruption much has been said. Everybody knows that you eannot
get a wagon. even for essential oommodities, unless you pay—there are various
ratee—Re. 500. Rs. 1,000 or sometimes Rs. 2,000 per wagon for sending those
goxdr which sbhould get first priority. These are the thinge which I wanted to
mention and unless some radical measure is adopted to aee that thess evils

are removed you will not be able to overcome the present diffioulties 'wnd get
better twmover.
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1 would like to know froin the honourable Minister what is at preaent the
turnover of wagons. Last time the Honourable. Dr. Matthai told ua about the
improvement which has been made in the turnover. I would like to know
what furtber ‘improvement in turnover has been acbieved and whether the pre-
war figure has been reached. I think it has not been reached. The time taken
in loading and unloading wagons is great. 1 would therefore sypgest that this
also must be curefully seen that wugons are not allowed to be detained while
they are being loaded or unloaded. Corruption is to be found there aiso. If
money is paid they are nllowed fo lowl and unload ut leisure and when puyment
is not mads they are forvod to lond and unload gquickly. I have also asked
the station masters about this. If uction is takes agaiust thosc inen who detain
the wagona for any length of time and if they are punished I think it will go a
long way to improving matters. I approve of the suggestion made by my
friond Mr. Anaunthwcayanam Ayvangar in this.respect. But I would rather say
that a tribunal shouid be appointed. When the Rates TYibunal Bill waa pre-
aented in this House I suggested that this Tribunal should also examino cwses
of curruption in the losding and ailotment of wagons. But the suggestion was
not accepted. I would suggest that the honourable Minister should appoint
gome tribunal before which men can bring forward cases of corruption in the
allotment and loading of wagous. I am sure the mere fear of #t will ruduoe to
&« great extent this corruption in the allotment of wagons.

These are some of the suggestions I want to make. If they are udopted,
if the turnover 16 incr€ascd and if more wagons are reclaimed there is bound
to be improvement snd I am Bure that nest year my honourable friend will
pot need ta come before the House for another extension of the life of the Act.
With such men ir charge of the Railways as at present I am quite sure that
they will try to swe that this thing is dotie. I also hope that if the hranch of
workmen who are in charge of maintenance of wagous sre treated properly anil
on & pur with the people who ere in charge of eugines und given propsr en-

couragement they wili gut much effort and service which will be helpful iu
reclaiming wagons.

8bri Prabhv Dayal Himatsingka (West Bengal: General): In disousaing this
question of extending the period of this Act, I should like to invite tho atten-
tion of the honourable Ministers to one or two points which to my misid appear
%o be acting very mucb agaiust the interesta of a large number of persons.

Ya the case of jute there is a rule that if you want to send it trom Assam
or Bihar te Calcutta, it can only be consigned in the name of mills or I’ress
houses irrespective ot whether there is any contract or sale or not. The reault
is that those who kave to send the jute to Calcutta have to send it in the name
of one or tho other mills, though there is no contract, and the mill in whose
name the goods are oonsignid ~ither foroes the aender to sell it at ite own
price or the consignor bas to remove the guods; when he wants to remove the
goods he is not permitted to do so because the railway raceipt bas got to be
signed by the consignee. Therefore, I will request the honourable Ministcr to
look into the matter. Thia rule is very iuconvenient'and is acting aguinst the
interests of actual owners of these goods. Tt should be changed to sllow goods
to be consigned by the owners in whosoever’s name they want. The same
thing applies in tbe care of timher too. If yon want to send timber to Delhi
from +U P, you have to rend it in the name of a mill or a big consumer, hut
pot in the nama of the owner even if he wanta to consign it to himaelf. That
also acta agsinst the interests of owners. These are two specific instances that
I will invite the nttention of the Honourable Minister to. Certain Members
have spoken that there is & certain amount{ of corruption alse in the matter of
allotment of wagons. Of course that is a generyl complaint and T am anre the
Minigterg .are looking into the question and taking such steps as they possibly
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can. Only today ] heve come to learn that the Priority Confroi'er in U. P,
has pased (n order which in effect has given absolute monopoly to,certain miils
in Kenpur inasmuch as no jut¢ goods manufactured anywhere elae can be oon-
signed to Kanpur. Therefore the resuit is that mills in Kanpu: bave got an
sbeoiute mouogpiy of sale and they have been charging e bigher price from the
gonsumers than they would otherwise be able to do if goods can be sent from
otber places to Kannpur. This rule is not in the interests of outside mills or the

consumers. !

I have given specific instances to the bonourable Minister and I bope be will
look into the mutter and set things right.

The Honourable 8hri K, Santhanam: 8ir, many of the comn.euts refer to
the difficulties, inefliciencies and the existing corruption in general Railway
edministration rather than to the particular Priority orgenisation. Therefore,
1 sball content myself with answering some of the specific points made with
referenc: to this orgunisation.

My triend Mr. Anantbusayanam Ayyenger said that certain kinds of food
stuffs were not being moved from East Punjab or other places. I may inform
bim tbat s fur o the Priority organisation is concerned, all foodstuffis come
under priority cluss 1—they have to be moved before any other asticle is mcved.
But Provinoial Govertunents, in their own interests, bave passed many orders
restricting the movemnent of food stuffs in ordee to conserve food for their own
people. It is there Provincial orders that are generally obetructing the move-
ment of food stuffs. So far as the food stuffs sre concerned, the Railways are
boundto give, priority and they do give them priority over all nther articles.

Mr. Ansnthesnyunam also srid something about the wagon position. There
is no doubt that we would like to have more wugons, but today the difficulty
is not the number of wagons but the power pogition. I[f wo had more locomo-
tives, even with thc existing number of wagons we would be able to move much
more goods. Therefore the reu) bottleneck is not in the nwaber of wagons but
in the locomotive position which is being rapidly remedied.

Then there is also the congestion on certain lines; owing to the loss of
Karachi, Bombay YVort has become terribly congested and therefo:2 all the
lines leading from Bombay-—the 13.B. uud C.I. and the G.I.P.—have hecome

congested.
' Shri R. K. Sidhva: Thaet is not all the reason?

The Honourable 8hri K. Ssuthanam: I am not saying that th:at is all the
rearon. I am only giving you some of the reasons. You must take all the
reasons together cumulatives in order to arrive at the resalt.

Thus, the power position and the congestion in certsin tracks coutribute
to many of our difficulties.

As regards the condemmned wagons about which my bonourable {riend Pro-

~ fessor Shitban Lal Sakeena bas spoken, this has been raised in a question

hour more than once. Every time we bave referred it, we have got. the qpinion

of our experts that all these wagons are condemned only when they are nob

worth repairing and when the coat of repairing will not be repaid by their use.

In such matters we bave to abide by the opinion of our experts. I¢ is only
when n wagon is utterly uaeless that it is used as s houss.

. Prof, Shithan Lal Saksena: Who are these experts?
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The Honoursble Shri K. Santhanam: Our Mechaniosl Engineers and people
im charge of workshops are our experts and we bave to trust their opinian thon

the luy opinion on which wy honoursable friend relies. .

Pundit Lakshmi Eanta Maitra: Does the bonourable Minister mean thaé
some of these wagons at Jeust could not be utilised by cannibalization?

The Honourable Shri K. Santhanam: Sir, that is our report and-every time
this questivn bus becn ruised we bave referred it more than once to our experts
beesuse we ugree that if thes¢ wagons ¢an be used they ought to be used.
But every time our experts buve said that they bhave been looked into and
it was found thut they oannot be used. That is the position. 1f my
bonourable friends will bring any specific cases to my notice I am prepared
to have the oasen examined again.

Pandit Lakshmi Kants Maitra: How can I get a wagon and examine it?

The Honourable Shri K. Santhanam: Mr. Anantbasayanara also spoke of
the uppointnient of Advisory Committees. I indicated in my opening speech
thad they utv ulrendy ut work. There is an Advisory Committeq of 11 members
at Culcutta. onec in Bombay, one in Madras. in Gorakbpur and Kanpur and
Delhi.

8hri R. K. Sidhva: How do they work?

8hri M. Apanthasayanam Ayyangar: I suggested that at all important
- stations where there is heavy goods traffic, local Advisory Committees should be
appointed to distribute the wugons that are allotted to that particular station.

»

The Honourable Shri K. Santhanam: These Committees are useful ouly
wherc there ure Priority Controliers. Probably my honourable friend is refer-
ring to the actunl distribution of wagons.. That is the business of the RailwayL
Mimagements. Flow  fur Goods Advisory Committees may be appointed is «
matter whieh is receiving sepurate consideration. We have recentiy appeinted
(loods Advisory Committees at Muttra and Agra and similarly I am propured to
see how far they cun be extended. '

Shri R. L. 8ondh{ (East Punjub: (General): What about the East Punjab?

The Honourable S8hri K. Santhanam: Even in East Punjab, they will be
sct up if necessary. Dut that has nothing to do with the Priority organisation.
‘The duty of the Priority organisadion is to iasue priority certificates to those who
apply for them. These are issued only where the Regional Controllers are
stationed and therefore the Advisory Committees will be useful only in those
stetions. We have appointed Advisory Committees in all those statiors I
have inquirei pereonally into.the working of the Advieory Committees at Kan-
pur, Calcutte and Bombay and I hawe come away with the distinct impression
?bat all these Committees are working fairly well.

Mr. Anunthnsayanam Ayyanger spoke about a complaint section. I may
assure him that there is a complaint section in every Railway and any Member
of the Assembly wibo puts in a complainb in any Railway station will not only
receive & reply in a very short time, but they bave to report to us what action
they have teken. Not only for the Members of the Assembly’but in every
other cuse thev have been instructed to tske natioe of every oomplaint within
24 bhours und as soon as possible the complainant should get a reply stating
what nction has been teken. I suggest the honourasble Members to try to uti-
s thi; opportunity and wheraver they bave got genuine complainte record
then, in tge particular station and see whether this organisation is efSoient;

it not, I am prepured to look into it and see that it worla ﬁoicn.tly.
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8hri B. Das: Thank you for that suggestion.

Shri Lakshmivaraysn Sahu (Orissa: General): But the complaint book is
generally not-given tc us. That is the trouble.

The Houourable Shri K. Santhanam: My honourable friend Mr. Sabu is
pob chary of writing letters to me; but he haé not yet written to me about the
complaitut book not being given to him, at any particular station. I am sure the
complaiui. book c¢a1:not be given to every passenger. He has to ask for it. If
i is refused when asked, I am prepared to take immediate and drastic action.

About the M.B.M. Railway my friend Mr. Bidbva raised a complaint. When
it is a matter coufiuved to the M.B.M there is no diflioulty, but the difficulty
.comes in when goods have to come from South India to North India, where
they havo to pass through the G.I.P. and other railways. There the lines are
congested and tbey have to be controlled. Particularly in Delbi there haa been
lob of congestion and consignments to Delhi had to be restricted during the las$
five or six months.

Mr. Himatsingka referred to some restrictions regarding consignmnents of
jute nnd timber. I do not know the particulars, and I shali have them: en-
quired into. Meanwhile I may inform him that this facility for the owners to
book consignments to “gelf' has resulted in over-congestion in many stations,
liko New Delhi and Dethi. I myself found that the whole of Delhi sud New
Delhi statioas were congested with consignments, especially with goods cansign-
ed to ‘“‘self’’; so much so we could not even contact the consignecs. Many
wagons had to be left untoaded for days.

Shri R. K. Bidhva: I want to know if his own departmerit did not take
_delivery after six months?

The Honourable S8hri X, Santhanam: All these are rather f.hulous stories,
of missing wugons sud the like. Some of them are correct; they arc the after-
math of ths great confusion that happened soon after August 1947, and we are
not yes fully out cf it. But the cases of missing wagons are becoming rarer
and rarer and I think they have practically disappeared at present.

" There was then the complaint about the futility of getting priority orders.
What Mr. Bidhva soid that even when a man got the priority order, he did not.
get the wagon, that has been partly true. We have now evolved a procedure
to follow up the issuc of priority certificates to see that the persons who got
the priority certificate do get the weagons. This arrangement came into force
in the beginning of this year and I have got here the figures for the period from
the 10th February, 1949 to the 28th February, 1949 and from the ia} Marob,
1949 to the 10th March. 1949. I will ,give here only a few figures for the
Delhi region. For the period 10th February, 1949 to 28th February, 1949
the rrumber of priority orders issued was 128. The percentage of priority orders
followed up to the total issued, 60 per cent. The number of priority orders
implemented, 44. The number that lapsed due to assignor’s default 68. Number
reralidated 14. From these it is clear that while there are genuine cases for com-
plaint, there is also & number of cases of people taking priority orders in the
bope of doiny business, and making money, and when they find that the mar-
ket is not favourable, they do not care to utilise the priority order. That is
our difficulty. But I can give the sssurance that every genuine case wi'l, as
fa: a3 possibls be given the wagons and if necessary, revalidated.

8hri M. Tirumala Rao (Madras: General): On a point of information. 8ir.
. Has the fact come to tho notice of the honourable Minister that these priority

ordets are obtained hv some people and they are being re-sold at a high price
to genuine merchante?
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The Honourable 8hri K. Santbsnam: That is quite true. Bttt we do not
koow what to do about it. If a man applies for priority order, either he is to
be given the certilicatc or refused. And if it is given to him, then he trans-
fers it to somebody else on the condition that the goods should be booked in
hie own.pame, in the name of the man who has got the griocity order. We
cannot say that hc: himself must do it, or that he should not bave any ng-uts.
These are some of the things which are almost inescapable. But we rue tigh: -
ening up the control to see that these malpractices do not happen, and that ontx
genuine people get the orders. The Advisory Committee’s opinion is bw.ng
taken so that no favouritism can happen.

Dr. P. 8. Deshmukh ross—
Mr. 8peaker: I think questioning may be left over. - .
8bri R. K. 8idhva: \Vhat.‘about publishing it in the Gazette?

The Honourable 8hri K. Santhanam: So far as giving publicity ia concerned.
it is put on the notice-board of the railway station concermed. I understand
that the notices are sent to the Chambers of Commerce also. All these things
have to be douc in a hurry and so they cannot be printed because tbat. will tske
a lot of time, Drinting will take some three months, and by the time it is
ready, the thing will be out of date. oIn Calcutta, they send ib to the Chambers
of Commerve wherefrom the people concerned, get the information. That is
done in Bombay also. I think that is ell that can he done.

8ir, T commend the Bill to the House.

Mr. 8peaker: The question is:

“That the Bitl further ¢ sinend the K ilways (Transpert of Gonds) Act, 1947, bo taken mte
emanideation.”

The motivn was adopted.

Mr. Speaker: We will uow take up the Bill, clause by clause. There am
no amendments.

The question is:

“Thoat clause 2 rtand part  f the Bill."”

The mouvion was adopted.

“Clause 2 wae awidca to the Bill. ;
Clause 1 wae added to the Bill,

Ths Title and dlie Preambls were cdded to ths Bill. 3
The Emcurshls 8hri K. Santhssam: Sir, I beg to move: :
““That the Bili be passed.” e

Mr, Speaker: The question is:

“That the Biil be paemd.”

The motion wos adopted.

Mr. Speaker: I have to inform honourable Members thad the 2ullowing dates
have been fixad for receiving nominations and holding elections, i neoessary,
in connection with the following Committees. namely, .
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o g D.tsfer  Datefor
noninstion clection *
1. Ministry of Agriculture 5 , 3 F
2. Muistry of (' 1:n-neece . . . : F
3. Ministry of C).nnminicationy . . R 24.3-1940 26.3.-1049
4, Ministry of Dyfonce . . . . ~*

5. Ministry of I3 {uostion . . . .

6. Ministry of Extorani Aff«irs . 25-3-1919 28.3.1049

7. Ministry of Food v . . .-

8. Ministry of Health ; . -
9. Minisdey of Home Afiirs 3 : a :

10. Ministry of Industry and Supply

11. Ministry of Infurmation ani Bro&dcutmg

12, Ministry of Labour . . .

26-3-1840 29.3.1949

48. Minietry of Luw .
4. Ministry of Raliof und Re mbllltauon
15. Ministry of States 4

f 28.3.1949 30.3 1949
16. Ministry of Transpest (other th.n R‘)a‘is,

_l\_...,._,.JI.Y__r\__Y_JW—.Jf

17. Ministry of Workz, Mines and Power 5 F i
18. Dapertoent of Hoientific Research . . . 3 & 29.3.1949  31.3-.1949
19. Standin3 Finance Committee : ; . :

2J. Committes on Public Accounts

—

31. Standing Finence Comm'tte> for Railways . . .
23. Ceatral Advisory Oounml for Railways : 30.3-1949 1-4.10-49 -
23. Ceotral Co.nmittee of thi Tubsroulosis Aasoclation of India

The nominations for these Committees will be received in the Notice (:fBce
upto 12 Noon on the dates mentioned for the purpose. The eleotions, which
will be conducted by means of the single transferable vote, will be held in the

Assiatans, Secretary's Room (No. 21) in the Council House between the huours
10-90 A M. and ! P.M.

" amts. ey

INDUSTRIES (DEVELOPMENT AND CONTROL) BILL.

The Honourable Dr. S8yama Prassd Mookerjee (Minister of Trndustry aud
Bupply): Sir, 1 beg t¢ move for leave to introduce a Bill to provide for the
development, reguiation and control of certain industrizs.

Mr. 8peaker: The question is:

“Thut leave be granted to mt.roduoe a Bill to provide for th> davelopmen®, regulation
aal Coutral of cerfain industries.”

The motion was adopted.
The Honourable Dr. Syama Prazad Mookerjee: Sir, 1 introduce the Bill.

RESOLUTION RE EXTENSION OF PERIOD MENTIONED IN BECTIONB
2 AND 8 OF INDIA (CFNTRAL GOVERNMENT AND LEGISLATURE;
ACT. 1946 A8 ADAPTED.

The Honourable Dr. Syama Prasad Mookerjes (Minister of Industzy and
Supply): 8ir, I beg to move the following Resolution:

ureuance of the proviso to. section 4 of the Indiv (Contral Govenmenz. and
hglnlaturoert. 1948, as adapted by the In.lin { Provisionsl QOonstitution ) Order, 1947
this Aesambly hereby approves the extension of the period mentioned in sectiony 3 and 3 of
tll;e #aid Act fer a further period of tweolve months commenocing on the first day of April,

" (2]
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8ir, this Resolution seelis 10 extond by another year the Essential Supplies
Act of 1946 sud ako the lequisitioned lund Act of 1947. The llouse will re-
member that during the war, certain' emergency powers were vested in the
Central Goverunient, whereby the Central Government exercised coutro! cver
oertain essential comunodities in respect of which ordinarily the powor vested
in the Proviucial Governrneuts. Afler the proclamation of the terminsation of
emergency wus made in 1946, this power continued to be vested in the Cuntral
Government according to special legislation which was nndertaken Ly the
British Parliumeut in whomn then the residuary power {o give udditionsl wuthor-
ity o the Central Government vested.

Now uocordiug to the Act passed by the British larliameunt, the LEssential
Supplies Act und™he Bpecinl Land Requisition Act cun be extended for u period
not cxceeding five years after the proclamations of terminatior: of
hostilities is made. Ir. other words, these two acts may continue to opernte till
195) and not beyond that. ¥or the first year, according to the decisicn made
by the Dritish Parliament, these two’acts contiuued to uperate. Luter on the
Governo: Oenerai by means of an Ordinance extended the operation of these
two Acts by unother year. T.ast year, in aecordunce with the provisions of the
Parliamentary ‘Act, ¢ resolution was moved and adopted by this Housc, extend-
ing the operation of these two Acts by one year, which is going to expire on
the 81st Mireh, 1946, My Resolution today ,is that these two Acts should
continue for a further period of one year. The House knows_that most of the
powers regariling control of production, regulation of prices and ‘listribution,
the Central Government exercises today, aro exercised by virtue of the Fssen-
tial Supplies Act. Whatever powers the Central Government enjoys today in
respect of requisitioning of land and property is done by means of the Requisi-
tioned Land, Act of 1947. The commodittes which are now controlled, as the
House is no doubt aware, include faodstuffs, cotton and wolleu taxtiles, paper,
petroleurn and petroleurn products, eoal, iron and steel, mica and spare parta
of mechanioally propelled vehicles. It is not, 8ir, my intention in this debate
to ruise the questior of necessity of control over partioular commodities, bué
my main object is to ask the House to extend the operation of this Act by an-
other year, so that whatever powers are now being exercised by the Central
Government to;iay may eontinue without any interruption.

With regard to ihe merits of the control policy of° Goverdment in respesh
of the various commodities, the House had ample opportunity to disouss matters
in conneotion witn the Budket diaocussion and also in conneotion with certaie
other resolutions, which were moved from time to time. I believe there are nc
two opinions todcy that some sort of control over food must continue in this
country. This is the Act under which the Central Government can ¢xercice
such control. Similarly with regard to the other commodities, the present
policy of Govermmwen:t to. continue control in respect of some of them will ob-
viously continue during the coming year. '

Now, Sir, one important change has been made in tke course of last year
to which perhaps I might junat draw the attention of the House. Hitherto &l
these matters fell within the provincial sphere and this was the only legislutive
power which the Central Government had under the existing Constitution Act
to exercise authority over these matters, which normally fail within the Pro-
vincial sphere. now howevar the existing Constitution Act has been cmended
and it i3 now open tc the Central Legislature to pass epeeial legisiatfon in res
peot of certain industries which are deemed to he of all India importance. Not
only can the Central Legislature pass laws with regard to the development «f
suoh industries 1o he specifically meationed, but also can pass laws for regulat-
ing and coutrolling them. ‘The question arose as to whether the Contral Gov:
erameunt should have the power to regulate the distribution and atso to ctwmtrsl
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prioed in respvct of suoh commodities. At the laat sessian af the Const:tuent‘
Assembly, the Constitution Act was amended and thia matter was put in the
eoncurrens list. In other words, if in future the Federal Legislature feels that
ir) respect of the Centrally developed industries, not ouly should the Central
Uoverument have power to control, regulute und develop thrin, but ut so should

have authority in respect of fixation of prices and distribution, they may pass
specisl legislation therefor and those masters, being in the Concurrent List, as
soo1 8s such legislation is passed, any authority which any Provincial Govern-
meut might exercise in respect of them will cease to become operative  Of
course, that i3 a matter which has to be considered with greafi.care in future.

So far as the present position is concerned, we must have the power to continue
tbe existing controls, which we are operating now. Whether actually we will
exercise control in respect of all the commodities or not is a different matter.
All that we are usking for now is that by rmguns of this Resolu$ion, which is the
only merais which can be constitutionally adopted, the authority which is today
vested i th: Centra! Government should continue to function for one vear to
coma

Mr. Speaker: Resolution moved:

“lu purswnce uf the peavieo to section 4 of tho Indie {Central Government od Lo gis-
latiro} Act, lidh, as ndypted by the Indin (Provisionni Constitutinn) Order, 1947, this Aseon bly
horaliy appravad the extension of the period  mentioned in sections 2.:0d 3 of the seid Act for a
farthar parisd of twstve nonths enaunenciog en the Gret day of April, 19040

Shri R. K. 8idhva (C. P. and Berar: General): The honourable Minister
while moving the NResolution stated that he only wunts the power to coutinue
control. 1 agree with that.  What I object is the method by which this
Resofution is brought before this House. He wunts a consolidated _list of
¢ight items which lie s named, to be controlled and he turther suid thut during . .
the Budget discussion therc was a {airly good discussion en. controls and
thiercfore, he does not see uny necessity now for going into the subject matter
of control.  Whilo 1 ngrec with hitn that there was a gencrul discussion on
evntrols. 1 disagree with him when he says that this subject wus deult with
thoroughly.  Casuul refereuces were made by Members to dhe system of
controls. and opinions wert expressed in a8 general way. Most people aie
agroed that controls mmwy continue on food and cloth. That is our policy.
But the present proposuls include six other items. Last time when this
matter cnme np for consideration the honourable Minister gave information
ubout what happened during the previous year to justify the continuance of
controls. this time he merely wanta tbia power for one more -year. I fail
40 understand the logic of this demand. If he had given reasons for having
this power over certain articles I could urderatand him. It is unfair to the
House not to give it an opportunity o consider the eight iterns separstely. As
T ssid we are in favour. of oontinuing the controls on food and cloth.
(Shri L. Krisknaswami Bharati: ‘‘No, no'’') Personally I feel that these two

v %emg should be controlled. As I see that there is difference of opinion even
in regard to the control over these items rlso, it is all the more reason why the
honoursble Minister should have brought these eight items sepamtely for the
ccnsideration of the House.

Now let me tako up one of the items included in this propossl, viz., paper-
I'hts matter was discussed last time and, during question hour, I asked whether
it & not a fact that the Bombay Indian Merchants Association made a
representation that there was sufficient imported paper and that it was only
waiting to come into the market for the control to be removed. There was

‘we saiiafaotory spswer. Iven when we are specifically diacussing ﬁue itemma,
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if we are not given all the information we want, what are we to do? 1 thought
on the lsst occasion when this matter was discussed the honourable Ministsr

‘wys inolined to agree that the control on puper might be removed. In faet
be made certain concessions then. 1 do feel that the time has come for the
paper control to go.

The Homourable Dr. Syama Prasad Mookerjee: 1 may remind the
honouruble Member that we have partially removed the control over newsprint
and also the control over the distribution of imported paper. 8o far as
Indian Mill made-paper is concerned, 1 have consulted my Standing Committes
and that matter is under exammatlon I em not prepared tu fake hasby
sction.

8hrl R. K. 8idbva: I am glad to hear it. I hope he will see that this
control goes. 1 know of instances where the printers and publishers have
been suffering on account of the present quota system although large quantities
of paper are available.

Next, I would refer to petroleum and petroleum products. The matter
of control on petrol was being discussed even during the regime of our
predecesiors, we have a special Department for this. 'Sir, our supply of
pejrol seems to be sufficient. The storage capacity of the tanks in the various
ports is big and generally the tanks are full. Jt is possible that we have not
sufficient number of tank wagons for the purpose of transport or distribution
and therefore this stuff is not available at intermediate stations. .But are we
justified in continuing the control on that account? The supply position is
such in Bombay that you can get as much petrol a8 you want. 'The storage
tanks are full. The other day I put s question to the Minister for Works,
Mines and Power in regard to a petrol! gteasmer which went to Bombay and:
which had to be diverted because the tanks there were full to capacity and he
wag good enough to tell me that it was on acoount of 8 cyclone fhat the steamer
had to be diverted. 1 was surprised to hear thus. As it was & question-hour
it was not possible to elicit the correct position. There wae no cyclone at the
time the steamer reached Bombay. The cyclone lasted only for some
ten hours and the steamer touched Bombay only after the cyclone had
pnssed off. 1, therefore, contend that in this matter also the honoursble
Minister must take action, even if the difficulty is with regard to tankers or
tank wagons. The Pakistan Government has agreed at the Inter-Dominion
Conisrence at Karachi that they will release the wagong without delay. It
they bhave kept the agreement for moving of petrol from Karachi it would no$
be dificult. In any case I feel that this control is not justified. You should
'at least let us know your difficulties in the way of removing these contro}s.
If we had been given some data to go upon we would have understood your.
difficulties. The present positior is that there is plenty of peirol availabla

and people are getting it without coupons.  The sufferers are only the honest.
persons who depend upon coupons for their supply. Bearing this in mind
the honourable ‘Minister ean remove the control on petrol.

Then there is the question of the control of epare parts of mechanical
vehicles.

TBe Honourable Dr. Syama Praasd Mooksrjes: That has been tvithdrawn.

Bhri R, K. 8idhva: I am glad sbout it.

With regard to iron and steel there is decidedly 8 scarcitv. T know that
the honourable Minister has devised a scheme of importing steel from foreign
oountries the rate for which is Rs. 800 per ton against Re. 300 per ton for
Mdigenous stee! The difference in price is 100 par cent. This steel is
vequired for building purposes and not for eating. 1 made & suggession
Iast time that the control should be removed. It was not sceehted. Butk
$odsy I learn from ¥he newspapers that he has found s devise. He will place
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an order with foreign countries for a certain quantity and equahse the tate
between the foreign nnd mdlgenous steel. (An Honowrable Memmber: “Average’”)
Avcrage, yes. 'That is good in a way. But who is going to benefit? I am
making a suggestion to him. Raise the price to Re. 600, take” Rs. 300 to the
Government coffer. It is not going te affect any consumer. 1t is required
for building purposes. and those who want to build, when they spend one lakb,
let them spend one lakh and ten thousand. The burden will come upon the
tenant but that makes very little difference. I request him to consider this
suggestion. It will bring much more money.

Shrl B. L. Sondhi (East Punjnb: General): What about industry?

8bri R. K. Sldhva: Industry? Protect it properly. Raise the price to
Rs. 800 and take Rs. 800. You are increasing the rate to Rs. 4G60.  After-
all, you want money, for nation building purposes.

Shri B. L. Sondhi: The industry will be finished.

8hrl B, K, 8ldhva: I have consulted some people in the steel industry.
They are not prepared, but I know they would have no objection. I feel that
this matter should be given a little serious attention.  The control will (S and
the State will benefit. Then mica.

Tho Eonourable Dr. Byama Prasad Muokerjee: There is no control.
8hbrl R. K. 8tdhva: 1 «m very glad, Sir. /

"'hen the items that remain are only paper and petroleum.  Coul, of conrse,
1 do not touch, because I am not very conversant with it. '

Now, Sir, I submit that he has brought this lcgisintion and we have
no afternative but to accept it, but’last time he /imself stated that it was for
ont year only, uot more. If he wants, T can quote the speech.
Dr. Amhedkar. while moving, said that it was for only one year. 1 desire
there should he a time.limit and within that period the control should go.
‘The other day the Food Minister announced that after 1951 thev shall not.
fmport any food. I was gratified by the announcement. Unless you put
some kind of datum line, you arc not going to succeed in anything. That
‘§s what T am suggesting to every Minister. You fix up a datum line and
{ am sure your services will help you, but if you go on at random, the purpose
you seek wi'l not be achieved.

Now, I shall see how within 1851 food imports wilk be stopped It is
going to be stopped. I am prepared to prove. I am going to the Foad
Minister with my figures.. I wish to tell him that according t.o his own
figures there is no shormge of food in India. (An honourable Member: “‘Then
why not do it now?”') It is a big thing. I have to talk to him. I have talked
sulficiently in this House. I will now discuss with him privately. How-
ever, th&t apart. I fecl, that he should fix a datum line for controls and look
‘into tho thing very seriously.” I shull be very glad if he would remove the
control over thix pefroleum porticularly, hecause the Department is  very
costly.  High officinls are on tho staffi. T do not want-to say that, hecause
he will sy that T am accuvsing his employees.  They are workmg and they
will have to be paid.  But T do want +o say that T do not want them to work.
now, becouse there ik no work if you remove the control. I am not-
n irresponsihle man to say. You remove the control.  Whai I want to tell
hin: is this, you go into this matter very seriously and let us have the figures
for the lart five years. Now, the Kashmir war is over: the anticipated
Hyderabnd trouble is over and I know even from officials that there if suffi-
oient petrol.  Therefore, while I agree to this extension, I do hope that there
will be none next year. 1If there is going to be, of course, as far 88 food and
oloth are ooncerneds et him bring thern as a separate item.
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Mr. Deputy-8peaker: This is a Resolution and the honourable Member
will confine himself to it. -

8hri R. K. Bidhva: All right. 1 have practically finished. T have got
to remind the honourable Minister—I do not want to quote. because there
are many sentences whigh are encouraging and in my favour and I thank him
for being alert about it. I wish he would be alerl sbout petrol and also
“paper and removed the control on there once and for all.

8hri Biswanath Dag (Orissa: Generul): Sir, having come from & joint
family which has withstood the ravages of time, for five guneratiorg, I feel
the neeg of control in ceses where things available for distribution are less
than what is required at home. Whut is true of a home holds equally good
in the casz of the entire country which is, after all, a big joint family. ¥From
that view of the question, I support oontrol A ocall for control therefore
brings me to two important questions, namely, in what items do you want
me to give my sign of approval for control, and secondly, the success or failure
of the sgency that you employ for distribution.

As I have already said, which I repeat, control is justified only on wrounds
of preper and equitable. distribution and is ulso a fillip to production. Sa far
as |roduction gocs, my honouruble friend has done us the favour of distributing
some literature. However much we differ from himn and we cali on him for
more. and standier courses of action for development of our industries, T would
tnke him for what it is and accept the position. IRegarding distribution,
however, T must frankly confdss that no literature has been placed st our
disposul, except the one justificatiou that provinoiel goveriunents have done,
or arc doing or will do, something. My honourahle friend har given certain
items on which he wants us to give him the power to control Sir, [ had
been to Tatanagar. 1 had a discussion with the management. and the i:bour
and 1 found the production has fallen. The note that has been circnluted
to us also shows that production has fallen and has fallen " far below the
average and far below the war years of production. 1T fecl that it wus the
duty of the Industries and Supply Ministry to have seen to it that attempts
were made at least to get production equal to the level in which it was when
he took office. It may have been more, because I would expect him, with
his knowledge and reputation, to give a developing hand to the existing
industries and more to iron and steel so as to improve production. Failing
which I expect at least the margin or lavel in which it was in the previous
year and the yea: before to Nave been maintgined. I must frankly cenfess
that T am disappointed.  Therefore, one thing is clear thut we have fallen
in essential productions. :

That takes me to another evil, namely, that il throws ux into the lap of
foreign countries from which we have to purchase iran and steel at far higher
prices.  Regarding improper distribution, my honourable fricnd might throw
the whole blome on the provinces, but I must frankly sny that I am  not
satisfied with the control that is exereised from the Centre in  thix regard.
The Food Miuister would ngree with me—I hope he will—thut lhe is not able
to supply the necessary requirements of iron and steel for the agriculturist.
The poor, unfortunate agriculturist needs no iron to construct new buildings
I am talking of the small and middle sized holders, not of the big holdera.
My honouraglc friend, Mr. Sidhva, proposes rightly more taxation on the
new construction of,}louses. The Minister said a few days ago that construction
of oineuﬁmusea have been prohibited, but bave (overnment required how
many neW cinema houses have come out,—new palatial oineminhomeo——deipih
their prohibition and despite tbelr statement of prohibition? Wheree Is this
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iron coming from? I once told the Secretary, Food Department, that 1 would
give him any quantity of iron here in Delhi on two conditions: tha
you shall not ask me for the sources from which 1 purchase iron and
that you shall not ask me the amount of purchase money. Given these two
conditions, you will get any quantity of iron. I lmve a right to ask the
honoursble Minister to explain where does this leakage come from? 1 was
told that a former employee of Tata’s has been in charge of these controls on
iron. T do not know how far it is true. But I have a right to demand
an explanation from him whether it is a faot. If it is 8o, then is it fair to the
country that this should have been 8o? I make no aspersions against onyone,
1 would request him to enquire into this aspect of the question, namely, this
huge leakage. ! v

Having stated so much, I would take him to another point, namely, that
he is not doing justice to agriculture though at the same time he is crying for
dollars from hard- currency ersas for food purchase. Where could he get it?
He is not supplying the essential needs of agrioultire; namely iron implements
and mnnure, so badly required for agriculture, and yet he wants the agri-
culturist to produoe more. These are contradictory things. I would appeal to
the honoursble Ministers for Agriculture and Industry and Supply to cojlaborate
and to co-ordinate mutual activities so that it will result in the greatest
good to the greatest number of people, and until that is done
all individval efforts are bound to lead to failure. ,Thet is whad
has happened. He should salso favour the non-official section of thie country
with more confidence, setting up nonofficial provincial advisory ocounocils and
the district advieory committees. Let more people be taken into confidence. You
have your own selection. But let it be on an acvepted basis so that you can
fight against leakage, want and corruption.

1 was told by a very responsible officer—] do not know how far it is correct-—
that he apprehends that there are people—tradesmen—between Tatanagar and
mofussil stations of farthest south who carry iron and sateel even on railways
without paying anything for it. T do not know how far these are facts but
these need greater ciution on the part of the Watch and Ward Stafi. Unless
these gaps are closed, T think there will always be an eternal scarcity in the
country of essentinl needs.

4 ..

Having said 8o much about iron, let me come.to food  You ¢ throwing
Re. 180 crores to foreign countries. Why? My honourable friend, the Minister
for Foad and Agriculture stated that he requires about 25 to 80 lakhs tons of
food grains for this country. Why. 1 fail to understand. The Famine
Enquiry Committee have recommended a maximum of about 15 lakhs tons of
cereals aa necessary for this country. Assuming there hae been a certsin
increase in population, does it call for 20 to 25 lakhs of tons of cereals more
for this country? I do not agree with him in this view. 8ir, I was accustomed
trr henr that five per cent. of fond deficit for this country. That was the view
of the committees and commissions and of enquiries held on this subject. Bu#
tiow I am told that it is ten per cent! Where does this big difference come
from? Where iz your Grow More Food eampaign of all these years? ' T divide
this control into two heads: namely, production and distribution and I hold
wy- friend, the Minister of Industry and Supply responsihle for both tbese:

ttems hecnuse on him rests also the responsihility for production though.”.......
The Honourable Dr. Syama Prasad Mookerjes: Of food grains also?
Shri Biswanath Des: Production of cereals also. Agricultural production
of vourse. direetly and indirectly falls on the Food Minijster (Interr 8) I am

coming, plesse have patience! Unless snd until he places st the disposal of
the honorable the Food Minister the necessariés of sgrieulture, he has mo right
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to expect any progress. Until that is done, I think be ls responsible no$ only
to the Agriculture Ministry but also to this House and through this House to
the country. 1 bold him then directly responsible for the manufacture of
goods and supply and indirectly for more production of cereals. 1 would, «
therefore, uppeal to both my honourable friends to see that necessary co-
operation and co.ordination be effected 8o that it may reault in the maximum

production.

Then 1 shall come to another question, namely to the queation of cloth.
You have got enough cloth lying idle in the country. You have got the cloth
autput of the handloom industry which bas been piled up and they have been
orying hoarse for protection. Under these circumstanoes why ahould you
require control for cloth. I do not know what makes him call for control for
cloth. 1 expect the honourable Miniater therefore to give ua spme detailed
-account on each of these items aa to show why control has been called for and
-aléo the new method and the new approach that he proposes to give to tbese
questions, baving in view—I would not say absolute failure—failure in the
‘work of distribution machinery of theae controlled commodities. If %oday
black-market has shown its ugly face, it is because of partial control. A lob
of immorality and s lot of corruption bas crept in because of this. While
discussing this question, I would beg of him to realize that if he want to control
let him select a few itemr, and in these few things let him control from
‘beginning to end, i.e., from beginning of the operation to ite close. Otherwise
there will be no end and partial control will offer a loophole to escape for black-
murketeers who are out to make every attempt of making Governmen$
infrurtuous.  These are powerful influences and though they seem to be

friends, they’are working against ns.

Under these circumstances, 1 would appeal to him to consider these and
give us enough datq to justify his call for contral. ~We assure him that
nnyone placed in the Tressury Benches will have our fullost support. We have
pledged our support.  Our support has thug to he taken for granted.

[At thiz atage Mr. Deputy-Speaker vacated the Chair, which was then
occupied by Pandit Thalur Das Bhargava. (one of the Panel of Chairmen).]

The fact that they are entitled to thia confidence should and does ¢all upon
them to think ten #@mnes before they come to this House for additional powers

and new responsibilities.

Dr, P. 8. Deshmakk (C.P. and Berar: General)r 8ir, T endorse and sup-
port very substantialy the remarks that were made by my honourable friend
M:® 8idhva. T do not wish to take much time of she House. However, I
bave certain importan{. suggesiions to make and I wish to draw the attention
of the honourable Minister to them.

The point made by my friend Mr. Das was not much appreciated by’many
membe?s in this House s& to the conuection between the portfolio of (he hon-
ourable Miniater for Industry and Supply and the development of agriculture.
But I would like to endorse that there ir a very direct connection; although I
am not prepared to put the who'e blame or sav that the Minister of Indus-
try and Supply ia directly responaible or it. But if he were to take into ac-
count the needs of the ngriculturists so far aa iron and steel, deiael oil and power
Lerosene are concerned T am certsin he will be in a poasition to help the produc-
tion of food atuffs in & very direct manner. With more and more labour-cost
and with agricultural labour demanding more wages it ia the experience of

sany  agriculturiste, including those who confined themselves to raising food
stufs only, that it i8 becoming very bard fer thetn to keep pace with the priose
oo the one hand »nd give labaur fulleat satiafaction in regard ‘to wages om the
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~othar. So muny of the agriculturists are inclined to resort to mechanisation and
they want to have small tractors or put-up pumps on their wells. so that
they will. increase irrigution and will be ablc to dispense with thc ordinary
labonr which is getting more and more costly. I would suggest that there
should be a definitoc quota sufficient to meet all agricu'turul needs and that
should have tho highest priority. It is not merely a question of iron and
steel but also much more a question of dcisel nil 1 have as a matter of
fact, as a member of the Btanding Advisory Committee on Agriculture pro-
posed this question and brought it to the notice of the. Minister, especially be-
cause | have neen that good many agriculturists have been put to great hard-
snips. After investing thousands of rupees in raising gardens and cultivating
food stuffs all of a suddeu they find that there is black-marketing in deisel oil
due to mnal-diatribution with the result that there is a setback in the efforts of the
agriculturigts and the nations as a whole suffers. That is the first point I
would likeé to bring to the attention of the Minister for Industry and Supply and
I hope that he will as far as lies within his power do his best. 8o many

thing are disti’buted between so many portfolios that I do not know if he is
the sole master. :

The Honourable Dr. Syamas Prasad Mookerjee: Deisel oil is under Works,
Mumnes and Power.

Dr. P. 8. Deshmukh: That is our trouble. I hope the W. M. and P. Minis-
try will kindly look into it.

There is also greater demand for power kerosene and there gre many imn-
plemcnts which can be driven only with that.

The Honourab’e Dr. Syama Prasad Mookerjee: ‘I'hat is also under the
W M. and P. Ministry. R

Dr. P. 8. Deshmukh: So, that egawin is thal. I hope the Minister ior
W. M. and P. will pay his immediate attention té this.

Su fur us control as a whole is concerned I have nlready told the House my
view. I an an anti-cantrolwala.  Controls breed corruption and many other
evils which are fas wros; than even the scarcity of gnods which we might be
prepared to put up with. I was especially surprised t#*see my friends from
Madras not being in favour of controls.  Being deficient in food stuffs I thought
they were the peopl: who would be for controls but when they do not want ib,
whom it is intended for, I do not know. It may be meant for people in the ur-
ban areas who arc clamouring for fooQ- Fvery one haa sympathy for these
people and we are prepared to sacrifice for them. A lot of expense is mcur-
red on the continuance of the controls and that itself would be sufficient ta
‘svhsidise the food for urban arens quite substantially.

So far as cotton is concerned there too I am inclined to believe that the
centrols havo not been worked properly aud it is probably time that we lifted the
controls there also.  Tn this matter T would like to make one ather suggestion
which I had made when the honourable Minister for Industry and Supply ‘was
not hera.  So far as the revision of the price of cotton is concerned I hope he
will not commit the mistuke of raising the prices just when every bit of cotton
ia in the hands of the merchants. It should be done only after the full stock
of th« year is exhausted and taken away by the mills and when the agriculturists
arz at a point when they try to bring it to the market. At that time onlv it
shoull be done. Otherwise the middleman would reap the whole profit. We
will mot improve the condition of the ugriculturiste on the one hand oun the
other, not provide the necessary incentive to produce more the goods in whiok
we oro defloient. . T : s

-
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I hope that the hououruble Minister will see and iinimise the controls and
take oul us many commodities out of this list as possible, 1 know that he is in
eatnest and 1 wish hin all success. . J

The Honourable Shri N. V. Gadgil (Minister of Works, Mincs and Power):
{ am extrenely gruteful to iy honouable friend Mr. Sidhva for giving me an
opportumty to spuak some (nng about the distribution aud control peteol

in this country.
-Babu Ramnarayan Singh (Bihar: General): Especially in Delhi.

The Homourable Shrl ¥, V. Gadglk 1 do not want to refer to the general
remarks made by several members about the policy of control.. Aa far a8 I
am uble to say this House is alreudy committed to s policy of control, when
it reversed its former decision of the policy of decontrol a few months ago.
1 have often heard in this House vehement speeches sbout the iack of plan-
ning in this country and for that this (Government has been castigated in time
and out of time. The House has to meke up its mind whether we stand for:
a plinned economy or not? In that case I cannot v.suslise planned economy
un’ess there is a complete syatem of control,, It is no good te:ling that we can-
have luisges faire in some spheres and others u policy of control. The result
will be disastrous in both the spheres.

Coiaing to the particular reterred to by my honourable friend Mr. Sidheg,
I just want to give him and the House 8 fair picture of hew the distribution of
petral vud petrolemm products works in this couutry and how it worked before
the pavtition. [t will be interesting to note that before the Partition the whole
of Punjab, North \West Frontier 1’rovinos, substuntial poitions.of Rajputana
and u considerabls part of the Western portion of the U.P. were supplicd, so
fur us petroleum am{)its products were concerned ex- Karachi. 1L 's well known
how great was the supply sud wbat groat confusion wus crused when it way
net possible to have supplics from Karachi imniedistely afterr the Partiticn iu.
August. 1947.  Right from that time iy Mnistry has becn trying to tackl?
this p:oblem. 1n order to see that in uo oircuinktnnces this country will bo
without its normal supply of petroleam and its products we decided that addi-
tional tankers, tank wegous and box wagons must be commissioncd. We have
been trying for the last 18 months sometimes with very little success, some-
times with great disappointment but ncw I should say that the position with
regard to this has grestly improved. The Transport, Ministry has_placed: an
order for 200 tank wegors it (Janada and the delivery has stsrted and I under-
stand that every week soine twenty tank wagons are delivered in Calcutta. It
takes about three woeks to put them on the line.  SRimilarly an order for 800
tank wagons has been placerll with the various manufacturers in India. In faoct
sccording to the schedule we should have had supply of all these six months
ago. The reasons why they could 1ot be had are well known. It is exjeoted
that in the course of the coming gix months we will be getting a substantial per-
tion of this order from the Indiali manufacturers. 8o the position as regards
distribution will definitely improve in the near future. It is true that recent-
lv the supply position has itnproved, but cnnirol comes in not so much, so far
as petroleun and its prcducla sre concerned, with respect lo the production es-
peot but with respect to the distributiorr aspect, because we have nothing by
wny of production oxcept, seven per cent. of our demand in Agsam. Therefore
the control has relevunoy in the distribution aspect of thiz particulsr produet.
Ia the ports no doutt the storage capacity is considerable. The present policy
is that we should have at any time isupply that will last for-three monthe and
a half either at the ports or in the upcountry petroleum stations. The real diffi-
culty which has been considersbly increased as a result of partition is to re-
move petrol and ite products from the ports to the upcountry stebions. 4 T
eaid, 4l these wagons come into commission and the fransport Dbecoines
osdler the necassity of conlbrol is eupreme. I do nod want fo diselose through
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‘whit critioal period this country has gone in the course of the last eighteen
‘months. It will not be in the interests of the public to state.

My friend Mr. Bidhve said that there wfs no cyclone and there was no
steameér that was diverted as & result of cyclone. [ shall take this House
inta confidence up to the extent to which I think it prudent. The cyclone
“destroyed fairly substantially the normul arrangements to unload petrol in
the Bombay dockyard. The result was that for a considerable erio}d’ nothing
-oould be unloaded and contequently certain steamers had to be diverted to
other ports,

8hr{ B. K. 8idhva: That is a different story from what you gave.

The BHonourdhle 8hrl N. V. Gadgil: 1 did not specify the whole chain of
.reasoning. I believed then and I believe now that the honourable Member
is 8o intelligent that he can quickly follcw. Now that his apprehensions
-are completaly removed he will agree with me that what I stated wse a oor-
rect position.

Very recently- this country was threatened with & big strike. Suppose
there was no control what would have happened? It was necessary for the
‘Government to remove in time sufficient petrol to run essential services,
to central places. If there had been no control and no power with the Cen-
“tral Qovernment to do that I shudder to imagine what would have happened.
And vhis had been done before the midnight of the date on which the strike
was to have taken place.

" 8o far as the criticism of my friend Mr. 8idhva, that the particular De-
partment wants to be in existence and therefore Government wants to oon-
tinue control, is concerned I want to assure him that normally human beings
are selfish. To the extent to which all othes human beings aro selfish men
in Government alsn are. But I want to assure him that there is no separate
Depurtment for this now. It has been nbolished from the ist of March 1949.
The Petroleum Officer's post has been abolished and the whole thing bss
‘beexr redueed to a “Division with eorresponding retrenchment in the lower staff
-and it is now under the Director of the Bureau of Mines. I have already
done that. I cun assure Honowrable Mr. SBidhva and all honoursble Mem-
bers of thia House that whatever I have preached when I was in the opposi-
tion I shall do my humble best to carry out wBen I am here.

Prof., Shibbas Lal Saksena (U.P.:General): May I interrupt the honour-
-able Member and ask & queation?

The Hononrahle Shri N, V. Gadgll: I am not giving way. As regards
the increase of thec supply of petrol and other pstroleum producte to which
reference hus been made by my honoursble friend Dr. Punjabrao Desbmukh
Y .am doing my best. In fact, as I stated, the supply position has consi-
-derably improved. There is no price control now. The control is only with
regpect ¥o distribution and in some matters it is being exercised by the Pro-
vincial Governments. As regards kerosene the difficulty about giving suff-
-cient or more supply of kerosene immediately is this that the combine which
is responsible for supply of ail these articles to this country has to look not -
-onl\y to the position of supply to India but to all other countries. There 8lso
therr great difficulty is transport. To remove petrol and other products from
the Gulf to India is & great difficulty. 8o every year we give our estimate.
They say ‘‘This much is posaible and this much is shipping space. Now yon
adjurt.”” Then [ have to consider whether 1 will have additional petgl or
-adgditional oivil aviation. spirit or crude oil or bigh diesel oll or keroseme. ‘It
may be that T niay come to ‘one contlusion m view 6f the eitvation mn #his
gountry, ‘political end ctberwise. It muy be thadt] may wome to ‘dﬂme.ﬁt
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conolusions. In that you mues$ trust the Minister. If in the particular con-
tegt of circumstances he thinks that the defence situation requires additional
potrol 4o be imported and to that extent less import of kerosene, you must
trust him. After ali it is a matter of balansing she various faotors and find-
ing out the best thut is in the interests of the country. I can assure, you
that the moment the position improves I shall see that additional kerosene
is imported and distribut.d. That is sll I have to eay. I am reslly great-
ful to honourable Mr. Bidhva for having given me this opportunity to parti-
oipate in this debute.

Shri Khandubhai K. Desai (Bombuy. Generul): Sir, | have no hesitation.
ir supporting the Resolution moved by the Honourable Dr. Syama Frussd
Mookerjee, giving powers to oontrol essential commodities for a further
period. The oriticisine which have been levelled in the course of the debate
I cannot appreciate; neither cun I understand thewn. = 1 think if a ouse has
been made out for sssuming these powers for one year more it has been very
amply established duving the last two debates which we-had, one on the
Railway Budget and the other on the General Budget. People are thinking
in terms of normulcy. Huve we reached normalcy? 'The debate proved that
we have not reached normalcy. We have not got plenty or commodities avail-
able so tlat the control may be removed. We have not got sutficient carry-
ing cnpacity on the Rrvilways so that control can be removed. The power
that we ur¢ now giving to the Goverument is in respect of certuin commadi-
ties which are by their very nature essential. Do thcy want to remove comn-
trol on food. cotton cloth, petrol, iron and steel? We have tried that experi-
ment heving been carried away by aentiment a few months back but we hud
tu revest to control with vengeance. ’

Shri L. Krishnaswami Bharathi (Madras: (General): No, it was very

suceessful.

Shsi Rbhandubhai K. Desai: Of course you muy say it was very success-.
ful, even though the experiment was a faiure. -

shri L. Krishnaswami Bharathi: Go and ask the people in the villages.

Shri Khandubhai K. Desdi: Bir, it is stuted that a lot of cloth is lying i
Madras or some such ccntrea which reqguires to be cleared. Lot us sec¢ what
thut cloth is. Thut clcth has not been manufactured for indigenous consump-
tion. 1t hus been manufgotured for export to Pakistan.

8Shri L. Krishnaswami Bhatethd: No, no. You are very much mistaken.

8hri Ehanfubhai K. Dess): That is so because I know it and I em put-
tog it before you.

Suri L. Krishnaswami Bharsidl: It is abeolutely incorrect.

Bhri Kbanduhhat X. Desal: Thet clotb has been menufactured for ex-
port trade and it bas been manufactured with & view o make profitse. Pro-
bably the" cloth for citport may be paying better profita o i» hes been manu-
fastured. Let all this yurn used in the manufacture of this cloth be given
to hundloom weavers for the maoufacture of cloth for indigenous consutpp-
sion, I am surd you will see the day when cloth control end yarn ocontrol
would not be found necessary. When control is imposed we say it i& very
bed, It breeds corruption, it breede this and that. I feel that thereby wa
only reveal the psychology which we as individuals or membere of an indivi-
dual group of people experience in getting commodities for our personal
use. I would like to emphasise and say, as I even said last time in Novem-
ber 1947 at the time the food ocontrol was removed, tha$ blackinarketing or
pl!ing higher prices for & controlled cammodity is indulged in by only very
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very few people.  The rank and lile, the 1nasjority of the: cowmmon ypeople /
get their commoditics at the coutrolled price.  Regarding food, if we hud
not got control “ovor food toduy I do rot know whut would bhave bLeen tho
situstion toduy. There is futmme in one purt. of Gujerat. As i is we are
frequented by thewe fumines in vacious purts of the country abuovst cvery
year or every third year. Unless our production of food is ncieused by 2
to 25 per ceut, L think tie control ovei food would huve to be tnaintuin:d
whether you and 1 like it or uct.

8o, pcrsonally 1 feel that entrusting the Goverument and empowering
the ¢sovernment with all the power stated in the resolution is essentiall. Wo
must trust them. In {his House we all ure making speuches wud we get
these upportunities ¢iery now and then to bring to the notice of the Minis.
try how the control is working, particularly in eertnin respects. 13ut that
is no cuse aguinst control. As the Ionourable Mr. Gadgil stated, people
are bu und gocd everywhere. 'lhey ‘may bLe bad and good in the services,
they may be bad aud gnod wmong us, they may be bad.aud guod umoug the
people of the country.  What happens is that the service is more or less
the index of the woral aud psychological atmosphere that is there in the
country. 8o, it is up to us noh alwdys to go on abusing aud crivicising the
services in season and out of geason.

linally, Sir, 1 think the debate that had taken place in the course of
this month has amply proved the justification for the Honourable Dr. Syuma
Prasad Mookerjpe to come before this House to assume these poweis for at
least one year more.- 1 am afraid if the situation continues as it is today
he will have again to come next year.

Bari L, Krishnaswam! Bharathl: The speaker who just- preceded me ssid
4bat the cloth tiat is manufactured in Madras is intended for export trade end
therefore all the difficulties have arisen. I am sorry he has talked without vori-
fying the faots. I think he was referring to the handloom cloth. A very mic-
roscopic proportion of the cloth menufactured on the handloom was intended
for export trade. He knows, I suppose,: that when there are restriotions on

“hexport trade the handloom weavers would not be 8o foolish as fo manufacture
cloth for export trade. It ia no doubt true a certain proportion wus intwided
for foreign trade.

H: said there is not plenty of cloth available. I want to impress upon this
House sbout tbe serious situation that is existing around the mills. It was
only tw> days buck that some bonourable Member put a question and got the
answer that some ivilis were bemg closed.  Toduy I find the Textile Commis-
gioner t» the (loveynment of Indin has circularized vll the mills thst they may
sell (heir bales to whomsoever they plcuse. What does it show. It shows thero
is plenty of cloth available in the mills but lecked up. \Why is it locked up?—
becausc there is no demand  ‘Throughout the count}y there is plouty rud a
pletfors of cloth aud thesre is no demand for it with the result that the retail
dealer does not wun to buy from the wholesaler, the who'esaler tells mille he
does not want it aud doos not want to clear the cloth. Tt was only ycsterday
that 1 mentioned the case about some big eo-operation hank in Madurs refus-
ing to clear Ahmedabad mill cloth to the extent of a few lukhs. - The thing was
lying thers anil they had to pay a heavy demurrage of neurly rupees two thous-
and.  Sir. 50,000 bule¢ nre lying in Ahmedabad now with the result that Gav-
erument is forced to relax control. What does the Textile Commissioner say?
He says that you can send the bales to anybody you please throughout Indin.
Thab is the order «f the Textile Commiasioner of India sent to the Ahmedabad
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inills. bo, Mr. Kbaidubhai Desui wis perfeotly wroug in saying that there is
not enough cloth. | can s.uw prophesy that this is going to happen iu the
course vl the next two or three mouths, and 1 will say it on the tloor of this
House: ull tho shifte the third shift and the night shift are going to close
and the mills are wal going to work at as full speed as they are doiug uow.

‘They will suy, “"Whut ure we to do? You introduce control and here thero is
plenty of cloth.”

Sr.jut Kuladhar Chaliha (Axsin: Geuerul): Whut is tho tp' production
in Abimedalad.

Shrl L. Krishnaswami Bharathi: Well, so much product)on that they are
not able to clear it. 1 nay read this' ncws ubout the order of the Textile
Comnnligsioner—:"I'he Government of ludin huas permitted toxtile mills holding
lurge stneks of readily saleable cloth 10 dispose of hales pucked in December
1948 or earlier, to buyers of their choice anywhere iu the Indiau Union”. Why
does he do that?  Becaune they are not uble to clear their stocks.

8hri'R. K. Bidhva: Defective distributioti. .

Shri L. Krishnsswami Bharathi: 1t is not defective distribution. It is*
because they write to the D’rovincisl otficers who tell them that they do uot
want the cloth. It is not becuuse of defective distribution, it is just because
there is no desnand.  The Goverrment authorised wholesslcrs are not willing
to take the cloth wnd the wholesalers sre not willing becuuse the retailers eue
not willing, the retailers ure not willing to take it because the retsilers are not
sble to find a market. That is the whole trouble. It has started from the
oousumer. 1t is not betause of the bottleneck in which oase the Railway
oould havs been epproached and they could have remedied it. The difficulty
is tiat retailers or againet do not want to clear these stocks with the resu:t
that Government is foroed to relax oontrol. If mills can send their goods to
whomesoever they please in any part of India, then oontrol has aotuslly broken
down. In six mo:bs time this kind of control is bound to bresk down com-
pletely. That is sy prophecy, I may be wrong or I may nob be wrong. But
so far as Madras province is concerned, there is plenty of cloth. Two yusars
baok, the position was the other way about. But then there wis black-market.
Now there is no reul need for control. People are selling at lower than the con-

trolled prices. I'hat is the situation so far as cloth is concerned, and so far
% Madras is concerned.

.

With reference to another aspect of control, that is about ootton, I have to
aay this. Already there is a crisis in the Coimbatore Mills. There 15 a notice
giveu 8nl the Government have asked the Mill there why they want to close,
and thev reply. *‘What are we to do? We have no cotton. Give us cotton
amd we cau go en.”” That is the evil of control. They begin to look up to
the Govemment for everything. “‘Give us cotton, otherwise we will close tbe
mills.*’ That it what they say. And I find that one Mill'in Ahmedabud has al-
veady cloxed down. and issued nofice 10 1.000 workers hecause they have no
cottop. It is the Ananda Cotton Mills. I an oply stating these to show the
evil of coatrol; people want to look up to government for everything. ¢

Then with reference to yarn control. In Madura they have certuiu rules
for this control. Iiut Madurs wanpts super-fine yarn, rightics and hundreds.
But they get only twenties and thirties. Thete is a hig mill'in Madura jro-
(l.u'ing fine yurn. But. the dealers in Madura or the consumers there do not
et it.  They wave got to get it in the round-sbout manner. Tbat is controlt
Al thes: atv .ue nicessarv anomelies of control.  Therefore, so far as ¢loth
is ecncernes ..-ul so fsr as Madras is concerned,—I do not know about other

Eovinom—inere is reslly no need for control.
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And then r1th reference to food control, even there, I am not satisfied about.
the need for vuntrol in Madras. Madras, no doubt, is & deficit province. But 1|
¢omo from a viilage and I sm clogely connected with the village, I am a producer:
myself and t ¢pend two or three months every year in my village. I have in-
timate knowiedge of the vicws of the peasants und the cultivators. They have
gone through the periods of control and de-control also. I asked them, ‘‘What
do you want? “@nd they are asking me, '‘When are you going to have this con-
trol abolished?*”

Shri Krishna Uhandra Sharmas (U, P.: General): The country is much
greater than your village.

8hri L. Krishnaswami Bherathi: May be so. But I am talking about my
own province und I frel it applies more or less to the whole country. My friend
to my right is against control. My friend to the left, Dr. Desbmukh is against
control. I'speak ubout my own province, becuuse I know the conditions there
rather intimately. That does not mean that I am against the country’s
interest. I feel that even though it is a deficit province, Madras does not need
control, so far us foud 18 concerned. I do not want to dilate upon it, except
to say that the people feel that they can get on without this food control, rather
thau submit-themselves to the difficulties of control. I do hope the honour-
alle Mimster will look into these matters. So far as food control is concerned,
we stand committed to if; and so I am not suggesting thet it should be removed
now. But I know that is the view of the Premier of the Government of Mad-
ras. I am glad the Food Minister is here. I am certain tbat the members of
the (Jovernment of Madrm: have expressed themselves against control so far as
food grains are concerned, though it is a. deficit province.
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T AR faw W & | 3fF ITE A wRe § S feawr
qAT ) SE a8 favimm @ ff fm O F I v @
AN s & AE Tl fm & &

} quw g fv a3 90 %@ YRTA A 7 FE qg FT S
fe o AN # s Fse & § O IWaT ® T TS AW W
T TF A I AN @ fou agT wwEwme fex €

» (Englt'sh translatin of the above speech)

Ch. Ranbir Singh (East Punjub: Qeneral): It is generally said that
memories are always short, But what I see is that even the legislators have
ghort memories.  Lnst yesr when cloth was de-oontrolled the prices had shob
up three or four times. I do not believe that in one short year such conditions

“have come into being whereby if cloth be de-controlled the prices will come
down. I think nearly all of the legirlators and the lay-men, who huve cven
Rome intelligence, do wish that some ways and means must be devised to bring
down the throe fold or four fold price of cloth that is Leing charged since June,
July and August. |

Besides this 1 wish 1o submit that control must remain on those things on
which it is necessary. T do not see any necessity of imposing control pn food
grains. 1 presume that if food wmine were de.controlled then we will nof have
to impors- food grains in such quantities. This problem can easily be solved by
other metheds, perbaps some of iy friends might think that the food grain
producers wish to charge higher prices for their food grains.  But this is not so.
If the Government werc to purchase at the time of harvest us muoh bulk-sup-
plies of food graine us are regquired by the people living in urban areas then
it would not even cost much. I consider that for the high prices of tood-
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grains during the last yeur the respousibility dges not lie on the shoulders of
the peasants bub on the middle-men, I am nut opposed to controls. 1 think that
control should be imposed on ull those things whereupon it is ncocssary to
have control. The honourable the Minister Shri Gudgil has jurt now teld us
that there is no price control on kerosene oil. © 1 wish (e tei]l you that dur-
ing the control days the price of a harrel of kerosene oil was 1Lis, 6/- but now
8 barrel cannot be hud for less than Rs. 24/- or Ils, 25/-. Under these cir-
cumstances only loy-ntan can say that the imposing of controls is not 8 proper
step. 1 also beclong to the rural arcas. Tho rural popmlavion of the Madras
Irovince fhinks that by tlie control tlivy arc put to loss. There are other rea-
sons also and I will tell them to you later on. But as fur as the control on clotl,
cement and iron is concerned, if tliese things ure distributed properly then there
is uo doubt that control is a very good thing for the consumers, pessants and
agriculturiste und the people living in rural are@s.

5 N\

{ think that along with controls one thing should be borne in mind namely
thut the middlemen msy not bo sllowed to make exorbitant profits that they
reap as 8 result of control. Cloth is a controlled vonunodity, Lut there is a
difference of 25 to 30 per cent. in the ex-mill and retail prices.. This profit,
that is given to the middlemen, isx I think toe much. If the (iovernment were
to give this profit to the co-operutive societies then it would be very much
beneficiul, but no advuntége would be imd by letting the middlemen have this
profit. i

I wigsh to submit one thing more. As iny friend Shri Punjasb Rao has said
the development of agriculture bears a close relation to the control on kero-
sene oil. Ounly yesterdsy we suw & plough in the Pusa Institute. With two
oxen this plough does tbe work equal to that done by four oxen. These plo-
ughs cen be produced in large snumbers only whén the department of agri-
culture be given more supplies of iron. There we' saw n seed sowing achhu
also with which two oxen can do work equal tq thet of eight oxen. But so
long the agriculture department would not get sufficient quantities of iron this

problem van not be solved.

msh to submit one more thing in this conneotion. Perhans some of my
friends would think that the agriculturists will be hensfiled by this, the cost
of production will lessen but the productin of the food grains will not increase.
In this connection I wish to submit « little thing. You just tauke into consider-
ation the Hissar district. There the rain falls of sud on and secds can be
sown within two or three days only und not sfterwards® 1f during those days there
be anything that with the help of two axsv could cultivate double or fourfold
land then ull the arable area available thiere cun be put nuder plough.  fn Jiis
way the productiom in our country will ulso go ‘up. ’

I think control must continu: on those things on which it is necessary.
There ia no more thing that can be dove quite etsily and in a far better man-
ner. The thing is that till now the. nowninces of the middlenien are given ro-
presentation on the Advisory RBonrd. o long this rort of thing would g
the agriculturist clags will not medke apy progress. 'The reuson why today the
ugriculturist opposea these controls is thnt his produce is being taken at the
controlled rate but he ix not getting the things he require at the econtrol pricus.
When we had gone to the Puga Institute then some villagers of 1ilhi Provioce
laid n complaint before the honaurable the Minister Shri Jairamdns thot in
the rural ureas they were not getting cloth ot the cantrol ¥atex hut they were
made to give up their produce of food gruins at the eantrol rafe.  They com-
plained that they were not getting the controlled thinge at the coutrol yrices.

1 think that if you were 4o pass thiu resolution and see that *the things on
which there is control be available to the people at the control rates then #his
would prove very beneficial to the people. -
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Mz, QUalrman: Does the liopbe want to continue the debate?
Bonoarable Members: Ydb, Sir.

Babu Ramparayan 8ingb: Just beiore this :notion was moved, we pussed s
legislation continuing certain railway measures for one more year. Sir, iy
honourable friend, 1)r. Syama Prasad Mookerjee has brought this motion for the
extension of certain meusures connected witb contrel for unother year. 1 have
been comneoted with this House for several years. I baves watched how the
Government has all along been working. When the British Government waa here
on the treasury benohes, I used to make_ numerous castles in the air. I used to
think the British Goveruwent will go; we may have swaraj aud indepepdence,
we shall have this and that; we sball have all the necessary things for our
happiness and freedom. The Brifishers bave gone, the new regime has come, on
the treasury benches, I find §Y own men, our own friends, but the process conti-
nues to be tlie same. Government is Goveriunent. It usppears, that what
ever powsrs and taxation be once granted to Government, it will continue for
all time to come, 1t is not to be discontinued. They will come for one year
and it will continue for an unlimited period of titne. My honourable friend
the Minister said that the control was introduced us an emergeacy measure in
1947.48. What are the circumstences which are favouring the continuance of
the control now? Yesterday when the Honoutable the Finance Minister was
replying to the debate, I agked him:., ‘‘What are the ciroumstances which can
allow the removal of contrdl.”’ He replied in his own way, but it was 1 remem-
ber on & previous occasion that he said: ‘If you remove coutrol, the result
will be the prices will shoot high.,” Well, thie sort of 1iek has to be encoun-
tored some day. The question is whether you sre goisg to remove control
or not, if not today at least tomorrow or not. Thut is the question.

As I said bofore and everybody: kuows in this world, in this country
and in this House that control has failed und tiovermment has edmitted failure
in this respeot. 1 take this Uity of Delhi. If anybody goes to the black mar-
ket he will have any amount of petrol. My honourabie friend. Mr. N. V. Gadl
gil bus just said about the distribution of petrol. ‘There is any amount of petrol
in the City of Delhi and everybody knows that in Delhi petrol is not pzaduced.
1t has to be known how it comes. 1t comes through tho agency of dEBilway
man, there is the railway Department, the railway scrvices und also most likely
with the help of the Police, As regads other matters, if you go to the bnzuur,
you find corn and cloth are selling side by side with controlled things. «Where
is the control? The control is only to help the Police and to maintuin cer-
tuin departments that t8e Government have oreated. Ip is regrettable thni
onoce any power is granted to the Governwent, it cannot get 1rid of this
power. A friend suys that here: und there control is nocessary.  As
my houoursble Mr. Runbir Singh said wherever necessary we may
have control, but why the coutrot 8 there where it is not requir-
ed? Mr. Khandubhai Desai has just said: What would have happeneg if
there had been no control there; there was u famine in (ujerat or somewhcre
else. Well, what is the use of control 7 Ii thero is scarcity of grain or any-
thing anywhere else, well, it is the business of the Government to move things
to that area. That is all.  13ut whut is the use of tlis cgutrol ? 1 just read
only two or three days ugo iu Bihar in 8 message in the Indian Ngtion or somo
other paper that there is no jood grain in the Mussafarpur Town. The report
says that when the control was relaxed the food grains begen to creep into the
bazaar slowly and as soon us the control was enforted the food graing were dis-
appearing.  So it must be admitted %hat thie process of coutrol is altogrether

unnatural. Nobody oan deny this. 1f the people ure honest, if the Depurt-
mont is honest, if the Government can coutrol things in ull its spheres of pro-
duotion, and distribution, control may succeed but. we know {0 our shame what
the people are and this partial control is no control. It is, therefore, I say on
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behuli of the people of this country that this control must be removed just now.
‘The motion just submitted, 1 hope, should be withdrawn by my honoursble
iriend. 8ir, the thing is this: When we go to the villages in our constituen:

cies we Liear so many reports against the control officers. As 1 said the other

dey, control hus crested corruption and misery. I do not know
why suine of my friends are charmed of control. 1 fail to see
how snyone could like controls. This systews of contgol has gone so for as to
degrade our nationsl character. So { request the honourable Minister to
withdraw this wotion and if not, 1 request the honoyrable Meibors to rejoct it.

The Honoourable Dr, 8yams Prasad Mookerjee: I do uot intend to take
much time of the House. 1 will speak only for s few minutes.

5 p.M.

There lLave been two clagses of speeches. One cluss of Members have
spoken generally in support of the proposal, but buve suggestvd, uite rightly,
Lhat stéps should be tuken to improve the maeoner in which conwal is now ex-
ercised in different purts of the country. I entirely share tho view point of
those Members. 1 may say thut the policy of the Ceutral Govermwont is w
delegate us much of the power as possible to the Provincial Governments, purti-
cularly with regerd to distribution where we work through the muchinery of
the Provincia! Governments.  Further, during the period that we have been
in ofice we have set up ndvisory committees in respect of vach of the impor-
tunt commodities...

'Shri T. A. Remalingam Ohettlar (Madras: Genersl): There is no sdvisory
committee in the provinces.

The Hanourabis Dr. S8yama Prassd Mookerjee: That is what I was going
to say. Bo far pe the Centrul Advisory committees are concerned, they re-
present the intereste of the producers, the distributors and the consumwors, On
sovera] of them, Members of the Legislature are there. We have glso sug-
gusted to the provinces that, with regard to ibnportant items, they should set
u]le advisory eeinmittees so that theve iay le a constant check on the way in
which the systeth worke in the Centre us well as in the provinces.

1 cannot at all share the visws of those Members, whose number is limited
(Babu Ramnarayan Singh: ‘'No.'”) so fur ue the volume of voice is concernad -
it is strong, but so far us uumericai strength is coucerned it is very weak—who
advise Government thut control should be withdrawn end withdrawn forthwith.
That is en -emszing asdvice which no respovsible Government oen possibly
accept.

6hri L. Kriahpaswaml Bharathi: Nobody advised that it should bo wibk-
drawn forthwith.

The Honourable Dr, Syama Prasad Mookerjee: Yes, the last speuker eaid
so. 8o fur us de-control is concerned, ~Members will realise how serious the
gituation developed in u few weeks time lust year. Those Members who spoke
todsy sgainst control—I can ssy with reference to the proceedings of the
House—were at that time clamouring that the Government should immedi-
ately take steps to bring down the prices. My friend Mr. Bharathi said thet
decontrol was very successful. He rerninded me of the story of 8 doctor who -
performed sn operation whioh wus said to be sucoessful, but the patient unfor-
tunately died. We are not prepared to meke an experiment by raintroducing
decontrol with regard to essential connuudities ut this stage. This is the polioy
of the Government which hes been completely approved by the House. But
we welcome suggoestions from every querter so that the methods of distribusion
may be improved and blsck-marketing may be oheoked. If thete are any
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whys of secing thut all sections of the community get the articles they require
at rcasonsble prices we will do all that we can for it. 1 do not wish tu. unter
mto discussion in greater detail. :

So [ar us agriculiure is concerned, it i the policy of the Government to al-
Jot. us wuch iron und steel for agricultural uses as possible. In fact our presers
direction is thal 50 per cent. of the provincial allotments must be earnusrked
for agriculturs] purposes. ® ln addition to that wherever possible I have ullott-
vd to the Agricultursl Ministry additionul quotas for agricultural unse. My
last communication to our Agricultural Minister wus to the efféct, that as soon
ug the mmport position immproved——which 1 expect iu the course of tho next few
mon1¥s—} shull be able to sutisfy about 90 per cent. of the present rcquirements
of the Agricultural Ministry. 1 realise the importance of giviug adequate sup-
ply so thut our Grow More I'ood project may achieve the necessary success.

With rcgard to textiles, unfortunately Mr. Bharathi, who is ugually well-in-
formed, today was somewhat off the rails. The facts which ho gave are not
vspable of corroborution at all. He read out with great flourish some stute-
menls  cupposed to  be  issued. by the Textile Commissioner., That stete
ment was officially issued by the Textile Commissioner under the orders of
the Goveriunent oi ludiu. At present mill-made cloth is removed from tho
mills by the agents of the provincial” Governments. If a sparticular provincial
Goverunmicut fails to remove the quotas allotted to it by the end of the month
fur “which the allotment is made, then the milhs ure entitled to sell those stocks
through their own buyers subject to the buyers being approved by the Govern-
meuts of the Centre as well as the Vrovinces. ' There is na question of uny
mill sending any cloth to the black-market, thereby disturbing the ‘entire tex-
tile policy of the Government of Indiu. In any case, so fur as uccumulition
in the Jnills nre concerned, we ure doing whatever is possible.

Muv. Bharathi pointed out to the impending crisis in some of the mills witich
may huve. to cluse down for wunt ef cotton. If cotton bas o be supplic:d, It
must be controlled ~ Mr. Bharathi cannot have it both ways. He cannot
decry contro] and at the same time demund the supply of cotton by the Gov-
crnment of India. .

Shri L. Krihneswami Bharathi: I am not suggesting both.

The Honourable Qr. Syama Prasad Mookerjee: 1f we do not supply cot-
ten to the mills, they will not gut the cotton they want and a largo nurabe:
will close down. All thess mutters have to be considered with the utmiost
care. In fuct cotton is not centrally controlled today; yet we are tryiig w im-
pose our uuthority by measures promulgated by the provinces.

Srimun Biswunuth Dus for whom 1 have very great respect unfortunately
buils from u province the Governmoent of which was 100 per cent. for control
So. he will have 1o couvince his own Provincial Government to advocate de-
vontrol before he wuu expect others to accept his suggestion for de-centrol.

Babu Ramnarayan 8ingh: AN (Governuwwnt are generally in the wrong.

The Honourable Dr. Syama Prassd Mookerjee: A prospective Minister
or an ex-minister can say that, but, Ministers in office cannot ray that.

Bhri Biswanath Das: May I say......
The Honourable Dr. Syama Prazad Mookerjes: [ nm not going to give
way. » I any case thiz Rerolution hax ta be aceepte®  No one suggesis thut ¢

on and from tivst April the Government of India should be deprived of all auth.
ority to exercise control throughout the length and breadth of thia country and
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create contumon. The power must be given. But 1 have assured honourable
Members that we wre oXinining each item in fhe list. The Stending policy of
the Government is that only in respect.of the commodities the prices of which
are high snd the demand is greater than the supply, control should continue
and, until the present economic crigis is over, the Govarnment will be ill-advis.ed
to clumge the presemt policy.

Babu Ramnafeyan 8ingh: Only for one yesr. .
The Honourable Dr. 8ysma Prasad Mookerjee: Yes for the present.

8hri Biswenath Das: Just a word of personsl explanation, becasise reforence
bas been made to it. I know, the. honourable Ministers are 100 per cent. for
control. 1 know it. I have not opposed it. 1 said. where is the justification
for control in view of the working of the controls?

The Honourable Dr. Syama Prasad Moakerjee: The justification is this,
Mr. Bigwanath Dar said that cloth iz selling at prices lower than the stamped
srices. We have fixed the ceiling prices. 'We have been uble to bring down
he prices of cloth because, according to Mr. Biswanath Das cloth is today
solling in many parts of India at pricos lower than the marked price. That is
the justification and that proves the success of the policy.

Mr. Ohsirman: The question is:

“In pursuancs of $he proviso to seation 4 of the India (Centrol Goverrn eriterd l.teu’rh {13¢)
Aat, 1948, sa adapted by tﬁe India J(Provisional Constitution) Order. 1947, this Aecen tiy Tk
1pprovea tho extension of the period mnentioned in aections 2 and 8 of the said Act for a furthet .
period of twelve mantha cormmending on the firet day of April, 1949, -

T ke motion was adopled.

The Asscmbly then adjourned till a Quarter to Elevdn of the Olaok, on
Yhureday, the 24tH March, 1949. .
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